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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

Tueaday, 10th February, 1948
J————
The Assembly met in the Assenibly Chamber of the Council House at Eleven
of the Clock, Mr. Speaker (The Hanourable Mr. . V. Mavalankaer) in t.ha

Chair.
——
STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS

PUROHASE BY GOVERNMENT OF INDIA CLOTE AND YARN FROM JAPAN AND OTHER
Forricy COUNTRIES :

- 201, *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Industry and
Bupply please state the quantity and the price of cloth and yarn purchased
by India’s Supply Mission from Japan?

(b) Was the price settled before the purchases were made?

(o) Is it a fact that the purchase price is found to be more than double the
price of Indian cloth and yarn?

(d) What was the tatul cost of this cloth and yarn and was it pavable in
sterling ?

(e) In view of thiz high price has Government been able to cancel the
contract?

(f) What will be the loss to Government if the contract is not cancelled
and who is responsible for not fixing the prices beforr the purchases were made?

(g) Has any cloth been purchased from other foreign countries on Gov-
ernment of India account?

(b) If so, what quantity was purchased, from which country was it import-
ed and what was its total value?

The Honourable Mr, 0, H, Bhabha: (a) The quantity of cloth purchused is
Eighty million vards, The priees of the eloth, f.oh. Japanese port, vary fromn
9 annas per yard to 12} annas per yard. No yarn has been purchased.

(b} Yes, Sir. .

(¢) The f.0.b. price varies from thirtyfive per cent. to Eightyfive per cent.
more than the (controlled) ex-mill prices of sorresponding varieties of Indian
cloth. Tf to the f.o.b. prices are added freight, insurance ete. the landed cost
in India of the more eXpensive varieties would come to more than double the
(controlled) ex-mill price of corresponding Indian cloth.

(d) The total f.0.b. value is about Rs. 6 crores, payable in dollars.

(e) Tt has not been possible to cancel the contract for cloth but it has
been decided to re-export the eloth.

{f) Government-do not expeet to incur anv loss on this transaction. The
prices were agreed to by Covernment hefore the contraet was entered into,

(g) No. Sir.
" (h) Does not nrise. -

Mr. R. K, Bidhva: The Fonourable Minjster stated that the Government |
bag decided to re-expari the cloth, Mav T know whether it hns reallv beon

re-axparted P
{ 485 )



486 CONSTITUENT ASSEMBLY OF INDIA (LEGISTATIVE} [10ra TEB, 1948

The Honourable Mr. C. H. Bhabha: 3/4ths of it has been given to people
who have contracted for re-export.
Mr, R. K. Sidhva: For what purpose was this imported?
The Honourable Mr. C. H. Bhabha: This contract was entered into in April
1947, with the avowed object of relieving cloth shortage in the country.
Shri B. Das: May I enquire whether the sellers of this cloth to Indix were
representatives of U. K. or U.S.A. or Japan? .
The Honourable Mr. C. H. Bhabha: This cloth was bought from the
SCAP agency in Japan.
Shri B. Das: May I know whether that agency belongs $o the Japanesc
people or is that controlled by U. K. or U. 8. A.?
~ The Honourable Mr. C. H. Bhabha: It ic an agency which is working under
the SCAP administration. It is, as the Honourable Member knows, an American
authority that is functioning there.
a Mr. R. K. Sidhva: Has that a branch in India or was the transaction made
irect? .
The Honourable Mr. 0. H. Bhabha: The question does not arisc. It is a
Government to Government transaction.

Mr. Tajamul Husain: May I know the rcason why Government agreed to pay
double the price of the oloth?

The Honourable Mr. 0. H. Bhabha: At the time when the contract was
entered into, there was such scarcity -of cloth that the Minister in charge of the
partioular department at that period considered it would greatly help to relieve
the shortage of cloth in the country.

SurPLY OF RICE BY GOVERNMENT OF NEPAL

. 202. *Mr. R. K, Sidhva: (a) Will the Honourable Minister of Food please
state whether it is a fact that the Government of Nepal will supply 1,800,000
tons odf rice during the year 1948 to the Govermment of India at Re. 8 per
maund ?

(b) Is it a fact that in view of this contract it will not be necesrary to
import rice from any foreign country?

(c) At what price do the Government of India intend to sell this rice to
consumers through Provincial Governments?

(d) Do Government propose to see that excepting the actual transport
charges and other out-of-pocket expenses no other profit will bo allowed to
either middlemen or Government?

The Honourable Shri Jairamdas Doulatram: (s) The Government of India
have entered into an agreement with the Government of Nepal for the supply
of twenty lakh maunds of paddy at the price of Rs. 8 per maund.

(b) The quantity involved is only twenty lakh maunds or about seventy
thousand tons of paddy and this will hardly suffice to cover the deficit of Bihar
and U. P. This country used to import nearly & million and a half tons of rice
before the war, exclusive of supplies from Nepal, and therefore these supplies
will not obviate the necessity for the importation of rice from other countries.
The failure of the Monsoor: in Madras will on the contrarv increase this necessity.

. (c) and (d). The paddy will be taken hyv Provincial Governments of cosnt
and it is a settled principle that Provincial (iovernments do not make profit
o their food supply overations. Tt does not follow that these particular sup-
plies can be sold at cost; they may be pooled with other supplies obtuined by
the Provincial Governments and the pooled price charged to the consume:.
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As regards middleman, I am sure that if any intermediaries have to be used
the Provincial Governments concerned will see that they receive only fair allow-
ances and no more.

Shri Upendra Nath Barman: Is the Honourable Minister awure that West
Bengal also is deficient as regards paddy and rice?

The Homourable Shri Jairamdas Doulatram: Yes.

Shri Upendra Nath Barman: Will the Honourable Minister pleusc consider
whether a portion of this Nepal rice may be given to West Bengal in order. to
meet the requirements there specially at Jalpaiguri?

The Honourable Shri Jairamdss Doulatram: A certain proportion of this
rice is intended for West Bengal.

Mr. Tajamul Husain: May I know whether the rice in question is fine.
medium or coarse?

The Honourable Shri Jairamdas DOulatram: I cannot say.

IMPORT OF WHEAT FROM AUSTRALIA

203. *Mr. R. K. Sidhva: () Will the Honourable Minister of Food please
state what quantity of wheat is expected to be imported from Australia?

(b) Is it & fact that the total crop of Australia is expected to be less this
Jear owing to late season rains and that the quality is expected to be poor?

The Honourable Shri Jairamdas Doulatram: (2) We have entered into am
agreement with the Australian Government according to which they will supply
4o us 25 million bushels which is approximately equal to 6.65 lakh toms of
wheat during 1948, There is a further provision under the agreement that if
the Australian Wheat Board is able to procure 210 million bushels, a further
5 million bushels i.c. about 1.33 lakh tons will be sold to us by Australia.

(b) The Australian wheat crop which looked a bumper crop in November
hes suffered damage from unsessonable weather in November and December
and the quantity and in some places quality of the crop have been affected.

Mr. B. K, Sidhva: . Has any contract with any other country been made
for the import of wheat?

The Homourahle Shri Jalramdas Doulatram: Not yet.

Mr. R. K. Bidhva: W'l this quantity be sufficient for our requireinents ?

The Homourable Shri Jairamdas Doulatram: No. Governmént propose i
enter into fresh contracts with new sources of supply.

8hri K. Santhanam: May I know if it is a fact that the price to be paid by
India for Australian wheat is much higher than the price to be paid by Britair:
for the wheat contracted at about the same time as the Indian contraet?

The HonoOurable Shri Jairamdas Doulateam: There is a slight difference.

- Shri K. Santhanam: Will you please tell us the difference?

The Honourable Shri Jairamdas Doulatram: I think it is probably about 1
shilling. ; .

Mr. B. K. Sidhva: Is the 1 shilling f.0.b. or c.i.f.?

The Honourable Shri Jairamdas Doulatzam: Tt is f.0.b. Australia port.

Mr. B. K. Sidhva: How much will it come to by c.i.f.?

The Honourable Shri Jairamdas Doulatram: That will require calculation
I cannot tell you straightaway.

Bakshi Dr. Tek Chand: May I know the respective prices?

The Honourable Shri Jairamdas Doulatram: The U. XK. price is 17 shillings.
and the price for us is sh. 18/6, per bushel,
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shri K. Santhanam: May I know how much it works out per ton?

The Homourable Shri Jairamdas Doulatram: You can work it ous.

Shri K. Santhanam: Does the Honourable Minister think £2 per ton is &
small difference?

The Honourable Shri Jairamdas Doulatram: Whatever the difference, we
were able to get this rate from Australia. We were not free parties. This was
the rate at which we could receive it.

Shri K. Santhanam: May I know why Australis has chosen to takc more
#rom a sister dominion than from Britain?

The Honourable Shri Jairamdss Doulatram: I understand that because the
United Kingdom will always be a deficit country the U. K. always needs
food from outside, it is able to get better terms. We are not customers every
year of many countries. The United Kingdom being s country which has not
got sufficient food has always to take from some country or other, and it is
therefore a constant customer and able to get better terms.

Shri K. Santhanam: Will the Honourable Minister think of the desirability
of fixing higher prices for jute and other things supplied from India?

The Honourable Shri Jairamdas Doulatram: I cannof say yes straightaway.

shri T. T. Krishnamachari: May T know whether by reason of the ceiling
being fixed by the International Food and Agricultural Organisation, we are
likely to get some benefit in regard to importation of wheat from Australia, which
1 understand is much less than that of last year?

The Honourable Shri Jairamdas Doulatram: I cannobd say at present. ¢

Mr. R. K. Sidhva: Is the price f.0.b. or o.i.f.?

‘The Hounourable Shri Jairamdas Doulatram: F.o.b.

Shri H. V. Kamath: In view of the soarcity of foodgrains in TIndia, why
should our Government have agreed to deliver immediately large quantities of
maize to Egypt?

The Honourable Shri Jairamdas Doulatram: There are certain transactions
relating to grain which are intended to secure for us a_more needed variety af
grain. We need rice; sometimes we hand over our maize in exchange for rice.

shri H. V. Kamath: Are we getting anything in exchange for the maize we
send to Egypt?

The Honourable Shri Jaira.qxdu Doulatram: Yes.

Diwan Chaman Lall: Is there a clause in the Australian agreement; for
the purchase of this grain which stipulates that on the price being fixed at =
lower level by the Food Emergency Organisation, the price of this Australien
grain will pari pessu be lowered?

The Homourable Shri Jairamdas Doulatram: If I have understood the
aquestion aright, I can say that if the rate at which we will be able to get wheat
from the International Organisation is lower than the one at which we
have to get from Australia, we get the advantage of the lower.

ACOEPTANCE BY DIRECTOR OF SUPPLY BoMBAY, OF TENDER FOR Liqum Merayn
PorisH

204. *Shri Dedhbandhu Gupta: (a) Will the Honourable Minister of Industry
a3 Supply be pleased to state when and from whom the Director of Supply
Bombay accepted the tender for 25,000 1bs. of liquid metal polish?

(b) What was the price for which it was accepted by the Director?
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¢c) Is it a fact that the name of the firm and the acceptance of the tender
were not disclosed to some concerns interested. in spite of repeated requests?
If so, why? -

The Honourable Mr. C. H. Bhabha: (a) The Director of Supplies, Bombay.
did not accept the tender of any firm for 25,000 lbs. of liquid metal polish. He
placed an order against a rate contract entered into by the Directorate General
Industries and Supplies, where prices were cheaper as compared to those
quoted against the tender.

(b) The price for this quantity, which is the one accepted in the rate con-
tract, is Re.-/10/- (Annas ten) per lb.

(¢) Where orders are placed against current rate contracts, it is nob custo-
mary to publish details of the transactions and inform others, since publication
is made when the rate contract is originally entered into.

Dr. B, Pattabhi Sitaramayya: Would it not have been better, Sir, if the
name of the firm whose tender was accepted and the circumstances under
which it was accepted, had been disclosed to the concerns who were interested
in this business?

The Honourable Mr. C. H. Bhabha: That is not the practice, Sir.

Dr. B. Pattabhi Sitaramayya: Even so, S, would il not have heen better
for the Director of Supply, Bombay, to have said whv the other tenders were
not acceptable ?

Mr. Speaker: The Honourable Member is arguing and asking for opinions,
instead of seeking information.

Dr. B. Pattabhi Sitaramayya:" Was it not the practice in previous years to
announce the reasons for the acceptance of a particular tender?

The Honourable Mr. C. H. Bhabha: No, B8ir, that has never been the
practice.

Dr. B. Patiabhi Sitaramayya: Will Government be pleased to introduce this
system in future?

The HonOurable Mr. C. H. Bhabha: T do not think there is any necessity
for introducing such & system at present.

Mr. R. K. Sidhva: Was the tender that was accepted the lowest?

The Honourable Mr. 0. H. Bhabha: Yes, by about twenty per cent.

‘ RE-EXAMINATION oF CEMENT PRICE

1205. *Dr. P. S. Deshmukh: (a) Will the Honourable' Minister of Industry

and Supply be pleased to state whether there has been any increase in the

price of cement recently? If so, has the price been raised with the consent
of Government?

(b) On what considerations was the increase based and permitted?

(c) Are Government; aware that even with the prices as they were, cement
companies have made huge profits?

(d) Do Government propose to re-examine the position and disallow the
inorease in price? )

The Honourable Mr. 0. H. Bhabha: (a) and (b). The Honourable Member s.
attention is inv'ted to the reply given to parts (b) and (c) of Mr. R. K. Sidhva’s
starred question No. 91 answered on the 8rd February 1948. The recent in-
crease in price had the consent of Government. A copy of the Government of
India’s letter dated 22-12-1947 to Provincial Governments, which explains the
inorease, is tabled. Government hope that this price increase will bring about
an inorease in production.

" tAnswer to this question laid on the table, the guestioner being absent. .
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(e) No, Sir. 3

(d) As stated in the letter tabled, the increase will be in force up to the
8lat of July.

-

—_—
No. I(11)-15(3)/47
GOVERNMENT OF INDIA

. MINISTRY OF INDUGSTRY AND SUPPLY
From

C. R. Natesan, Esq.,

Under Secretary to the Government of India.
“To

All Provincial Governments, L
New Delhi, the 22nd December, 1947,
3 SUBJBCT :—Increase in public price of cement

iv,

I am directed to say that the Cement Marketing Company of India Limited made represen-
tations to the Government of India urging that the existing rate of Rs. 65 per ton of cement
Wwas uneconomic, and that there was a strong case for an immediate increase on account of the
increase in manufacturing costs (labour, coal and gunnybags) and in freight charges. The
‘Government of. India, after examining carefully the points raised in the representations, and
also the materjals made available to them by the Cement Marketing Company of India, as
well as by their constituent groups, have decided that an increase of Rs. 15 per ton should be
allowed, in sddition to an increase of Rs. 7-8-0 per ton on account of freight increase, conse-
quent on the increase in railway rates notified with effect from lst January 1848. This
increase of Re. 22-8-0 per ton will be in force up to 3lst July 1948. subject to examination
:pd re-fixation, if necessary, by 1lst April 1848, of the freight charges, based on actual calcula-

ions,

2. 1 am to request that tbe Provincial Government will kindly take immediate steps to
notify the in 3 .

I have, etc.,

{8d.) C. R. NATESAN,

Under Secy. to the Qovt. of India.
Copy to :—

The Chief Commissioner, Delhi
Ajmer-Marwara
Panthpiploda

Coorg
The D. G. I. & 8., Shahjahan Road, New Delhi.
The Hon. Cement Adviser, D, G, I. & S., New Delhi.
All Regional Hon. Cement Advisers.

The Ministry of Commerce, Labour, Transport,
Works, Mines, & Power, Communications,
States, External Affairs &
Cormmonwealth, Relations,
The Engineer-in-Chief’s Branch.
: By order,
(Sd.) C. R. NATESAN,
\ Under Secy. to the Govt. of India.

STEEL PRICES .

The (tovernment of India have decided to raise the ‘)rice of steel purchased from registered
stockists by Ras, 80 é)er ton with effect from today, it is learnt. Of this increase only Rs. 23.8-0
will go to the producing companies.

In case of purchases from registered producers the increass will he Rs. 75 per ton.

-The increase is neasly 30 per cent. over the existing price level and is on level with recen§
increases 1 the prices of other commodities.

In spite of this increase, steel prices in India will continue to be the lowest in the world.
It will be recalled that a reduction of Rs. 12-8-0 per ton in the selling price of stecl by the
steel companies was made on April 1, 1046, Since then the liabilities of the companies have
increased because of the ctment of the Busi Profits Tax Act and an increase i the
Corporation Tax. The working cost has also risen on account of increase in the cost of
labour and raw materials.
Taking these factors into consideration, the Government of India have felt that if produe-
@ tion is not to be adversely affected, some immediate relief to the companies is called for.
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They have accordingly, decided that, pending an examination by the Tariff Board of the
qbo uestion of the fixation of steel prices on a long-term basis, the cut of Rs. 12-8-0 referred to
ve should, as an interim measure, be restored to the companies, to the recent increase in
railway frexghc charges both on raw materials and finished goods, there will Le an addltlon
of Rs. 11 payable to the main producers, they getting Rs. 23-8-0 per ton in all.

Government expect gunport, from the U. K. and the U. S. A, substantial quantities of
<ertain categories of st®I in 1948. Buf the price of this steel will be higher than the Indian
price. As it would be invidious discrimination among consumers to sell imported stcel at
prices higher than charged for indigenous steel and would, in effect, raise the price of all
steel to the higher level, it has been decided that the increased prices should be spread over
all categories of steel except, billets, which are ouly used by re-rollers.

To equalize the high prices of imported steel with those of indigenous steel and to meet
the ‘additional payment of Rs. 23-8-0 to the main producers, the prices at which the consumers
will purchase from the registered producers have been increased by Rs. 75 per ton. The
prices at which the controlled and registered stockists will sell have been increased hv Rs. 80
per ton, the extra Rs. 5 being added to cover the Bihar Sales Tax.

These increases come into effect from January 27.

NATIONALKATION OF CEMENT INDUSTRY

+206. *Dr. P. S. Deshmukh: (1) Will the Honourable Minister of Industry
and Supply be pleased to state whether there is any proposal to nationalize
the cement industry?

(b) If not, why not?

(¢) Are Government aware that this is a4 key-industry and a national asset
to India?

The Honourable Mr. C. H. Bhabha: (a) and (b). The Honourable Members’
attention is invited to the reply given to Diwan Chaman Lall's starred question
No. 36 answered on the 30th January, 1948. The general question of nationali-
sation of industries is under consideration by Government.

(c) Yes, Sir.

IMPLEMENTATION OF INTERIM REPORT OF HiGH PowER COMMITTEE ON RAIL-
WAYS

207, *8hri B. Das: (n) Will the Honourable Minister of Railways be pleased
to state if the High Power Committee on Railways is still functioning?

(b) Has that Committee submitted any interim reports and if so, do Gov-
ernment propose to lay on the table of the House a copy of such reports?

(c) Have Government taken any action to implement any of the “interim
recommendations ?

The Honourable Dr. John Matthai: (1) The Indian Railway Enquiry Com-
mittee, 1947, functioned up to 15th October 1947 when they adjourned. The
Committee will resume work shortly.

(h) No Report, but an interim note on one subject only has been received.

(¢) The note is under consideration of the Ministries concerned.

Shri T. T. Krishnamachari: May T know whether there has been any change
in the personnel?

The Honourable Dr. John Matthai: Well, this Committee suspended work
some time about the middle of October about the time my Honourable friend
Mr. Neogy had to vacate his office as Chairman. The Committee is going %o
meet very shortly and I am glad to say that my Honourable friend Pandit
Kunzru has agreed to take Mr. Neogy’s place as Chairman.

Shri T. T. Krishnamachari: May I know whether the Committee has

suffered shrinkage in other directions as well -beyond the desertion of the
©hairman?

tAnswer to this question laid on the table, the questioner heinz absent.
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The Honourable Dr. John Matthai: The only Member who has left the
Committee finally is an expert from America whom we got for a special purpose.
He worked for about four months and has gone back.

Shri B. Das: May I inquire whether thHe Committee Mq@mbers did not reach

any conclusion from their day to day work although they worked for nine months
in the year 1947?

The Honourable Dr. John Matthai: Most of the time they were dg:nTg a very
arduous investigation in which their irain business was to collect and sify
material, . ~

Shri B. Das: The Chairman has left and also the American expert.  Are
fhere no records of what their views were during those nine months of work?

The Honourable Dr. John Matthai: Since the Committee had not completed
therr investigations, they could not possibly huv('\writ.ten their Report.

Shri B. Das: Does that mean that the whole work will be re-investigated
all over again? :

The Honourable Dr. John Matthai: I should not think so.

Shri M. Ananthaszyanam Ayyangar: Was it not intended at the time of
the appointment of the Committee that Members of the Standing Finance Coms-
mittee should also be associated with it? Ts there a single Member of the
Standing Finance Committee for Railways in that Committee at present?

The Honourable Dr. John Matthai: T am not aware that there was siuch an
understanding.

Shri M. Ananthasayanam Ayyangar: Was it intended that a person whe
had absolutely no knowledge of the Railways or who never worked in “he
Standing Finance Committee for Railways, should sit in this Committee?

The Honourable Dr. John Matthai: Practically every Member of the Com-
mittee was appointed on the ground of his own individual merits in relation
to the work involved.

Shri M. Aranthasayanam Ayyangar: But was previous expericnee in com-
nection with Railway Administration through either being a Member of the
House or of the Standing Finance Committee for Railways, not considered as
one of the necessary qualifications for Members of this Committee?

The Honourable Dr. John Matthai: The real position is this. When this
Committee hag concluded its work and has formulated its recommendations,
those recommendations would come before the Standing Finance Commitice
snd they would have every opportunity then of considering the recommendations,

Bhri T. T. Krishnamachari: Ts it the intention of the Honourable Minister te
put a time-limit for the submission of the Report of the Committec?

The Honourable Dr. John Matthai: I have had a discussion on that subject
with Pandit Kunzru and I think he hopes to give us the Report at a very
=arly date.

APPOINTMENT OF RATLWAY RATES TRIBUNAT

208. *Bhri B. Das: (a) Will the Honourable Minister of Railways he
pleased to state whether Government have decided to appoint a Tribunal for
fixing railway. rates?

(b) If 80, who are the Members of this Tribunal and what are their funo-
fons?

-
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The Honourable Dr. John Matthai: (a) 1 would refer my Honourable friend
to the statement | made in this connection when presenting the interim railway
budget on 21st Noveruber, 1947. It is Government’s intention during bhe
curtent session to bring forward a Bill providing for the establishment of a
pladiway Hates Tribunal.

(b) As the Bill has not yet been placed before the Assembly no decision has
been reached regarding appointinents of Members. Their functions will be
decided by the Assembly when passing the Bill.

ORGANISATION OF AN ALL-IND1a Gur MankenNe Boarn

1209, *Prof..N. G. Ranga: Wili the Honourable Minister of Agriculture
be pleased to state: .

(8) whether Government are making any efforts to help the producers of
Gur, most of whom are peasanis, to co—npvrat-ivelav murket their Gur and avoid
middlemen’s profits and if so, in what manper snd to what extent;

(b) whether there is any Provincial or All-India: organisation sponsored by
wy Co-operative Society or by Government to improve the marketing condi-
tions of Gur; and

{e) whether Govergment propose to consider the advisability of organising
an All-Tudin Gur Marketing Board in order to baprove the quality of Gur, and
to form o co-operative organisation for its marketing ete.?

The Honourable Shri Jairamdas Doulatram: (a) The Government of Indis
Yad a comprehensive survey on marketing of sugar and gur carried out in 1943.
The important decisions of the Indian Central Sugarcane Committee on the
mein recommendations of the Marketing Report were conveyed to all Pro-
vincial Governments and the sugar producing States towards the end of 1945
and thev were requested to implement these reconmendations which infer
alig suggested the following sections:

(i) Steps should be taken to organise Co-operative Marketing Urnions af
important busimess eentres for the financing, marketing and distribution of gur.

(i) Arrangements shonld he made to organize Co-operative Societies of gur

. producers for preparing superior quality gur and inarketing the same under .
standard grades. Government have not becn able to take any direct steps to
organize co-operative marketing of gur.

(b) Madras and Bombay have organized Provincial Marketing Sccieties to
promote co-operative sale of agricultural produce including gur. T# is understood
that the U. P. Government rccently re-organised their Gur Devalopment
gection with n vlew to promote, among other things, the orderly marketing of
gur. There is no All-India Co-operative organisation for the marketing of gur.

{e) Government will consider the advisability' of an All-Indin Gur Marketing
Board.

DEvELOPMENT oF ANTMAL NUTRITION DEPARTVERT 0F TZaTNAGAR RESEARCH

Srcrrox )

+210. *Prof. N. G. Ranga: Wil the Honournble Minister of Agrienlture
be pleased to state: .

(a) when the Department for animal nutrition was opened at Izatnagar:

() whether any such research is being carried on in any other province. and
if so, where; -

(¢) whether any effort is being made to develop and popularise improved
grasses at Izatnagar Research Station;

tApswer to this guestion laid on the table. the questioner being absent.
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(d) how many students and research scholars are being trained there; axﬁﬁ

(e) whether it is proposed to increase the capacity of this station for re-
search and training?

The Honoursble Shri Jairamdas Doulatram: (a) On 11th March, 1959,

(b) Research relating to animal nutrition is also being carried out at Jhansi
(U. P.), Gauhati (Assam) and Anand (Bombay) nnder the general  direction
of the Indian Council of Agricultural Research. Animal Nutrition Section at

Izatnagar is the only one in Indis which deals with fundamental as well as
applied research in animal nutrition. It also advises

-authorities on all problems concerning Animal Nutrition.

(¢) The Animal Nutrition Section at Izatnagar deals with research on the
Tnutritive value of grasses and other feed materials, The development of orasses
is beyond its jurisdiction. The work of growing different tyvpes of grasses on
egperimental plots has been taken up by the Indian Agricultural Research
Institute. As regards popularisation, over 150 articles have heen published i
scientific and popular journals, in addition to occasional radio talke. Govern-
ment propose to take further steps to develop and popularise nutritive srasses
and undertake greater propaganda.

Provincial and State

(d) The Animal Nutrition Section imparts training on Animal Nutrition
every year to aboub 50 agriculture and veterinary students from ull parts of
India. Besides this 12 research scholars deputed by different Provinees and
States have been trained in different branches of Animal Nutrition and are
-engaged on research problems of fundamental importance, Tn addition special
Tesearch scholars are also trained for dealing with specific problems peculiar
to their Provinces. In consequence, several Universities have awarded higher
research degrees to students as follows:

D.Se

Se.ounnnnn.. ettt 1
PhD.............. e B
M8 i 1

In addition 10 studei’:

are going up for these degrees and associateship of
this Tnstitute this year.

(¢) The question of improving and expanding the existivg facilities for both
* training and research has been under consideration with the Post War develop- -
ment plan of the Institute.

IMPLEMENTATION OF THE RECOMMENDATIONS OF INDUSTRIES (JONFERENCE

$211. *Prof. N. G. Ranga: Will the Honourable Minister of Industrv and
Supply be pleased to stabe:

‘(2) what the recommendations of the recent Tndustries Conference are;

(b) whether Government have formulated their conelusins thereon and if
80, when they will be published; .

(¢) whether Government are . eontemplating to constitute the All-Tndia
Industries Advisorv Board: and -

(d) if so, whether Government propese to consider the advisability of
providing representation to the primary producers-und consumers also?

The Honourable Mr, C. H. Bhabha: (a) The recommendations of the Indus-
tries Conference are embodied in the nine Resolutions adopted at the Conferencs
a copy of which is laid on the table of the House.

(b) Government are considering the recommendations of the Conference and
Yope to announce their conclusions ghortly.

(¢) and (d). Under ifem TTT(h) ot Res=olution ’.\‘n T. ‘thn Tndustries f‘;or].-
ferrnee recommended the settine up of a Central Tndustrial Advigory Couneil
and this recommendation is under consideration along with the others.

—

fAnawer to this question laid on the talle. the questioner heing ahsent.



STARRED QUESTIONS AND ANSWERS k314

Regolution No. 1.

1. This Conference views with grave concern the continued decline in industrial produetion

which has ocearred during the last two years. .
I1. This Conference is of the view that the. present inability of Industry to produce to ita
installed capacity and to expand as planned is mainly due to
(a) inadequacy of transport to meet present needs, _
(b} nnastisfactory relstions between management and labour,
(c) shortage of raw materials and Jefacts in their procurement and distribution,
(d) difficulty in obtaining capital yoods and constructional materials to instal them,

{e) supply and exchange limitations on the import of the full yequirements of industry,
and

(£) paucity of technical personuel.
This Conference recommends the following immediate measures i—
(1) Transport —
(a) The increase in the movement of coal by four million tons per annum over the
existing level of 25 to 26 million tons per antum Lo enable existing requirements
to be met. For this purpose, the fullest use should be made of present wagon
wvailability, and every effort should be made to increase wagon availability and
other railway facilities.
(b) The assessment of the transport required for the movement of finished goods and
raw materials necessary for full production; and arrangements_ to secure such
transport through a redoetion of less essential movements, whether of goods oF
paasengers.
{c) An examination of all possibilities of increasing total coods traffic snch as rationalisa-
tion of line, power and wagon capacity, and fullest use of present resources.
(d) The fullest utilisation of road, river, sea and air transpori.
(2) Raw, Materials :—

(a) Special wesistance for increased production in India of industrial raw materials like
steel, coment, caustic soda snd other chemicals, light metals ete.

{b) The increase of imports uf essential raw materials in short supply, like steel, mom-
ferrous metals, caustic soda and other chemicals, ete.

Foreign exhcange difficulties should he overcome to the extent possible by limiting
less essential imports, by increasing exports, including export for barter, and
arranging deferred payments and loans in cash or commodities on lines appro
by Government.

{¢) Tha planned ntilisation of indusiria]l raw materials in critical short supply with a
view to secure increased Production. To the extent possible, such distribution of
raw materials should be effected in consultation with rep tative Associati
of industry in the case of organised industries and with Provincial and Bfite
Governments in other cases.

Provinces and Btates should be invited to ider, in Itation with i
in their areas, the posaibilities of rationalising the use of raw materials in sherb
supply 8o as to secure maximum production. For this porpose thev should =n
standards of classification of units in an industry according to cfficiency in pro
tion, so that sll-Tndia standards may he laid down.

() Technical man-power :— i
(a) The establishment of scientific and technical liaisen offices abroad for the recruit-
ment of ‘technical personnel and the placing of advanced Indian students and
technicians in foreign umiversities. technical inetitutions, and the acquisition of
technical information.
(b) The increase of facilities in India for the training of scientific and technical
personnel, and the training of labour to increase its efficiency and skill,
(c) The maintenance of a register of seientific and technical porsoﬁnel.
III. This Conference recommends that during the next three to five yeara the increase of
pacity and product in certain industries for which plans have been approved and are
under execution, should he pressed forward with vigour, The essential pre-roquisite for such
expansion is the incrense of production of commoditics and provision of services which are
‘basic to industry and without which any expansion would be impossible. The following
measares nre, therefore, recommended :
fa) Railways : The capocity of rail transport should lLe increased to meet prospective
demands of movement of constructional materials, fuel, raw materials and finished
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products. The import of | ives and should be given high priority
and existing capacity for manufacture should e developed 8o a8 to secure. -
sufficiency at the end of this period.

{b) Steel : New steel plants should be erected and brought into production and in the
meantime every effort should be miade to import the country's essential require-
ments in iron and steel.

{c) Cement: The approved plan for the expansion of t producti hould be
hastened to an early completion so that this important constructional materiab
becomes available for the installation of new industrial plants.

(d) Llectric power: Simultaneously with the preparation and execution of Hydro-

* electric projects like the Damodar Valley Scheme, which will take time, existing
plans for the installation of ancillary Thermal power stations should he speedily
implemented.

(e) Uoal : The recommendations of the Indian Coalficlds Committee regarding the
acquisition of mineral right, planned and co-ordinated development of production
in new areas, regulation of use and distribution and creation of suitable executive
machinery amongst other things, must be implemented early. so that, the growth
of the coal industry on rational lines can be facilitated.

{f}) *il: In order to reduce dependence on foreign sources, prospecting for oil should
Tecerve increased attention and the possibility of producing substitntes from coal
should be investigated.

In addition, legislation to secure the fullest utilisation of power aleohol produced in
the country should be enacted.

(g) In the light of the development unticipated under (a) to (F) above, targets for the
next five years should be fixed in a realistic manner for other important industries
like cotton textiles, paper and newsprint. chemicals, penicillin, sulpha drogs and
anti-malarials, heavy and licht engineering, electric and other machinery and
machine tools. Bnitalle machinery shonld he established for watching and
ensuring progress towards the tarpets.

(h) M&;&-::;mr_u for watehing and emsuring the exeention of immediate and shori-term

plans : The need for close consultation letween the varions Ministries concerned
industrial development needs no emphasis

is also necessary to associale representatives of Provincial and States Govern-
ments, Industry and Labour in a periodical review of progress and the measures
necessary to stimuwate it. A Centra! Tndustrial Advisory Council shonld be set up
with appropriate Sub-Committeer for important groups of Industry and one Sub-
Committee for reviewing and advising on prubi-ms of transport in relation to

Indostry. Similar Industrial Adviserr Committers should also he constituted in
e Provinces,

It

(i) To mssist Government on the proper utilisation of scarce raw materials, capital goods,
foreign exchange and other resources, a Piorities Board should immediately be
set up.

IV. Current limitations of men and materials necessitafe comcentration on immediate snd
term measures for increasing productive capacity. A long-term plan, however, should be
“based on the needs of the conntry for the achievement of maximum self-rufficiency, a higher
standard of living and maximum exploitation of indigenous resources. The long-term plan,
therefore, must be of a fundamentally differcnt character. The Conference, therefore, recom-
mends thal separate machinery for long-term planning must he established very early ap thab
pletion of the i diate and short-term programme might merge smoothly into futnre
glnns for indusirial development. A planning Commmission or Development Board, free

rom the preoceupations of immediate prohlems of indnstrial development appears to be
snitable.

V. This Conference recommends the creation of permanent machinery. hoth in the Centre
and in the Provinces and States, for the vemular collertion and maintenance of aceurate
industrial statistics, ar provided for in the Tndustria] Rintictics Act of 1942

Reaolution No. IT.

This Conference recommends to (rovernment that while enunciating their national policy of
industrial development, the following asperts among others. should be kept in view :—
(1) The need for an equitable distribution of the conntry’s wealth and production lesding
to rapid improvement of the standard of living and comfort of the masses of the
Indian people. based on social justice

(2) The need for the fullest utilisation of the country’s resources without allowing
wealth to accumulate in the hands of a saction of the peopla.
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{3) The meed for central planning, co-urdination and direction so as to cbiain maximum
cinecy and output, a fair aud reasonable distribution of the industries throngh-
out the country in relation to the potentialities of each area, and also to deter-
mine a fair basis of wages and profit,
(4) The division of industries into three hroad categories : —
{a} Industries which should he under State Ownership and management. .
(b) Industries which may be joivtly owned and managed by the State and private
enterprise.
{c} Industries owned and wanaged by private enterprise.
In nalac[inglzhe industries as aforesaid, which will be reviewed from time to time, the
it ! will be the country's' basic economic and defence requirements om
1he ons hand and the poasibility of quick and efficient production on the other.

Resolution No. If1.

This Conference, while recognising that participation of foreign capital and enterprise,
particnlarly as regards industrial technigue and knowledge, will be of value for the rapid
iplhekm-linticn of the country considers that the conditions under which they may parti-
cipate ia Indian industry should be carefully regulated in the national interest, and that all

ents between private industry in India and abroad should have the prior approval of
the Eentnl Government. Y P

Resolutivn No. IV,

Thia Couference recognises the importance of cottage and small-scale industries to the
ecamomy of the country. It is of the view that while the size and nature of these industries
make it unavoidable that their proper development must remain the respousibility of Provia-
cial and Btate Governments, the Central Government should investigate l;::nw far and ic what
manoer these industries can be co-ordinated and integrated with large-scale industries. The
healthy expansion of ootl.aﬁgz;ndlm‘l.ri«s depends un the provision of raw materials, technical
advics sud orgaai markefing of their produce. For this purpose the Central Government
should establish a Cottage Industries Roard.

Resolution No. V.
This Conference recommends that the following suggestions be considered by the Uentral
Government in consultation with the Provinces :—

{a) that raw materials of vital importance to industry like coul, steel, cement and cotton
should be exempted from the Salea Tax:

(b} that the tax on other industrial raw materials sheuld be low and at uniform rates;

{c) that taxation of the same material more than once should be avoided; and

(d) that the policies of Provincial and State Governments regarding the levy of Sales
Tax shonld be co-ordinated.

Rewolution Xo, VI,

This Confersnce cousiders thut the lack of a uniform policy in the matter-of provineial
excide has adversely affected indigenous manufacture of spirituous Thedicinal and other
preparations.

The Counference recommends :—

(a) that an uniform rate of oxcise duty be fixed on spirituous. medicinal and other
preparations in all Provinces and States, and be collected at the point of manu-
facture for credit to the fist importing Province or State; and

(b} that all inter-provincial restrictions on the free movement of spiritupus, medicinal
aud other preparations he abolished.

hs

Rezolution No. VII.
This Coaference in of the view that the expansion of the aleohs) industry whether for
power or for other industrial purposes is of national importance.
The Conference recommends :—

{a) that Central legislation to enfurce sdmixtore of power alcohol with petrol should he
undertaken : B
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(b) that the question of reducing the excise duly should be considered with a view to
making the mixture of power alcohol and petrol available to the at &
reasonable price; and

{c) restrictions on manufacture of by products be removed.

fesolution No, V/I1.

This Conference notes with regret that the census of manufacturing industeiea for the
years 1944 to 1946 has failed. Tt 1s of the view that this failure is largely due to the ip-
adequacy of staff and organisation in the Provinces and States. It r de that adequat
machinery is necessary beth at the Centre and in the Provinces and States for their reg

llection and maintenance of accurate industrial statistics as provided fer in shs Industrial
Statistics Aét of 184% It iz also of the view thsl the existing statistical forms should be re-
examined with a view to simplifying them, if possililc.

Regolution No. 1X.

This Conference considers thal the increase in Industrial production which is so vital tu the
economy of the country cannot be achieved without the fullest co-operation butween Jabour and
management and stable and friendly relations between them. The employer must recognise
the proper role of labour in industry and ihe need to sccure for labour fair wages and working
conditions ; labour for its part must give equal recognition to its duty in contributing to the
increase of the natiomal income without which a permancnt rise in the general standard of
living cannot be achieved. Mutual discussion of all problems common to both and a determina-
tion to settle all disputes without recourse to interruption wn or slowing down of production
should be the common aim of employera and labour. The system of remuncration to capital
as well as labour must be so deviscd that while in the interests of the consumers and the
primary producers excessive profits should Le prevented by suitable measures of taxation and
otherwiss, hoth will share the product of their common effort after making provision for pey-
ment of fair wages to labour, a fair return on canital emploved in.the industry and ressonable
reserves for the mai and expansion of the undertaking.

For attaining these objectives, this Cenference recommenas :—

{a) that the fullest use should he made of Statutory and other machinery for the resolu-
tion of industrial disputes in a just and {ul munner; where it doss not exist,
it should be created without deia_v, - Buch machinery should as far as possible be
uniform throughout India.

{b) the eatablishment of machinery, Central, regional snd funclional, for the etudy and
determination of fair wages and conditions of labour, and fsir remuneration for

r.:giw; and methods for the association of labonr m all matters concerning
industrial production, such as the formation of Central, Regional and Unit Produe-

tion Committees.

{c) the constitution in each industrisl undertaking of Works C. i P ing
management and duly elected representatives or labour for the settlment of any
dispule which may arise from day to day.

(d) that, as a first step towards improving the standard of living of workers, immediste
attention shonld be devpted to the problem of housing of industrial labour; the
cost of such housing should be shared in suitable proportions between the Govern-
ment, employers and labour, the share of labour being given in the shape of »
reasonable remt.

The principles enunciated above having been accented, this Conference calls upon [abour
and mansgement to agree to maintain industrial peace and to avert lock-oats, strikes or slowing
down of production during the next 3 years.

This Cogference invitea labour and Management to assist Government to secure, promote
and ntee such agreements hetween the parties as will usher in a neriod of contained and
ordetly advancement towarda a co-operative Commonwealth.

ProTECTION TO HANDLOOM WRERAVERS IN DISTRIBUTION OF YARN.

1212, *Prof. N. @. Ranga: Will thc Honourable Minister of Industry
and Bupply be plensed to state:

(8) in how many provinces the controls over yarn and cloth have been
removed ;

tanswer to this question laid on the table, the queetioner being abaent.
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(b) whether the collections made through the surcharge on yarn will be
utilised either wholly or in part for the benefit of handloom industry which has
so largely paid it; B
(c) whether the distribution of yarn to the handloom weavers as between

difterent provinces will be reviewcd in the light of varying needs of different
areas and if so, when;

(d) whether preference will he given to weavers co-operative societies in
such distribution; and

(e) whether any steps arc proposed to be taken to take charge of all the:
yarn produced by mills and to regulate the prices of varn, in order to prevent.
the exploitation of weavers by spinning mills? .

The Homourable Mr. C, H. Bhabha: (8) The Government of India’s orders
withdrawing control over prices and distribution of cloth and over prices of
yarn are intended to apply to all provinces. i

(b) Government will consider the Honourable Member’s suggestion.

(c) Government are retaining the existing yamn distribution system for the
time being. The quotas of yarn allotted to the various provinces have besn
carefully considered on several occasions, and the Government of India do wot
intend to alter them for the present.

. (d) The Provincial Governments are responsible for the distribution of their
yarn quotas.

(e) This suggestion would be contrary to Government’s policy of gradual
decontrol,

ENOCOURAGEMENT TO SHIP-BUILDING INDUSTRY IN INDIA.

213. *Shri R. R. Diwakar: (a) Will the Honourable Minister of Industry
and Supply be pleased to statc what the total Coastal Shipping Tonnage in.
India is and how much of it was buils in ship-building’ yards in India?

(0) How many ship-building concerns are there in India and what is the

tonnage they manufactured during the last three years namely, 1944-45, 1945-
46 and 194g~47?

(0) Are Government aware that the tonnage manufactured in Indian ghip-
building yards is wholly inadequate? If so, what steps are Government taking
to encourage the industry of ship-building in India?

(d) Are Government giving special facilities and concessions for In
building concerns at present?

to do so in the near future?

disn ghip-
If so, what are they? Tf not, do they intend

{e) Is it & fact that Shri A. M. Bhatt of Bhatkal (Bombay Province) has
submitted a ship-building project for mechauising country craft and buildj g2
steel consters? Is it a fact that the project includes the establishment of
an Institute for Marine Engineering and Naval Architecture?

(f) Are Government aware that the project is being delayed for wint of
sufficient facilities? If so, do Government intend taking immediate steps ta
provide the required facilities?

(g) Have Government evolved any plan for building more and more ships
in India so as to make India self-sufficient in this respect? If so, what iy
the plan? If not, when do Government intend evolving & plan?

-
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The Honourable Mr. 0. H, Bhabha: (a) The total Coastal shipping tonnage in
Indis is approximately three lakhs gross (including British tonnage) and the
whole of it was built in overseas yards.

(b) There are five main ship-building coneerns i India, who during the years
1944, 1945 and 1946 built small launches of a total tonnage of 10,270, 8,508 and
18,544 tous. vespectively.  These luunches wre not suitable for eoustal shipping.
Figures according to finuncisl years are not availuble.

(c) and (d). Yes, Bir. The intention is to encourage Ly all possible neaus
the building in India of as many ships as possible and this mubter is under
active consideration. Government are releasing steal required for building
ships and steal und cement required for extensions of ship-building yards and
ship-building berths.

(e) Yea, Sir.

(f) The question of giving assistance to Mr. Bhatt is under consideration
m consultation with the Government of Bowmbay.

(8) The question of development of ship-building industry so as to enable
India to build within the next 5 vears a wminimum of 50,000 gross tons per annum
is under consideration.

Shri B. R. Diwakar: Does the Honourable Minister know that just at present,
the project of Mr. Bhatt has been held up because the Bombay Government
bas not extended the facilities that are necessary®

The Honourabie Mr. C. H. Bhabha: As I said, we are in consultation with
the Bombay Government to try and assist this gentleman und similar othsr
projects,

Shri T. T. Krishnamachari: May | ask the Honourable Minister in reply 1)
his answer to part (d) of the question, whether it is the idea of the Government
to encourage firms which fabricate boats to enter this industry—like the Hind
Construction Limited?

The Honourable Mr. C. H. Bhabha: I do not know about the particular firn
but the Government's policy is to enenurage every firm which is out to develop
the ship-building industry in this enuntry.

Shri B. B. Diwakar: Ts the Government aware that Mr, Bhatt's project has
been held up because the Bombay Government has said that they wili not be
able to give any facilitick even if Mr. Bhatt prospected and spent lakha of
rupees on it? ' -

The Honourable Mr, C. H. Bhabha: Government have no such information
on he subject.

Shri K. Santhanam: May I know, Sir, if in view of the fact that ship-buildinr
ing is likely to meet with very stiff international competition, it is not desirable
to promote a nat'onal concern for ship-building on a big seale instead of allow-
ing four or five small projects to huild ships separately?

The HonOurable Mr. C. H. Bhabha: That suggestion will be eonsidered,

Shri M. Ananthasayanam Ayyangar: How in it that that suggestion hns

esgaped the notiee of the Govermnent till now ?
Mr. Speaker: Order, order. Next question.
Shri M. Ananthasayanam Ayyangar: Sir, T want to ask a question.

Mr. Speaker: Yes.

Shri M. Ananthasaynam Ayyangar: in view of the fact that there is
sbortage of tonnage even for constal trading, have Government made any offorte
t obtein ships by way of reparations either from Ttaly or from Jepnir?
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The Honourable Mr. O. H. Bhabha: Yes, Sir. Claims have been made on
behalf of India to get some ships from Japan by way of reparations.

Shri M. Ananthasayanam Ayyangar: May I know what is the total tonnage-
expected? :

The Honourable Mr. C. H. Bhabha: I am not in a position to give any
definite information at this stage. -

214. *[Cancelled, the Member having resigned. ]

AUcCTIONING OF LAND AND CrOPS IN DELHY PROVINCE BELONGING TO MUsSLm
Evacuzes.

215. *Giani Gurmukh Singh Musatar: (a) Will the Honourable Minister of
Agriculture be pleased to state whether it is a fact that the land and crops in
Delhi Province belonging to Muslims but cultivated by Hindu tenants, have been
auctioned by Government on the evacuation of Muslim owners? If so, why ?

(b) If the answer to part (a) above be in the affirmative, what share of the
proceeds do Government propose to give to the Hindu tenants, who cultivated
the land ?

The Honourable Shri Jairamdas Doulatram: The question should have been
addressed to the Honourable Minister for Relief and Rehabilitation. It has
accordingly been transferred to the list of questions for 14th February 1948,
when the Honourable Minister for Relief and Rehabilitation will answer it.

ALLOTMENT T0 REFUGEES OF PLATFORM STALLS ON EAST PUNJAB RATLWAY

216. *@iani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Railways be pleased to state whether it is a fact that Muslim vendors and stall
keepers who used to sell various articles to the passengers on the platforms of
East Punjab Railway Stations, have left?

(b) If the answer to part (a) above be in the affirmative. do Government
propose to lay on the table of the House a statement showing the names of such
Railway Stations. the number of Muslim vendors at each Railway Station, who
have left and the number of stalls thus vacated by them ?

(c) What steps have been taken by the East Punjab Railway to introduce
new vendors at each Railway Station?

(d) Do Government propose to issue instructions to the' authorities of the
East Punjab Railway to the effect that such vending contracts should be given
to the refugees from West Punjab and N.-W. F. P.?

The Homourable Dr. John Matthai: (a)-Yes.

(b) A statement showing the contracts which were held by Muslims and
are now vacant due to the contractors having migrated to Pakistan is laid on
the table of the House.

(c) and (d). Notices have been served asking the contractors, who have left,
to resume work, and instructions have been given that if a contractor, on whom
notice has been ‘served, fails to resume werk, as asked in the notice, the con-
tract shall be cancelled and a suitable person appointed in his place, provided
the Divisional Superintendent is satisfied that it is necessary to make re-
placement. In making replacements special consideration is being given to
applications from refugees.
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Statement showing Muslim contracts vacant due to Mohammadan Contractors migrated to Pakistan

from E. P. Railuay

s-No. Name of Station Nature of contract
1 Abohar . Bread tea, stall, sweetmeat, fruits, cigare ttes and drirke
2  Amritsar . Bread, fruits, cigarettes, sweets, tea and «cid diirks.
3 Amritsar . . Bread, sweets, tea and cold drinks.Jg
4 Amritear . . Fruits.
5 Amritsar Goods Office Cigarettes and betel leaves.
6 Amritsar Goods Offi Bread, cigarettes, sweets, tea and skartat.
7 Beas . . . Bread, fruits, sweets, cigarettes and drinke.
8 Ferozepore City Tea, sweets, bread, drinks, cigarettes erd fiuits.
9 Ferozepore Cantt. . Dri.nll{]:, tea stalls, bread, sweets, Letel leaves 1.d
milk.
10 Fazilka . . . Bread, sweets, fruits, and drinks.
11 Fatebgarh Churian Bread, fruits, cigarettes, sweets and drinks.
12 Hoshiarpur . . Tea and cold drinks.
13 Jallalabad Sweets, cigerettes, drinks and fruits.
14 Jullundur City Cigarettes, tea, cold drinks and bread.
Jullundur City Fruits.
15 Jullundur Cantt. Fruits.
16 Kot Kapura Sweets, fruits, bread and drinks.
17 Kapurthala Fruits and cigarettes.
18 Kartarpur Sweets, bread, fruits, cigarettes, tea and cold drinks,
19 Lohian Khas . Sweets, bread, fruits, cigarettes and drinks.
20 Ludhiana Tea stall, and sharbat.
21 Ludhiana Fruits. - :
22 Ludhiana Milk, cold drinks, bread, sweets, tea and aerated
waters.
23 Malsianshah Kot . Sweets, fruits, drinks and cigarettes.
24 Nakodar . . Breed, tea, drinks, fruits, cigarettes and sweets.
25 Nawanshahr Doaba Bread, sweets, tea, fruits and cigarettes.
26 Phillaur. . - Bread, sweets, fruits, cigarettes and drinks.
27 Phagwara Bread, cigarettes, tea and cold drinks. ’
28 Patti Sweets, bread, and fruits.
29 Sunam . . Fruits and bread.
30 Tanda Urmar. Bread, fruits, cigarettes, sweets, tea and cold drinks.
31 Batala . Bre ad, fruits and tea.
32 Gurdaspur Tea,
33 Pathankot Bread, tea, fruits and sweets.
34 Sirhind Sweet. t, Moh jan bread, betels, cigarettes,
drinks and tea stalls.
35 Rajpura . Muslim bread, betel and drink and tea stalls.
36 Ambala Cantt. Muslim bread, sweete, drinks, tea stalls, milk, bis-
cuite.
37 Jagadhri Sweetmeats, Muslim bread, drink, tea stalls, cigarette
. and betels. .
38 Saharanpur Sweetmeats, bread, betels, cigarettes, drinks and tes
stalls. .
39 Deoband . Fruits, bread, cigarettes, drinks and tea.
40 Moeerut Cantt. Bread, biscuite, cakes, drinks, and tea stalls
41 Muzaffarnagar Bread, fruits, drinks and tea stalls.
42 Meerut City. Bread, fruits, betel, cigarettes, drink, tea stall and
. Biscuits
43 Delhi Junction Sweetmeats, milk, curd and Rabri.
44 Delhi Junction Beteleleaves .anid nute, chilam and tobacco:
45 Delhi Junction Tea stalls on platforms.
48 Delhi Junction Bread, shirmal, biscuits, fruits, Sharbat, and tea.
47 Delhi Junction Stall for cigarettes, betel, fruits, dl:ink_n and tea.
48 Panipat Tea stall, drink, cigarettes and biscuits.
49 Panipat . Fruits and bread. . 3
50 Karnal . . Tea stall, bread, cigarettes, betels, drinks and bis~
cuits.
51 Panipat Fruits.
52 Kalka . Bread, sweetmeats, drinks, tea stall, biscuits, cigarettes
and betels.
63 Barog Fruit, sweetmeats, bread and tes stall.
54 Jakhal Biscuits, tea and drink etall, cigarettes, betels, fruits
and biscuits.
&6 Bhatinda .. . Sweet: t and biscuit
56 Dhuri . . Bread, tea and sweetmeate. .
57 Now Delhi Biscuits, drinks, cigarettes, tea stall, bread, betel and
.

sweetmeats.
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Mr. R. K. Sidhva: Do Government still continue giving these licences on
communal kasis? :

The Honourable Dr. John Matthai: No.

Shri K. Santhanam: In view of the fact that many refugees have to be
quickly employed, will the Honourable Minister find some way of expediting the
process?

The Honourable Dr. John Matthai: The process is being pushed forward
expeditiougly. v

Shri M. Ananthasayanam Ayyangar: May 1 know if it is not oue of the
terms and conditions of the contract itself that in default of their carrying
on all the work it will be terminated? If so, what is the need for a spec.al
rotice? .

The Homourable Dr. John Matthai: You have got to make certain whether
the contractor is simply out of the locality or out of the business.

Shri M. Ananthasayanam Ayyangar: But how long does the Honourable
M nister intend to take before he comes to a final contlusion in the matter?

The Honourable Dr. John Matthai: The shortest possible time.

Shri M. Ananthasayanam Ayyangar: May I know what is the largest period
of time over which the default has arisen?

The Honourable Dr. John Matihai: It varies with individual ceses. In each
case it would be the minimum time. ]

" Shri M. Ananthasayanam Ayyangar: May I know if the Honourable Minister
has been waiting for three months in this regard?

The Honmourable Dr. John Matthai: Certainly not. I have beem making
appointments from time to time.

ExaAMINATION OF CoastaL DEgp Sea FismiNG ScCHEME.

217. *Rai Bahadur Sri Narain Mahtha: Will the Honourable Minister of Agri-
culture be pleased to state whether, in view of the long coast line of India and
the growing food shortage in the country, Government have examined any sche-
mes for coastal deep sea fishing, and if so, with what results?

The Honourable Shri Jairamdas Doulstram: Government of India have
under consideration detailed schemes for developing deep sea fishing in Indian
waters. The main handicap against starting such schemes is the Tlack of
pssential data in regard to fishing grounds, fishing seasons and the types of fish
available in different areas and at different levels in Indian waters. Fishing
operations which are carried out with the indigenous fishing crafts at present
are confined to inshore waters within a radius of 5 to 10 miles and as a resuld
while inshore fisheries are being intensively fished, the rich off-sbore and aesy
. xen fighery resources are hardly touched. With a view to assessing the valses
of. various types of power oraft and gear, determining the fishing grounds and
fishing seasons, etc., and developing economic and suitable types of vessels
and equipment for the exploitation of the deep sea fisheries, the Central Gov-
ernment have started, under the Central Fisheries Research Scheme, a Pilot
Deep Sea Fighing Station at Bombay. A mine-sweeping trawler ‘‘Berar”
renamed ‘‘Meena'’, which was surplug to the Nayal requirements, was obtained
from the Disposals Directorate and after extensive structural modifications and
additions hag been converted into a fishing vessel. This vessel went on its trial
vovnge on 19th January 1948 and returned the next day with about 3 tons of
fish. As soon as the key fishing personnel arrive from the U.K., this vesse}
will be starting regular fishing operations .in the Arabian Ses. In addition,
orders have been placed for two Reekie fishing boats from the U.K. for fishing
with ring nets. The question of purchasing some more power fishing boabe
for use in the Arabian Sea and the Bay of Bengal is being pursued actively.
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Some commercial fishing concerns, [such as, The India Fisheries Limited,
Natsin Fisheries Limited, West Coast Fisheries Ltd., and the Andamarine
Development Corporation] have slso been helped to obtain power fishing vessels
and equipment for starting fishine operations in different areas.

Mr. B. K. Sidhva: What efforts have Government made for procuring
trawlers for the fishing industry?

The Honourable Shri Jairamdas Doulatram: Every effort will be made.

Mr. R. K. Sidhva: No, no. My question is whether any 4ffort has been
made? -

The Honourable Shri Jairamdas Doulatram: ] cannot say straightaway. .

Shri H. V. Eamath: Is it not a fact that in spite of so much river fish and
sen fish available in.our country, we are wasting so much of our money in
importing fish from abroad?

The Honourable Shri Jairamdas Doulatram: I think it was clear from my
reply that we are making every effort to use our own resources,

Mr. Speaker: This is more or less a matter of opinion. It is not necessary
to answer the question.

REsearcE 15¥ EvoLviNe NEW VAmIETIES OF PaDpDY

218, *8hri V. 0. Kesava Bao: (a) Will the Honourable Minister of Agriculture
be pleased to state what progress has beer made in the matter of research in
evolving new varieties of paddy? .

(b) Are Government aware tha! in Russia scientists have been able to evolve
a variety of paddy which will completely fructify in five weeks’ time?

(c) What efforts are being made to persuade the cultivator to use improved
quslity of seeds?

The Honourable Shri Jairamdas Doulatram: (a) Some tangible results have
been achieved in producing new rice varieties in India; over three hundred of
them have been evolved and released. The area under cultivation of improved
varieties is approximately four million acres. Improvement has also been
effected for yield, earliness, stronger straw resistance to d'sease, flood and
salinity. Further intensive research in evolving new varieties is in progress.

(b) It is understood that the new early Russian variety under local condi-
tions takes seven weeks to flower and another three weeks to ripen. Fourteen
other Russian varieties are being studied at the Central Rice Research Institute,
Cuttack. Four of these have been found to flower in Bix weeks. All Russias
varieties have, however, proved to be poor yielders under Indian conditions
during the first year of trial. It has also been found that early maturing
varicties are comparatively low yielders. .

(c) Propaganda about and distribution of improved seeds have been -#nder-

tuken by Provincial and State Governments. This is partly subsidized by the
Centre.

TeueseapE TeANING CENrREs N Mapeas CmeoLe

.

919, *Bhri V. 0. Kesava Rao: Will the Honourable Minister of Communi-
eations be pleased to state:

(a) what is the number of training centres for telegraphists in the Madras
Ciscle ;
{b) whether additions] training centres are proposed to be opened; and

(c) if 8o, whetter Government propose to consider the question of opening a
teslning centre at Bezwada? .
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The Honourable Mr, Rafi Ahmed Kidwai: (a) Two—one at Bangalore and
one at Madras. The training ciass at Madras is temporarily closed and is pro-
posed to be opened shortly. )

(k) No. The classes at the above places can accommodate 150 eandidates
against the normal intake of 71 per year.

(c) Does not arise,

INVESTIGATION INTO EXPLOITATION OF IROK AND COAL IN ANDHRA DISTRIOTS

220. *Shrj V. O. Kesava R80: (a) Will the Honourable Minister of Industry
und Supply be pleased to state whether Government. are aware that large quan-
tities of iron and coal capable of exploitation on commercial basis, are repdrted
to be in the Andhra Districts?

(b) If so, have Government considered the question of exploiting these natural
resources ?

(c) Has an investigation been made into the potentialities of these districts
in this respect? ) . '

The Honourable Mr, C. H. Bhabha: The question will 'be answered by the
Honourable Minister for Works, Mines and Power, to whom thig question should
have heen addressed.

RECRUITMENT OF GERMAN AND OTHER ENEMY NATIONAL SCIENTISTS AND
TECHNICIANS FOR INDIAN INDUSTRIES
221. *Shri M. Ananthasayanam Ayyangar: {(a) Will the Honourable Minister
of Industry and Supply be pleased to state how many requests for assistance in
recruiting German and other enemy National Scientists and Technical Experts
have been received from industrial and other concerns in India?

(b) What steps have Government taken to secure for Indian industries the
services of German Scientists, Technicians and Fxperts?

(c) In how many cases were the Government of India able to help, by arrang-
ing for the recruitment of suitable personnel?

(d) Do Government propose to make a statement giving: .

(i) the number of such Scientists, Technicians and Experts who have
already arrived in India;

(ii) their names;

(iii) their qualifications; and

(iv) the concerns employing them?

(e) What are the prospects of securing the services of other personnel, in
whose case specific requests have been received from Industrial concerns?

The Honourable Mr. 0. H, Bhabha: (a) About 230.

(b) The Government of India have approached the U.K. and the U.S.A.
Governments for the release from the British and American Zones of Germany
of technicians required by Indian industry.

(c) and (d). None so far. But a small contingent of about thirty technicians
is expected very shortly.

(e) Government hope to meet specific requests provided Indians with suit-
able qualifications are not available and there are no objections from the security
point of view,

Mr. Tajamul Hysain: ‘May I know what salary Government would give to
German technicians ahd science experts?

The Honourable Mr. 0, H. Bhabha: That will depend upon individual cases.
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Shri M. Ananthasayanam Ayyangar: May I know from the Honoursl o
Minister whether any specific applications have been received from }'ndqstnahsts
that they have got particular persons in view and that their services’ may be
obtained from Germany or other places for helping the industry of this country ?

The Honourable Mr, C. H. Bhabha: Yes, Sir. Such requests have been re-
ceived from particuar industrialists and it is in pursuance of such requests that
the matter has been taken up also.

Shri H. V. Kamath: Now that the war is over, is it proper to describe the
Germans as ‘‘enemy’’ still?

Mr. Speaker: Order, order. The question dees not- arise.

Mr. Tajamul Husain: I want to know the maximum amount of pay and the
misimum amount of pay, the Government of India are prepared to pay ‘o
foreign scientists. )

The Honourable Mr., 0. H, Bhabha: None of them has been engaged so far.
So the question of salary does nob arise at the moment.

Mr. "Psjamul Husain: Will the House be consulted at the time?
The Honourable Mr. C. H. Bhabha: 1 am afraid that is net possible.

Shri M. Ananthasayanam Ayyangar: Wili the Honourable Minister kindly
take steps to see that the case of those industrialists who have made specific
applications for particular persons from abroad is taken up first and that thos:
persons are arranged to be sent here for the further expansion of industry in
this country?

The Honourable Mr, 0. H, Bhabha: That will ke done.

UNSTARRED QUESTIONS AND ANSWERS

SuppLy oF ELECTRIC ENERGY TO THE SERUM PRODUCING SECTION
OF 1ZATNAGAR RESEARCH STATION

1. Prof, N. @G. Ranga: Will the Honourable Minister of Agriculture be
pleased to state:

(8) whether Government are aware that though electricity is available at
Izatnagar and also Bareilly, which is at a distance of 4 miles, the boilers and
furnaces maintained -in the serum producing section of Izatnagar station, are~
even today dependent upon charcoal and ordinary fuel:

(b) whether Government are aware that the production of serum for different
cattle diseases is not being developed adequately and that sufficient number of
students and scholars are not Leing trained there to be sent out to various pro-
vinces; and

(c) if se, whether there are any proposals for the extension of that depart-
ment? .

The Honourable Shri Jairamdas Doulatram: (a) Yes. This is due to the
fact that the efforts of the Institute to obtain electrically worked large sized
autoclaves and sterilizers from abroad have so far proved unsuccessful. Further
efforts in thig direction are being continued. It ig however not certain that the
electrically operated equipment as marketed abroad will be suitable for opera-
tion on the load existing on the electric lines at the Institute. The matter is
being considered. Meanwhile the possibility of getting suitable equipment
manufactured in India is being investigated.

(b) The production of sera and vaccines is being developed and every effort
is being made to meet the demand of the Indian Union and adjacent countries
as far ag possible. Great difficulties are however being experienced due to
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‘mrtage .of staff and non-availability of certain essential materials in sufficient
quantities. All possible facilities are provided to students and scholars deputed
by Provinces and States and adjoining countries and_ workers trained for the
purpose are already employed in certain provinces and States. But it is true
that more students need to be trained to meet the demand of the provinces.
For technical reasons manufacture of every kind of serum :and vaccine in the
provinces and States has also not yet been possible.

(¢) The question of increasing the production capacity of the Biologipal
Products Section and of improving and expanding the existing tacilities therein
for both research and training has been under consideration in.connection with
the post-war development plan of the Institute. Government hope to expedite
their decision’on the matter. To deal with the immediate problem, the Animal
Husbandry Commiissioner with the Government of India is due to leave shortly
to visit the Institute. : #

STEPS TAKEN FOR CONSTITUTION OF COTTAGE INDUSTRIES BOARD

2. Prof. N. G. Ranga: Will the Honourable Minister of Industry and
Bupply be pleased to state:

(a) whether it is a fact that the recent Industries Conference has recommended
that a Cottage Industries Board should be appointed and whether Government
have given the assurance that the said Board would be appointed within two
months; and

(b) if 8o, whether steps are being taken to constitute this Board?

The Honourable Mr. O, H, Bhabha: (a) Yes, Sir.

(b) The recommendation is under consideration and Government hope to
announce their decision shortly,

SHORT NOTICE QUESTION AND ANSWER
RESTRICTIONS ON THE LoADING oF GUR For TRANSIT BY RAIL

Shri H. V. Kamath (on behalf of Seth @Govinddas): Will the Honourable
Minister for Railways be pleased to state:

(a) Whether it is a fact that the loading of gur (jagree) has been completely”
stopped on private account for almost the entire gur production season and from
the entire gur producing stations, and that a free booking is allowed for sugar
produced by the mills; i

(b) whether Government are aware that production of gur is the profession
of poor peasantry and a stoppage of its movement hag created a most devastat-
ing situation causing the ruin of the poor peasants, as a most artificial and un-
economic price has been forced on them in this way; and _

(c) if so, whether Government propose to take immediate steps to allot
wagons for transport of sugar and gur on at least the same priority and save
the peasants from ruin? : ) l

The Honourable Dr. John Matthai: (a) No. Both sugar and gur are placed
in Class IT (b) and enjoy the same priority¥- It is, however, true that due to
the general worsening of the rail transport situation during recent months,
railways are ﬁnfilng it diffigult~to meet readily ‘éommitments in Class  IT (b)
priority, and this has inevitably affected the despatch of gur, as of other
commodities, from some of the production centres. Also, sugar was. tempo-
rarily. in a better position than gur for a period of one month immediately after
the 20th December, 1947, as, at the express wish of the Ministry of Food, it
was raised to Class 1 (b) following the decontrol of sugar.

(b) Yes. (ur along with other foodstuffs wag elevated from Ciass IV to
Class IT (b) prioritv with effect from the 8th December, 1947, in orfler to assist
the movement on trade account. '

(¢) Does not arise.
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Shri H. V. Kamath: Sir, has Government’s attention been drawn

‘Mahatma Gandhi’s post-prayer message on ‘‘Independence Day’’ in the course
of which he said:

It is remarkable that there is now a glut in the market of gur, the poor man’s supply for
caloric deficiency. There would be no remedy for glut nor for reaching places outside the
boundary of production unless there is quick locomotion . . .. If gur is sold at Rs. 8

maund at Rohtak and at Rs. 50 in Bombay, we must say that there is something wrong wk::!:
the working of the railways.'?

The Honourable Dr. John Matthai: It is in order to facilitate the 1movement
of gur under the new conditions that we decided to elevate it from a lower
grade of priority to a higher grade of priority ? )

Shri H. V. Kamath: But is the shutting off of gur from some markets the
reason for the high prices that are maintained for sugar?

The Honourable Dr. John Matthai: As far ag we in the Ministry of Railways
are concerned all that we can do in the existing conditions of transport is te

give the best possible facilities for the movement of an essential commodity
like gur.

Shri H. V. Kamath: Is it not a fact, Sir, that in spite of the high price of

sugar, Government have supplied 20,000 tons of sugar to Pakistan, but no gur
at all?

The Honourable Dr. John Matthai: That question must be addressed to
another Ministry.

CONDOLENCE MESSAGE FROM THE PRESIDENT OF THE GRAND

NATIONAL ASSEMBLY, TURKEY, ON THE DEATH OF MAHATMA
GANDHI.

Mr. Speaker: Before the House proceeds with its business, I have to read

to the House a message received from the President of the Grand National
Assembly, Ankara, Turkey:

“The Grand National Assembly during its meeting held on February 3 came to know with
greatest sorrow of the death of the great leader, Gandhi, victim of a horrible crime. Om
bejptif of the Grand National Assembly and on my own behalf I request youn, Mr. President,

to accept and convey to the Consfituent Assembly, the expression of our profound sympathy,
in assuring you at the same time of the active share that we are partaking in the profound
sorrow which has befallen your country.’

——

TAXATION ON INCOME (INVESTIGATION COMMISSION) (AMEND-
MENT) BILL.

The Honourable Shri R. K. Shanmukham Ohetty (Minister for Finance):

Bir, T move for leave to introduce a Bill to amend the Taxation on Tncome
(Investigation Commission) Act, 1947.

Mr, Speaker: The question is:

*‘That leave be granted to introdnce a Bill to amend the Taxation on Income (Investigation
Commission) Act, 1847."

The motion was adopted.
The Honourable Shri R, K., Shanmukham OChetty: Sir, I introduce the Bl



ANDUBTRIAL FINANCE CORPORATION BILL—Contd.

. Mr, Speaker: Th: House will now proceed with the further consideraticn
of the motion moved yesterday, namely, that the Bill to establish the Indus-
trinl Finance Corporation of India, us reported by the Select Comunittee, be
tuken into considerat’on.

Prof. Shibban Lal Saksens (U. P.: General): Mr. Speaker, €ir, in the
speech of the Honourable the Finance Minister 1 did not find any reply to the
srguments contained in the Minute of Dissent of my Honourable {riends,
Prof, K. T. Shah and his colleague Diwan Chaman Lal I think this was a
major omission because the House would like to know why he has not agreed
to accept the arguments given therein and I would ike to draw some atten-
tion to some 'of the arguments contained therein. In clause 3 they have ruid
that these people who will be purchasing the stock of this Corporation will be
gusranteed a minimum profit. In private industry the main thing which
makes them very eureful about the running of an undertaking is their profit.
it here there will be no incentive to see that the Corporation is working oo
sound principles and the persons concerned will try to fulfil their own personal
interests und because they are guaranteed minimum profit so they will not eare
for national interest. I therefore think that if guarantees are given to them
about the minimum profit and sll that, then there is every reason that it
should be controlled by the State; otherwise these people who will be control-
ling the Corporution will not have the necessary interest which is necessary
to keep the corporation working properly. Then yesterday, I said that there
should be a National plan. Now in these paragraphs 4,5 and 6 these gentle-
men in their Minute of Dissent bave pointed out that as it is there is the
danger that the development of the country will be lop-sided, that parts of the
country which are not yet fully developed may not be developed properly and
therefore it is necessary that this Bill should provide for a completely State-
owned Corporation because then alone the State-owned Corporation can
develop the country on national lines. Every part of the country must be
developed according to its resources. What happens today is this: Instead
of developing every portion of the country industrially only such portions as
are convenient are developed. What I want is that the National Planning
Commission should evolve a fresh plan and see which portion of the country
is undeveloped and then according to that plan develop the undeveloped areas.
“I'his will not happen with the Corporation because the industrialists will only
take the convenience of those who are in the industry and they will see thab
profits- soorue to them. If you want that the country should be developed
according to the pational plan, it is necessary that this Corporation should be
in charge of the State completely.

Again T am very much surprised that the Board of Directors contain at
least half of Directors to be elected by the sharcholders and of the remaining
holf the Reserve Bank and the Government is to appoint. The Reserve Bank
al present is not a national body, but it might hecome so some time here-
after. At present the majority will be of persons elected by private sharcholders
and I think it is & very extraordinary #bggestion that the State should
guarantee profits and yet it should have a minority of Directors therein.
Thie certainly is a very strange provision of the Bill. Then in paragraph 6,
the Honourable Finance Minister has pointed out that for the successful
working of the national plan it is essential that the State should own the
power, I think there is no reply to the arguments contained in this para-
graph and I do wish the Honourable the Finance Minister to give his reply to
the argument raised therein. Then, as 1 said yesterday, these ten crores of
Rupees may not be sufficient and if we have a private owned Corporation
we have to put a limit. Buf this is a State-owned Corporation and it is not
necessary to put a limit. In that case according to the needs of the situationr

(509 )
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[Prof. Shibban Lal Saksenaj ¢
we shall get money and money shall not be lacking because the State shall
be there to guarantee everything and for a huge national planning I am -~ure
we will require crores of rupees, not only 10 crores, but probably 100 crores
of rupees and for that we require no limitation on its finances. which would
cripple its activity. Again these two friends have pointed out in paragraphs
8 and 9 very important lacuna in the Bill. They say that the Corporation
must own certain shares in concerns and have further pointed out how the
shrewd operators of the Stock Exchange can defeat the State in its purpose of
trying to develop industries as it wants to develop. Then it has been pointed
out in paragraph 10 that large capital may be locked up if it is & Stats enter-
prise, but as has been pointed if we have to develop every portion of tho
«country it may require large sums and for that I said there must be provision
for ample money and there must be no limitation upon it- That is another
reason why we want that it should not be a private Corporation where the
finances will be limited. I therefore think that what we want is a corporatign
which should be able to do its functions properly and it should not have any
private enterprise in it. Then, inflation can also be checked thereby. We
can draw all the money of this Corporation and by that we can finance all the
industries of the country which in turn will bring in ample return to the
eountry. T had wished that the Honourable the Finance Minister had given
reply to the arguments put forward in the Minute of Dissent. What is the
advantage obtained bv putting the Bill in this form. It cannot even be said
that private industry has got experience which it wilt use in working this Bill
‘because there are methods by which the skill could have been harnessed
‘without making it a privately owned concern. I want the Honourable the
Finance Minister to give a reply to this question: What are those advantuges
which he envisages will be to the Corporation by keeping the Bill in this form?
“I'wenty different persons will own the shares of this company. Really there
will be a handful of people who will control this enterprise and as this Cor-
poration is going to finance the entire industry of the country it will mean
that these people, say 1.000, will control the entire destiny of the State. 1
was sometimes back reading a book and in that it was pointed out that fifty-
five per cent. of the national wealth of America is owned by fifty families of
‘that country and twelve Directors of the Syndicate are more powerful than
the Cabinet and the President of the U.S.A. That would also happen in this
case. The twelve Directors of this Corporation, the majority of which will
be privafe cavitalists will be more powerful than the Cabinet Ministers of our
.country. I therefore think it is most important that this Bill should provide
for a completely State-owned Industrial Corporation and we should rot try
to keep those odd forms of economic structure which, as everybody knows,
are no longer supposed to be the best forms in the world today.

‘Then, as I said yesterday. my experience of the Sugar Syndicate shows
that these capitalists cannot be properly trusted in this matter, and the
-experience of some foreign countries also supports me. I will read some
extracts from the speech of the Minister of Finance in England during the
discussion of the Bank of England Bil. He quoted:gertain authorities to
prove that there was always a struggle between the financiers and the State
in trying to control the finances of a country. He quoted Gladstone as soying.

“From the time J took office as Chancellor of the Exchequer. I began to learn thui the
‘Btate held, in the views of the Bank and the City, an essentially false position as to finance.
I was tenaciously opposed by the Governor and Deputy-Governor of the Bank. I had the City
for antagomst on almost every occasion.”

Bo that is the experience even in England where they have long enjoyed
-complete independence and where they generally do not do anything un-
patriotic. Even there this struggle exists between financiers and the State
to control the finances of the country.
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Then, Sir, 1 wish this Bill had been modelled on the lines of the Coal
Nationalisation Bill in Englund. There the whole enterprise has been made
4 State-owned enterprise and yet they have harnessed all the experience and
knowledge of the consumers and those who are concerned in the industry.
After providing for a National Coal Board on which there is ome Chairman
ana eight members who are all appointed by and responsible to the Minister,
they bave two bodies, one called she Industrial Coal Consumers’ Council and
another called the Domestic Coal Consumers’ Council, to advise them when
something goes wrong. Their experience of business will help them to
suggest methods by which they cau improve the working of this industrial
enterprise. 1 want that instedd of these people being allowed to be Directors,
the industry which is held by this Corporation and other ~major industries
should be allowed to become advisory bodies who should advise the Cerpora-
tion. Government must have their own men on the Board of Directors, ete.
who must run the enterprise; and if there is anything faulty in it they should
be able to advise the men who are running the industry and who have got
experience. In this way they can harness their skill and at the same time
keep this as o State enterprise. In this way you can combine all the bene-
fits of their experience together with the benefits of State enterprise.

Then. as I said yesterday, we cannot as men elected on that mandat: of
national.sation of industry go on passing Bill after Bill which will reslly be
negation of that mandate. 1f we read the debates on the Coal Nationlisation
Bill and the Bank of England Bill, we will find that in the very first year of
their coming to office they fulfilled the promises wh'ch they gave to the
electorate. Here there is a large majority behind this Government which is
elected on the principle that we shall have State control of industries. Here
this is a key industry or the key to all industries and the financial corpora-
tion which will manage all these things is being made a privately controlled
corporation. 1 think this is a negation of all the promises which we made,
and therefore we must immediately change this Bill. Again. we have failed
to face up to a very critica} situation. While our Government are trying to
tackle this position 1 should like to warn them that side by side there must
be something to show the people that the promises we made are being fulfilled.
If we go on repressing the people that will not serve our purpose; we must
show the people that we are for them and are doing something for their bene-
fit. That is only possible if we have a corporation which is completely State-
owned and can develop industry in every possible way. Otherwise there will
be great difficulty for Government in facing the electorate agan. We have
been told repeatedly that we have got national planning which is to be put
into effect. It must be done quickly; and if we make this kind of provision
it will only show that we are only talking and dong nothing in practice.
Therefore in order to t'de over our difficulties and to prove that we have
fylfilled the promises we made it is necessary that we must immediately
make this Corporation a completely nationalised organisation and put into
eflect a large programme of complete national planning for the development
of the country, so that in ten years we will be equal to Russ'a and America,
That is only possible if energy and enterprise is shown. One Honourable
friend said yestewdsy that this wil" help large-scale as well as small-scale
industries. 1 think it must be for all industries and for the entire national
plan, because only when we see everything in its proper context and perspec-
tive can we develop anything. I want this Corporation to finance the entire
national ‘plen. and for that we must have a completely nationalised Corpera-
tion. I hope the Finance Minister will not tell me that this is a limited Tili
which is intended to finance small industries and that for the others he ix
going to bring forward another Bill. If so this must be scrapped snd there
chould be only one Bill. In fact another Bill must come which must
completely and in & most comprehensive manner cover every item of our
pational programme. In fact that Rehabilitation Corporation Bill which we
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passed should have thought of it because over 40 lakhs of people have been
displaced and there should be a national planning. 1 should like o know
from the Finance Minister what the exact scope of this Bill is and whether
it is intended to finance the entire programme or only a small portion of it, in
which case it becomes useless. I think this must have a big function and it
must finance the entire national scheme. The last time when we were dis-
cussing nationalism of industries a friend said that we had the said experience
of the railways. But the railways though State-owned then were not being
*un in our interests but in the interests of the foreign Government. Only now
12 Noon they have become a truly nationalised industry and if they work in
the proper manner they will become a source of great income. Even
as they are, the Railways have been a source of great income to the Government,
and I hope that this Corporation wll also be of very great and powerful help to
+ the Government in seeing that the entire national industry of the country is
developed according to its plan,

Then the other day the Finance Minister said that he had a proposal to
nationalise the Reserve Bank ac well as the Imperial Bank of India. I
wonder when he is planning to nationalise these two banks why this Corpo-
ration, which is going to perform similar functions should not be nationalised.
Why is he shy for making this a nationalist Corporation?

One other lacuna in the Bill is about labour. It provides for plants for
industry and the State is guaranteeing profits and there is all such talk. What
I want to know is what provision has been made in this Bill to see that the
industries which are helped by this Corporation will treat labour yroperly.
In every Bill, as I pointed out the last time during the discussion on the Sugar
Tndustry, when the State takes upon itself this responsiblity of financing any
industry, it sees to it that Labour in that industry is given a fair deal. But
no such provision has been made. That had been done in the Coal Bill in
England and as I pointed out it was also so in the Sugar Act in England. Ian
every Bill brought forward by the Government, and where Government is
guaranteeing the profits of the Corporation, there must be provision that
labour must be treated properly. It should be entitled to all the benefits
In fact, from 1930, when the Government gave protection to sugar industry,
the sugar industry developed- From 31 factories in 1980 there came up 147
factories in 1947. What happened? The profits earned by the factories was
100 per cent. and 70 per cent. whereas labour was getting Rs. 4 to Rs. 5 per
month and the Board had to confess that labour had not been given a fair
deal.” Although the consumers purchased the sugar at Rs. 4, they purchased
the sugar at Rs. 10 or Rs. 11. I do want that the industries that are
helped by this Corporation shall guarantee to see that labour gets all the
minimum wages. This has been neglected and I hope the Finance Minister
will see to it. It is the habit so far not to care for labour interest. I hope in the
free India we will see that they are given a full share in the profits as well as a
share in the management of the Corporation. Then’if 't is a completely State-
owned enterprise we shall be able to debate its working every year, otherwise
ihere will he something going on behind our backs. If it becomes a completelv
rationalised industry. then like railways we w’ll have time to put forth our
oriticisms and that will improve matters and it will become more useful thaun
it is at present.

Now somebody will question what kind of control I want over this Corpo-
ration: whether it should be completely state-owned, like the posts and
Telegraphs and the Railways. I will quote a passage from the. speech of the
Parliamentary Secretary to the Ministry of Fuel and Power during the discus-
sion of the Coal Industry Nationalisation Bil' and I will point out several ways
in which control can be exercised by Government:

“I o not propose to go throngh the Bill in detail, but 1 should like to say a few words
about some oip the more gessential and controversial parts of it. First, may I refer to the
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important Juestion of the relationship of the National Coal Board to the Minister and, through
the Minister, to Parliament? As soon as it is decided to set up a great public corporation
of this kind ome is faced, of course, with a number of alternatives. This is not the first
corporation of the kind in existence in our country. We have, for example, the Post Office.
There we have a trading organisation; but it is entirely financed by the State, and is
completely controlled by a Minister of the Crown responsibie to Parliament for all its details,
and its employees are civil servants. That is one extreme.

““At the other extreme wc have an organisation such as the London Passenger Transport
Board, where the Finance is not State finance. The Board has finance of its own, not backed
by State credit. The Minister has not even the power of appointment to the Board, and
Parliamentary, control, is remote in the extreme, and scarcely arises at all, except when the
Board happens to have to come to Parliament for fresh powers. There are, of course, other
examples between those two. The Central Electricity Board is not so far from Ministerial
Control as the London Passenger Transport Board : the British Overseas Airways Corporation
is still nearer to what I may call jhe Post Office alternative.

“In this matter, we follow the middle way, and I am sure that the right honourable
Gentleman the Member for Bombay (Mr. Macmillan) will think no worse of us for that. We
do not gp to the extreme of the Post Office. We do not think there should be a Minister in
charge of the day to day business of this great orgamsation. On the other hand, we do not
think that the National Coal Board can or should be independent, entirely remote from contral.
We say that the Minister must have powers of general direction. Indeed, we go rather
farther than that, because we specify in the Bill a number of particular points on which his
authority is to be exercised; for example, expenditure on capital account. He may also give
directions regarding the use of reserves—within the scope of the Bill, we have made that
clear—directions regarding the use of this type of expenditure . .. .. .. .

We therefore want that this Corporation should finance and the State shou!d
he able to control it through the Minister. Those who will be proposed as the
Chairman and Directors of the Corporation should be able to deal with the work-
ing of it, and they should be able to prepare reports. There should be com-
mittees of industrialists and of labour who can advise if anything ‘s going wrong
and then this Corporation should report to the Minister how it is functioning. I.
shat way we will be able to exercise full control over and we shall be able to
carry out the mandate given by the country.

1 shall be sorry if J am told by the Finance Minister that he cantot now
change the Bill. This question of nationalization will be brought to the-
House again and again and it will be no use saying, like the last time, that
there was difficulty in getting personnel. There is no difficulty here. W2
have all the necessary skill in the country on which the Government can fall
back upon and with their help this Corporation can work and fully develop
our national schemes and we can very soon be able to occupy our proper place
in the comity of nations.

I am sorry that I have taken so much time of the House but this is an
importazt Bil' on which will depend the future progress of the country.
Unless the Finance Minister says the scope of the Bill is very limited and
he is coming forward with a bigger Bill to finance the entire nationul pro-
gramme, 1 would suggest that we give up this Bill because it would not be
sufficient to carry through the national schemes which I am sure must come
up very soom. .

Dr. B. Pattabhi Sitaramayya (Madras: General): Mr. Bpeaker, this Biil
has proved a little more controversial than was expected. There is nobody
in the House, T dare say. who will question the correctness of the position
that such corporation should be wholly nationalised and that they had better
gtart with such state organisation. 1 was myself of that view and as a membe-
of the Select Committee T had argued much and long for it along with the
vrofessor who has chosen to add a dissentient minute to the report of th~
Select Committee. The fact is that while principles are always unchalleng-
able the question of expediency also comes into politics. Politics is the
resultant of the two equal and opposite forces of principle and expediencu
and in between we have to find a via media. Principles embody eternal
truths, expediency addresses itself to the needs of the moment. Tt is reslly
s struggle between the immediate amd the mediate, between the ideal and
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the real, between theory and practice and as  politicians we have also i
-recognise the background and foreground of each problem. It is true that
Wwe are starting on a clean slate und that therefore we had better nationalise
our institutions at least from now. It is also true that we have inherited
a lot of luggage which we have to carry along with us. Our journey is ot so
iight and essy as it is presumed to be, when it is stated that we have sturb.d
with a clean slate. The slate is clean but the luggage is heavy. The fact is
that between the time when this Bill was committed to the Select Committee
and the time when we are now discussing it several things have happen:d
pertaining to the region of banking. This institution is after all a bank and
while we were on this subject naturally we begun to argue ‘‘Yes, it is quite
alright that we should make this & national body, a complete state buuk,
pertaining to the region of banking. This institution is after all a bank and
the lmperial Bank? My Honourable friend who has preceded me has asked
a seemingly correct question viz., when you have decided to nationalise those
banks, why on earth do you begin this bank as other than a national bank?
The very argument which is advanced by him ig the argument sgainst him.
It is becaust we have chosen in between the presentation of this Bill end
the consideration of this Bill, to nationalise the Reserve Bank and the Imperial
Bank that we do not also add a third national institution like that, since our
resources are limited. What have we committed ourselves to? What are the
facts in rupees, annas and pies?

The Imperia. Bank's nationalisation, us it has been. stated, is likely to
cost us twentyfive crores. The Reserve Bank would cost some eleven crores.
.Then again we have also the unexpected Bill, the Relief and Rehabilitation
Corporation, which pretends to be a business corporation and I hope that the
pretentions that it lays claim to will prove true. In any case it is stated
that it\ will cost ten croreés~-So 25 plus 11 plus 10 comes to 46 crores. Over
and above this we are fighting a war which is almost béing fought on our own
soil and up to now it has cost over twentyfive crores. That makes it nearly
seventy crores. In addition we have to meet a debt of ninetytwo crores,
which will fall due in the course of this year. Then you have the Damedar
Valley Project the scope of which is very large. It is likely to cost us thirty
crores. So we have in all to face 192 crores and where are we to get it from?
I it exclusively to come from the mint at Nasik or from the coffers of the
capitalists and the rich men of the country? That is the question that con-
fronts you straightaway and you have to answer it in & straight manner. If
you are going to manufacture more currency notes, you know what the resul$
will be—disaster. If you are going to appeal to the markets for money you
have to appeal under conditions which will elicit a ready and adequate response.
1t will nog do for us to ask for a loan of fifty crores and then when the 110ney
is not forthcoming to, depend upon under writers or the Reserve Bank or the
Imperial Bank. That will not be & situation that will be conducive to the
stability or the dignity of this Government. We have. started .anew and it
should not be said that we have really embroiled ourselves with bad finance.
That being the case I merely state that while the arguments embodied in
the dissentient minute of the Professor, who is the author of the minute, are
unrebuttable in theory, the facts that I ‘have advanced also are equally
unrebuttable. Therefore in between nationalisation and capitalistic endea-
vour there must be a half-way house which would meet the needs of the
nation’s progressive tendencies and programmes. It is true that in our
election manifesto our party has embodied the ideal that key industries
should be nationalised or brought under national control. This is not a
condition improvised for the sake of election. It wss embodied in The
fundamenta’ rights programme which- was passed by the Congress as early
as April 1931. That remains there. The key industries have.not yef been
pationalised. Those are industries which call much more urgently for
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nationalisation than this banking industry. After all in the bank you sow
rupees, the plant of rupee rises. 'I'he tree bears rupee flowers and rupee
fruits. There is nothing to lose in this concern. It is after all a business
concern, a banking concern and a simple concern in whicE it would quite
meet the needs of the nation if we took adequate care to see that national
contre! was established. Now has it been established?”

We have therefore to address ourselves to the provisions that have been
wade. 1 will-not read all the provisions. Forty per cent. of the capital is
subscribed by the Reserve Bank and the Imperial Bank. Six out of twelve
are (o be Government Directors and the Managing Director is to be a Gov-
ernment nomee. This number is adequate enough to ensure that the
munagement is properly brought under national control. After all supposing it is
u state bank, what would happen? You will nominate all the tweive directors
and you know that the absence of an oppostion is a demoralising factor,
whether it be for the Government of India as it stands.at present or whether
it, be for « bank which you want to start. The absence of a real opposition
docs not conduce to the fulfilment of the priniciples of responsible government
or responsble administration in a bank. You know also that without coming
within the iron grip of disciplinary rules we are trying to establish an oppos:-
tion, so that we may speed up the march of a slow government as we think
it to be, broaden its outlook and compel it to think in still broader sweeps and
wider curves. Even so we are trying to establish an institution of which it
cannot be said that ‘‘power corrupteth and absolute power absolutely corrup-
teth’’. It does not exactly corrupt, it corrodes, when people feel that there
is no opposition, that your strength is unassailable and that your march cannobt
pe impeded and the fact that there is nobody to question you is a factor
which will certainly corrode 'your temperament and nature. Now, if there is
state management with all the state nominees as directors, there will be
absolutely nobody to check them and ultimately you will establish what is
called a managerial aristocracy which has come into existence elsewhere and
which is bound to come into existence even here. I do not say on that.
aocount that state institutions are destined not to come into existence.
Considering the present situation I think we shall be strictly within' the four
corners of our own election manifesto if we bring into existence an institution
which, though it may not be entirely a dtate institution, will at least be
under national control. How do we control it? We control it by the capital;
we control it by the management; we control it by the dividends; we control
it by the inspection and by the audit; and we control it above all by thas
supreme power that we possess as & legislature to pull it up whepever we
want to, These are the remedies open to us. You can nationalise it anyday.
You have a provision in the Reserve Bank constitution that it may be nationa-
lised any day by simply paying one per cent. extra over the capital market
value or the face value of the capital for each yeas that it has existed. Fo
thirteen years ‘t has existed. Today you can take it over under State owner-
ship. You may be able to take over this institution also when we think that
the time is ripe for it or our finance will permit it ar the order of precedence will
demand it. These are the factors which will govern the question.
Nationalisation is & question not of argumentation as to the fundamental
principles which guide the policy but it is_a fore and aft question as to
which is essentia] and non-essential, which is primary and sgcondary.
It is in & judgement of this matter the sense of proportion. t!:e
sense of perspective and the sense of propriety which we must necessarily
bring to bear upon all these problems that we have to decide namely whether
we should start this institution as s completely national undertdk'ng. After
the events that have taken place and after our decision to take over the
Rescrve Bank and the Imperial Bank it would be just as well to _proceec!
with this institution as ib has been planned in the Bill before us'th.h such
additional precautions and safeguards as the' House may think fit if they are
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considered necessary. 1 would therefore appeal to the House not to press
for this theoretical fulfilment of a policy~ After all we are not treating our
election manifesto as a scrap of paper. Some people fear that if we have to
take over this institution at later date we may have to pay unnecessary
premiums upon the market value of the shares. Well, the market value of
the share increases or it does not increase; or 1 may say, it should or should
uot increase. 1f it should increase we welcome the rise. If it should not
increase, we have the scissors in our own hands. We can prevent the market
from quoting bullish rates over others because after all we will control the
dividends and we can control the dividends not only of this institution but
also of the other institutions concerned. Much has been said of a coterie
of twelve people controlling the whole of an institution. It is quite possible.
1t is said that in France two hundred families control the Government. Iu
England forty families control it. If that is so we are trying to copy that
excellent example in this country also. It is bound to happen when power
comes to one or two individuals. You cannot help it. But at the same time
we must combat it by tmely, healthy, moderate aund reasonable criticism.
1 do not fear that such capitalists will get a monopoly or that the thousand
people who borrow will get a control over this institution. After all who are
the people who are going to subscribe to this institution? They are insurance
corapanies, banks investment corporations und the co-operative movement
in different proportions. We can control those institutions also. These
people cannot make extra profits because profits are limited to five per ceut
‘And if we want to control them by diverting the funds from there, we can
control that also. We have got full power in our hands. Therefore, let us
murch on steadily to a progressive destination so that we may not be embarras-
sed just now. We are in hard times and we do not know exactly what will
be our position tomorrow when the U.N.O. throws up its hands and asks us
to fight our own battle on our own soil. Under the circumstances 1 should
not like to embarrass the Finance Department overmuch and we should be
satisfied with such controls as have been made possible through this Bill,

Mr. Naziroddin Ahmad (West Bengal: Muslim): Mr. Speaker, 8ir,- this
Bill has raised very large issues much beyoyd itsa scope. The question of
pationalisation in general has been brought in. I do not complain of this.
But 1 would offer a few remarks in this connection. Nationalisation is a good
principle, but as has béen pointed out just now by the Honourable Member,
Dr. Pattabhi, there is need for compromise between idealism and realism. In
fact, even if nationalisation is accepted as the national principle, its application
must be cautious. We should proceed from experience to experience. I should
think that if at fhis stage this ccrporation is at once started as a full-fledged
state-owned institution the whole thing may collapse and the institutipn may
end in disaster. Government, as it is notorious, are not good businessmen. 1
do not say that they will not become good businessmen with experience later
on, but we are only an infant institution as a free nation. With regard to
business, one rule prevails in business circles, namely that efficiency is the
primary consideration. With regard to Government, the dominating prineiple
is sub-serviency to rules. If by adhering faithfully and literally to any eet of
rules any official brings even disaster to Government, he will be regurded as un
ideal officer. There is red tapism-and delay and inefficiency in Government
management from a business point of view. But in business. if a businassman
does not break the rule to save the business from loss or misses a large profit,
he will be regarded as a bad businessman. The outlooks are entirely different
in the two cases. In these circumstances I believe that Government should
proceed rather cautiously. The word nationalisation has been too much of a
slogan in this House as well as outside this House. T believe that nationali-
sation should not be made a slogan but that the question of the desirability of
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.tionalisation and its speed and the prioritics in the _ different ]l:us;)ge@l
concerns should be a matter of experience. The first principle in the as];;c
industries is efficient production of consumer goods. The nation 1.'et:_p,umtz~T§1 i
production of goods at the cheapest rate in the most efficient manner. af
should be the criterion. The world today needs cheaper and more consumer
goods. The world needs food; it needs a large number of things. An
importent consideration in deciding upon nationalisation of any industry
would be whether private msnagement would give better returns and cheapgr
production or nationalisation would serve the purpose better. Or it may be
that a midway house beiween the two extremes would serve the case better.
That should, L submit, be the actual practical consideration and eriterion. But
in discussions ‘in this House about nationalisation much wide and loose talk
has been indulged in.

It has, I find, considerable effect in business circles. Already there has
been a considerable amount of nervousness in the Stock Exchanges. The
Stock Ixchanges are a mirror of business and econowic life in the country.

Shri M. Ananthasayanam Ayyangar (Madras: General): And sonetimies
manipulated also.

Mr. Naziruddin Ahmad: Yes, bui in talking unpractical things—of nation-
alisation without qualification—we really give them a handle for manipulating
prices. There are a few very shrewd businessmen some of whom are not of
the best type. They do not work for the national good but they are a small
coterie holding a large sway ‘to the detriment of the large investing public. Tt
is by talking of unpractical things like nationalisation and so forth that fear
is genuinely caused and also of course manufactured snd, as has been just
pointed out, manipulated by some shrewd hard-hearted businessmen. They
control the market and in talking freely in this respect, we really abet them
in doing so. I should therefore think that we should make our minds abso-
lutely clear about nationalisation. Should we seriously and freely talk abou*
nationalisation of all industries prematurely or should we proceed as we ar
proceeding in a cautious mamner in this Bill?

Shri M. Ananthasayanam Ayyangar: When does that maturity come?

Mr. Naziruddin Ahmad: The! maturity would come as the maturity of w
infant comes. We are, as 1 have submitted, only an infaut as a free nation
born only six months ago. Ve must attain maturity through hoyhood, through
youth, and through manhood and old age. We cannot attain majority all at
once, We have to attain 21 years before we would be capable of signing >ven
an ocdinary document or voting at elections.

An Honourable Member: 18 or 21.

Mr. Naziruddin Ahmad: Yes, 18 or 21.
that it is necessary for us to clear our minds of cant and I would request the
Honourable Minister to make the policy of the Government plain in this res-
pect. What are the key industries? It is very easy to talk theoretically but
we should be clear as to what are the concerns which are key industries and
should be nationalised and in what priority and with what speed? That would,
I believe, create a reasonable and a much des‘rable and smount of stability
in the Btock Exchanges and in the Money Market which largely reflect on the
economy of our country. The wider issues that have been raised should be
clarified in order to stab’lise prices.

In these circumstances T subini:

Coming to the structure of shareholding in the Corporation, I feel that «
very small but' powerful coteric of large businessmen will control the whole
show, It is elaimed that the Government has six nominated members and
has ulso the power to nmninate the Chairmen. That would in practice give
the (lovernment seven out of 18 votes. i should therefore he nquite casy
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theoretically for the Government to prevent menipulation. But a little experi-
ence in the munagement of these iustitutions and in the management of com-
panies through Directors will show thav it is easily possible for six shrewd
and hard headed businessmen to control the management.
bers may be unwary. The

Nominuted mem-
bers impression- that the whole business would be
dominated by a few bus nessmen shouid be removed wud there is u feeling in
It-he‘ll.u‘use that only big business concerus will benefiv out of this national
- imstitution. shareholding should thereiore have been rather on a more demo-
cratic basis.  Shares shouid have been allowed to be subscribed for by a larger
wumber of people than it has been thought fit in this Bill. There is a fear,
I believe, ou the part of the Government that f a larger number of shave-
tiolders subscribe for this iustitution, the Concern wodd be managed in an
unsetistactory manner,  But actuu] shareholding does ot really count,

the Directorate that rveally counts. We have our experience of the Heserve
Bank. It bas a sharehclding which is on # demoeratic basis, but it is being
run in a very efficient manner and on thorough business principles. In these
circumstances 1 would request the Honourable Minister to cousider whether
it is pessible to popalarise and democratise the sbharehoiding.  There is how-
ever one thing in lavour of associating really good husinessimen with this
instivution.  Perhaps that would introduce an element of stability in this busi-
ness, bur small concerns wll be put into the shade.

Then, with regard to the structure of the Bill itself 1 feel constrained to
submit that it bas uot Leen very carefully drafted. In faet it bas not been
divided into appropriate chapters for the different subjects. Clauses do not
come in in w logical order but in a fitful munner. The Honourable Minister
has explained the reason. He has po'nted out that it was really drafted br
the previous Governmeunt. But then, if that is so, the Bill might have been
sedrafted from the new ungle. We find already traces in the Bill of several
minds working upon it. There was fundumental besis laid down by the
previous government, und now there ure some revisions h‘ere and there to
.cake it up-to-date and traces gaps and anomalies are plainly \’,ﬂlb‘le, :I'he
whole Bill should have been written ufresh with clear eut divisions into
chapters. There are in the Bill omissions of some importance. There is no
clause in the Bill to provide for cusual vacances. Nobody knows what will
happen when within his term a Director dies or resigns. Then there iz what
is called the financial year, but we do not know whether it begins on the 1st
of January or as the official year does, on the lst of April. Then in clause 87
it is pmv\ied that if one of the wembers is out of pocket for the business of
the voncern on account of some wilful act of his own. he will not be reimbursed.
T sabmit that in order to earn reimbursement according to the Bill, some act
which is not wilful will have to be undergone. Thus it is only when the act
is unconscious, not wilful, that he will be reimbursed his out of pocket expenses
for the Corporation. 1 should think the proper expression should be mnot
“wilful® act but ‘wrongful’ act. Perhaps it is a misprint.

Then there is a confusion shout certain technical expressions. We ’ﬁnﬂ
there is n general tendency to muke some confusion abont the word ‘prescribe’.
The word “preseribe’. so far ag T know, has all along been used in the sense that
it is prescribed by the GGovernment by rules frum:zd urluler an Act. In this
case. however, the Bill makes distinctions between ‘rules’ made by t"-he Ce}‘ltml'
Govermment and ‘regulations’ made by the Board. But t]‘}e word ‘preseribed
as it was used ever before was strietly confined to presqnpe(] by rules ‘madle
inder the Act. Here the werd ‘preseribed’ is an amphibious word which is
HOW  Used spuliseriminafely in the case of rules m_ui reg}llatlor{a, In _!;he Damo-
dar Valley Bill which is coming on, th_ey nave ‘diﬂe_rer:mafed it, but ln'the pre-
sent Bl they have not diffeventinted it. T think it is necessary to give some
stability to the meaning of a well-known words. Tt is all very well to say we
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have defined ‘‘prescribed’’ as prescribed by rules as well as regulations, but
was easy to prevent this unnecessarily promiscuous use. But there is no
uecessity for introducing this uncertainty, to unfix the meaning of a word
which has been fixed already. If it is necessary, it can be easily removed
vy proper wording and proper definition.

Then the Honourable Minister has, ‘n his opening speech, said that this
Corporation should be taxed. While supporting it, e said that the Railways
and other institut ous should be tuxed. 1 think the House should have a clear
iden of whut is really meant and what the statement really implies. If this
corporation is, tuxed, who will pay the taxes? 1 think those persons who take
Joans, those who arc consumers, they have to pay aud the tax is paid vis.bly
by the shareholders and the shaveholders have a right of refund along with
their own Income-tax on the basis of their personal inccmes. If the corporation
is not taxed, then if the shareholders receive a dividend that dividend along
with the ‘ndividual iucome of each will have to be assessed for income-tax. So,
if we delete this cliuse, no person having an income of Rs. 2,000 or upwards
would escape; the effect would be & more rational taxation.

Then coming to the proposal of taxing the Railways, 1 think the object of
the idea will reveal itself. The Railways are patronised by passengers. If
you tax the Railways the effect would be that the cost of travel and transport
will be increased and the passengers. consigners of goods will have to pay more.
The effect would therefore be that you rob the passengers and consigners of
goods to benefit the passengers and cousiguers of goods. They are only the
people of the land. It is uot robbing Peter to pay Paul but just like robbing
Peter to pay Peter. It will be robbing the people to pay the people. In fact.
in real economics. this does not effect uny improvement. If you tax Railways,
why should you not tax the Post Offices or the Co-operative organisations,
the Telegraphs Department and others? And why not tax this House itself?
In fact if you go on taxing things like this, you will be taxing the patience of
the people very soon. The Honourable Minister should stop talking about
taxing the Railways and the like and make it clear as to what industries he
wants to nationalise in order to stabilise the Money Market and also to check
speculation and gambling in the Money and the Stock Exchanges.

With these words, Sir, I on the whole support the First Reading of the
Bill and would support a modified economy—something like State control to
begin with. There will be ample time when we gain sufficient experience to
nationalise the corporation or other similar institutions, but at the present
time we should know the attitude or the mind of the Government in this
respect.

pShri K. Santhanam (Madras: General): Mr. Speaker, Sir, I know that
the House has debated over this for a long time and I will not take much
time of the House. Many things have been said in this House which require
a word of clarification. Sir, the Select Committee has made very many im-
portant improvements for which I heartily congratulate them. Particularly,
they have provided that the Industrial Finance Corporation can take charge
of any industrial concern when it fails, and manage it under clause 28. Again,
in Clause 1 they have provided that the scope may be extended to all States.
I have been fighting for the inclusion of this clause in every Bill so that all
Bills which we pass here may be taken advantage of by such States as may
be willing to benefit by them; but the Law Minister prevented me from intro-
ducing such a clause in one or two Bills. But I hope hereafter the Legal
Department will make it a rule to provide such a clause in every Bill that
comes before this House.

Sir, a great many speeches have been made on the issue of nationalization.
I think there has been a lot of confusion about this question. Mr. Shibban
Lal Saksena has argued es if this Bill has been brought up for the general
industrial development of this country in all possible manner but the actual
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soope of the Bili is that it is intended to finance only private conceras. The
assumption 'behmd the Bill is that there is going to be a sector of industries
whlch' will be managed by private enterprise and thay sector requires some
fosteymg, sonile assistance by Government. This lostitution is intended to ~
provide that assistance. It is not ntended to finance State enterprise either
kf)' thg Centre or Provincial Governments; -they will have to provide other
i}narlclal machinery for that purpose. Mr. Shibban Lal Saksena’s whole case
;s.lls because he wants nationalized industry; that is an entirely different
issue. Jf.he wauts all industry 1o be national'zed, then the only thing is to
oppose this Bill, “We do not want this Institution—it ought to be scrapped.”’
Therefore he simply wants to strike at the wiwie Bill ‘and his entire speech
was, 1 am sorry to say, wholly hrrelevant for this occasion unless it was meant
as a totul opposit'on to this Bill.

Prof. Shibban Lal Saksena: Will it not form pait of the Netional Plan?

Shri K. Santhanam: I do not know the National Plan but he instanc.d T
Railways and coal. if he is agreeable to private industries then you cun cou
sider how far the State should control it. But his main opposition was that
if the imlustry goes into jwivate hauds, the private capitalists will ruin this
country and that therefore this Corporation should be nationalized.

Shri H. V. Eamath (C. P. and Berar: General): Sir, is not my friend
usurping the power of the Chair in calling the speech irrelevant?

Mr. Speaker: The Honourable Member is perfectly in order.

Shri K. Santhanam: ] have the highest esteem for iy friend Mr. Shibban
Lal Saksena. A speech can be irrelevant though it is made in all good faith.

1 wish to take up the attitude of Prof. K. I. Shah. So far as 1 could
understand him, he did not object to the sector of private industry. But his
argument was that this financing concern should be a purely State concern.
Sir, if private industry is to be financed, 1 do not exactly understand why
only the State should provide all the funds, because today the State as it
stands has to manage its own State concerns: the Damodar Valley Corpora-
tion it a purely State concern, the Rebabilitation Finance Ccrporation is a
purely State concern. Therefore it is bub right that the Government should
go to the Market and borrow all the money that is needed and provide funds.
Here the object is that Government takes mouey from the people to hand it
over to private concerns, because the entire purpose of this Bill is to finance
industrial concerns and * by definition an industrial concern is any public
limited company. Therefore it is good that as much of this cap'tal as possi-
ble should be taken not directly by the State but with the help of other pri-
vate concerns. It is said that gs soon as these private concerns come, there
will be something wrong. I think for the purposes of this Bill, it is not only
necessary but actually desirable that private concerns should be associated
with the management of this Corporation because when all the Banks are
there, they will know much more than the representatives of the Central Gov-
érnment can know, as to which concern is likely to benefit, who are the pro-
motors, what is the status of -the promotors, what are the prospects before
any Company which is promoted and which concerns deserve help. Their
assistance will be of great value.

In the process of nationalisaticn, there are two oppos‘te tendencies. One
is “Make it all State. Make it all bureaucratic.”’ Aftet: you have made it
all State and all bureaucratie, then the opposite comes In. ‘.‘Both the offi-
cials and the non-officials. First put the non-officials as advisory and then
give them all the powers.”’ Between these two, we do not lu!ow‘where we
stand. T think we should have very clear ideas about pat;'.onnhsatlon. Ever.y
concern is nationalised provided the Legislature has ultimate c_ontrrol_ over it
and we Linve got effective control over the management. ''he inclusion of a
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rtain number of non-officials either as representatives of private inssisu¥ons
or as nominees of the Central Goverament does not affect the viriue of nationa-
lisation. Buppose it is wholly State aided. What sort of Directorate shall
we !mve? We will say, some four or five oificials and some four or five non-
_officials. Who_ wil be the non-officials who will be nominated?—the very
-people whom it is sought to bring in by this process of s limited number of
shares because it will be only those who are managing the Scheduled Banks
snd those who are managing the Insurance Companies who will be fit to serve,
who will be competent to serve.

An Honourable Member: The Heserve Bank also,

_ Shri K, Sant.h.anan‘_l: I am taking the Reserve Bank more or leas s «
State concern. | am ineluding 't in the sune coneern. The same people -are
bound to be nominated in the Directorate.- Now what is the great object of
nomiuating them without asking them to bring some money into the concern?
-\‘"“' _ihe provision ju the Bill suys: “Bring money into the concern. Bring
. 0 erores ad you also serve.” Instead of that, Mr. Shah says: “Don’t
bring in any money to the econcern, but serve.” Now, this is a sort of
defeatist policy. T¢ it is purely a governmental project, I should say that no
private interests shouid come into it, but where the main purpose is to pro-
mote private concerns, then, what is the harm-of having private ussistance?
It is argued: “Why have you nationalised the Reserve Bank? Why have
vou muationalised the Imperial Bank? Then why don't you make all our
Banks nationalised?”” Now, 1 do uot know how the nationalisation of the
Tmperial Bank is going to take place. Whether it is going to take the form
which iz embodied in this Bill is u mutter to be cons'dered. So far as the
Reserve Bank is concerned, its muin purpose is not to finance other people.
Its main purpose is to manage the currency of the country. That is why we
do not want any private interests to interfere. So far as the Imnperial Bank
is concerned. 't tlso manages Treasuries and is also the agent of the Reserve
Bauk. To that extent, Gavernment is vituily interested for its own business.
The Imperial Bark is also the gencral financial backbone of the country, and
therefore we want to have control. In the case of the Tmperiul Bank I am
not sure that it will be suffic’'ent to Lave a fifty one per cent. directorate in
the management. but that is a matter for consideration. In any ease, the
object of this parteular concern being only fo finance private industries, I
think it is not only proper but it is the right thing to have a directorate which
is composed pureiy of Goverument nominecs, purely of banks.

Then one other point which wwauy of our critics have missed. If you will
look at the Dircctorate, six rmembers are provided by the Government and
the Reserve Bank and two members nce provided by the Co-operative Banks.
They have assumed as if the repieseniatives of the co-operative concerns
will be like the representatives of ths Scheduled Banks and will have only
private interests in their minds. 1 think the representatives of the Co-
aperntive Banks il be as public spivited and as eaveful of national inferests
as the representusives of the Gevernment themselves and therefore we geb
out of 12 at-least 8 people whe will be divectly interested in safeguarding the
national interests and I think ihe vepresentatives of other Banks also in their
own interests wll help this Corporation to see that the loans are not squander-
ed. Tf they are squandered their own structure will be nffected because the
solvency of the Scheduled Bank is even more dependent upon the general
prosperity of the industry thon the Ieserve iBank or the Government. There-
fore. the presence of representatives of Scheduled Banks and Insurance Com-
panies, who are the big institutions] investors, is a !:nat\ter of Ehe_ greafest
importance: I think the present structure of the Institution is a wise strue-
ture ond for mere theoretical considerations we should not destroy = thing
which is really good in itself. Nationalisation will have to depend on the
objective. We will have to requre o particular kind of nationalisation for
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runniug a State industry. We must have another kind of nationalisation for
helping the private industry. We must have a third kind of nationalisation
to promote peasant cultivation, and yet another for State mechanised culti-
vation. Therefore, to lay down any such blind formula, as that the word -
“‘nationalisation” means all the capital should be Btate copital and all the
management should be official would be destructive of national economi‘ 8o
1 oppose_the idea of converting it into an absolutely Sfate Bank or a bureau
cratised Bank. I think the present structure is the only proper strucfure’for
the particular purpose concerned and so I heartily approve of the changes
mude in the Select Committee and support the Bill as it is.

Ouly one poiut more, Sir. In this particular case, clause 5 provides for
the repayment of the prineipal ouly. In the Reserve Bank they provide for
the repayment of something more thau the principal in the event of liquida-
tion, but here when the Government wants to take over, it has simply to
make a formal order under 36 saying ‘“We propose to liquidate this concern'
and simply pay off the principel and take it over. It has not to go to & court.
In this respect, it is a vast improvement over the Reserve Bank Act or other
Acts. Clause 5 says: ““The shures of the Corporation shall be guaranteed by
the Central Government as to-the repayment of the principal h

An Honourable Member: It iz only a guarantee.

Shri K. Banthanam: What ie the guarantee of the principal, if it is to he
a perpetual Corporation,—and prineipal will be perpetual,—why should there
be auy guarantee? The principal only becomes payable when the Corpora-
tion is taken over by the Government or I'quidated.

Diwan Chaman Lall (East Punjab: General):
taking over. There is only provision for liquidation.

Shri E. Santhanam: It is always open to take over by the single Claus»
Bill in the Legislature. We never say “We won't take it over’’, but ib is
always open to us to take over any concern which is set up by Statute. If
you insert a clause now saying “I shall take over’’ nobody would come in.

‘Why should an Insurance Company or a Bank put in money if you are going
to take over?

Diwan Chaman Lall: But Mr. Banthanam, you will come in agnin on th:
same argument and say ‘‘Do not take it over'.

Shri K. Santhanam: Why should 1 not say so? 1f the Htate floats loans
on the credit of the entire revenues, why should t hand it over to private
industries. I think it is on the whole an unbusinesslike and unreasonable
principle. Even if you want to take it over by the State, I think the better
provigion is io leave things as they are and whenever you want, either through
the process of l'quidation or by an amending Bill, provide conditions under
which you can take it over. 8o I suggest that it is not good to tamper with
it suddenly and intreduce anything which will upset the structure of the Bill.

With these words, Sir, T heartily support the Bill as it has emerged from
the Belect Committee. -

Kazi 8yed Karimuddin (C. P. and Berar: Muslim): Sir, T have mnot the
least doubt in my mind that this is an unwelcome measure and T am bold to
say that from the speeches of the members of the House and from the bulk
of the public opinion in the country, the provisious of this [Bill are opposed to
public opinion and to the opinion of the members in this House.

My Honourable friend Mr. Krishnamachari has plainly stated his

. fgith. in the economic principles and his loyalty to the Party.

e The Honourable Mr, Sidhva said .that he would not like to

1. embarrass the Government although he believed in nationnliza-
tion. There are several Members of th's House who have made spaec@es._ and
;@ accapted the principle of nationalization and opposed the principles
i

»

There is no provision fer
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underlying the Bill, bubtbecause of some other circwmastences, ma; '
discipline or anything else, that they supported this motion, ¥ be party

Sir, It is very clear that the Members of this House and the Members  of
4he majority party in this House are torn between the sent'ment of loyalty.
t.? j.he_: pary and their faith in the pationalization of industries in the country.
This 16 not au ordinary Bill as the Honourable Mr. Santhanam hes said and
very rightly said. Their vote in fuvour of this Bill is a victory for the private
enterprise. Therefore, [ suy this is a very vital Bill. This is a Bill with far
reaching effects on the economic interests of this country. B8ir, I submit that
we have a National Government. The white capitalists have left this country.
We are politically emancipated but it is - yet to be seen whether we are free
trom the economic bondage of the capitalists of this country and if we fail ‘1
this test then my submission is that we are not free from that economic
bondage in which we have been living. This is not a question of details which
I am d'scussing. There is a great divergence of views_between the Honour-
able the Finance Minister and the Members of This House and myself. The
Honourable the Finance Minister has declared times out of number that he
wants private enterprise for long vears to come and this is . . . . .

The Honourable Bhri R, K, Shanmukham Chetty (Minister for Finance):
Oun an important matter like this, I do not th'nk 1 can allow & statement like
that to go unchallenged. I have not expressed any opinion on the general
policy of nationalization. What 1 stated on a previous uccasion was that
even if a policy of nationalization was adopted on a planned basis, there will
still be room for private enterprise in this country for many years to come.

Eazi Sysd Karimuddin: I sccept his statement and I interpret it to be that

there is room for private enterprise for long vears to come, and this is a link
in that chain.

My submission is that the introduction of this Bill and the passing of this
{Bill will be a great hindrance in the nationalization of industries in this coun-
try. 1If this Bill is passed by this House, there would be commitments for
25 years or more as the provisions of this Bill will provide and it will not be
so eusy looking to the opinion of the investors in this Corporation to nationa-
lize it or to take it over by merely by an amending clause in a month or two.

Sir, in the Statement of Objects and Reasons of this Bill it is stated that
“'the provis'on or credit for medium and long-term capital requirements of
industry falls outside the normal activities of commercial bunks and, in cer-
tain™ cases the usual methods of capital issue are not wholly practicable or
suitable. In order to fill this lacuna, Industrial Finance Corporations, to
provide medium and long-term cred’t for facilitating post-war reliabilitation
and development, have been established in several countries.” This is a
statement in the Siatement of Objects and . Reasons. This was at a time
when there was no move for the nationalization of the Reserve Bank and the
Imperial Bank. Now that there is a declaration by the Houourable the
Finanee Minister that the Reserve Bank of Ind'a and the Imperin] Bank would

" be nationslized, where is the lucung now? The HReserve Bank of lIndia can
float a loan, ceu create money and can start State industries direet withoud
establishing such a Corporation.

Shri K, Santhanam; It cannot lend long term credit. .

" Kaszi Syed Karimuddin: Now in the bpeech the Honourable the Finance
Minister stnted yesterday that he has practically nccepted the recommer}da-
tions of the Central Banking Comiussion which made the recgmmgnduﬂqns-
many, many- years ago. Those many years are gone. The regime in which
those recommendations were made is gone. The times have _chan.ged and
we are ina state of national independence and there is a s}atl?nal Govern-
ment now. The people of this country, Sir, have sbsolute fnith in the finan-
cial stability of this Government. The resources of this country are very
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vast and instead of establishing this Corporation, if the Government issues a
floating loan, if the Government issues bouds and invests that money in indus-
tries direct, it would be much better than to give a considerable sum of mone
to private enterprise and to guarantee them their prine’pal and lo guaranbee
their dividends. The question of labour will ot be solved and there will be
no utility to the State except probably in the shape of income-tax. The Board
of D'rectors may not develop those national industries which are not profitable.
The Board of Directors will care for those interests in which the profits are
high. Instead of giving this enterprise to the private enterprise I do not see
why (jovernment money should not be utilised for the national industries and
industries which would be to the great advantage of the country. Therefore
any submission is that the passing of this Bill will be a vote in favour of
private enterprise and I am opposed to the fundamentals of the Bill. T submit,
3ir, that the Bill should be thyown out.

A Yz wrE M9 aEaE eNET g9 7 39 faw T A s o
B aranT ww faw ¥ vw (w1 fegrg &ar g giar SF asg § =4
faw aT aue @ § Af fezpq Q1@ g1 & @ faw & fod wrzaw
frafree arga A1 gaTTFATZ AW % A%aT | FF o aF o gd-
e % & TaaeTES FF F1 A1 01T fFAr 797 A1 98 vF I9T A1 fAF
maddz e F wra fear o 5 afEm A ogw AmamEd w90
AT Az arg @81 g fr seditfoae 3% T feord 3% Y 9w uaewTEs &
FM@ AE IHAZT T IH A9 @I 9T A2AT F fF I9A snwwy Fav
frara wradT YT AT BT A1 &7 929, 39 @9 § T 39
farare & & 78wy AEAr g1 Sffa K awmar g fF ww 9w wafw
Ffewr gmwT =wen 21 7% § W17 wafw gw uw AT wETS FT OHWST FA
ST ¥E T 47 29 R SRS 97 99 Towr v 1 S |kl )
wF AT F T AT (Election Manifesto) &1 fa= ﬁf‘q‘i
" fevra TA7TE & 5 MET 34 39S 97 @3 TE Fwr A A%ar 51 €
gewar 2 fr G @37 g97 @awa H“?‘?P"{Flectmn Manifesto) fasiar
a1 H AFT ZEFr A7 T 7y ar froag feRnd gean anw ARl g
ITAT 9EAT | #fET § aE g FT 9 #1v AT TF ST F AT AT
S TAAT #EATE V1T 97 9u @A & AT F1 AT § walh 37 qaddz
F AT et uT AE 21 four e 1T e gRET agt A Fen gy g 4ty
I T4 FEF FHE AT FF4T7 g1 AT HT g AATAT K OF @ AT
=g FiHg FHET (A]l India Congress Committee) F qiF far ar, §
. ZEF ATF H1OFT card fe@m Mgar §, S 97 e fzar wHw @
N A7E § 7415 gF g7 F921 (Sub Committee) T dar fFar st ot 77
357 WeF & Araq G g, ag o2z (agitators) ar FEaEifal £

.

aare 2% 7 adi &1 Od @ TaMHz & ga WW ads 9 steag

1-5/ Al



INDUSTRIAL FINANCE CORPORATION BILL 525
feite g amafires & 9 9Ar @TeXIT (leadirship) ¥ T #
e & afod 3 A A1 ST ) e q@ 9t W E A S
T A feawal & zad sanar afkfae gt § faad fE wam AR €
W@mmﬁaﬁnWmﬁﬁ“m“raﬁifa‘r&?rﬁw‘tiﬁugwwéﬁﬁ ™
e (basis) 0% ZW ST AEE A AT F1 GG A QY AL @w A
ey oY wgae, fRelY W ggr & aAx & fou St wERHz A faamdl &
AT AIRE AR} & a7 Fzav wArlwg Af qwm fF awT g a7 AR
d1% 3 "o Tifed |

& % FEm B g TR § AR Aa, 91 39 40 & e
FTAHT 7Z T4 F4 AT LrEAT FOF A AT d5% F a9F gy Al IEH
OF G451 7% & A79A 7@ 6 gHET a¥vE AW HHIS BT WIET T
W 7@ qE T FW AH F S AT ATGH & | AT AL SO AH ATH F4I
W § F7 A 0F AT I LG FT TEHL AR 9 S K| ST Kl
ot SfeaT FH FAY F T gAT IAF ATHW TG §

“‘Political independnce having been achieved the Congress must address itself to the
aext great task, namely, the establishment of real democracy in the country, a society based
on social justice and equality. Such o society must provide every man and woman with
equalltyl_of opportunity and freedom to work for the unfettered development of his or het
personality.”

R ARaElT § AT eq19 frwEn wwgdn g )

“This can only be realised when dJemocracy extends from political to the social and
economic spheres.”’

70 WEATd F AT g 5T SIg T CF 19T TH WEAE FT O FTAT
MR g -

“such a social structure can provide au zlternative to the acquisitive economy of P'rivate
capitalism.’’

STEde Fuefosd (Private  Capitalism )#0 97 g8 gu¥ a9a & snfa®
AT T 3 F el wES ¢ 1 2@ A ¥ f5uH do qAg@w g€,
WA ATE, AT 7 @@ s aga § Ay aifew § W w60 R
agd & fdare smadt @ 4 ST i RaE amaTd aw fedt g 5= &%
ag wOTT #E) a1 5 i gdama AMaEEl (Election Manifesto) F guyg
r % fereRardl 7 AT AT w7 w9 afer O frEEaTd aERa w3 %1
A o, 3 a5 A e A & few aX F aITE qEA @ AT § AT
foerd 7z @ TfT § f gw ew fuzfoow F1 aREATIRA & 1 A
wTgde GZT1ZS (Private enterprise) afem (basis) o S gFAT &

ITH qTHAT AT § |
The Assembly then adjourned for Lunch till Half-Past Two of the Clock.
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The Assembly re-assembled after Lunch at Half-past Two of the Qlock,
Mr, Speaker, The Honourable Mr. . V. Mavalankar, in the hair.

At Wgaens Maw : ora wwT Az A g7 ast F7 @l 91 %
ﬁmm‘am {nationalisation) F f(era'rq; T srranfgg' (arguments)
=3 T 7 97 qa9 a=r ArzmAe (argument) 7 faar mam a1 fF oaedi-

&qT (expediency) &1 qFTat 7 & fif 57 a9 F=MeTET (nationalise)
7 T St

A9 ot forar a7 fF Y @ 5w madde 7 oW agT W B § W
fa 97 m=ide #1 9o A foerrd §, @ gww oo § f
(expediency) a1 =rgdt & | a1t gW SV F & g Fw W ndr
TR #1 werEAl gred q@ JAe 7 fag gavaet & & awe
AR qg WIoW Tl ¢ f5 wEadw f fawws s § e mEadee s
FIATAEAT G | ZATST 47 o BFar o1 BF s Tw dAEe: & @Ed
a3 A Afed FaRTeTS AgE A7 qrorr sqw FeTw AT MT Wz
# Tg ATaUA oA dfafeay (election manifesto)  T37 7 w7 3z
frerar®t zame 397 ad ot afew 93z awer & A7 ww@fE gw wwA
fseaardl #1958 a0F § 7gg F74 9, 9@ ferwal ) wvH a@
HAAT FIA | IT AFT IT AW T 47 G Frar \ 39 v d sraswr
ST THT qTEA =T fromar e g
F S frar g i oe efear #mw FAA F gz @w We wod
Yo ATFT F FETT | 0T Ay 41 W 39% 0F 2 F13779 (Quotations)
HTIF qTAH 9FATE | IAE AE AT Fg fzaAT NM E fF o7 v fF gwa
Tifefxe gfzdvima (political independence)faerrdt #, 3o a1z AT
g g TI1FM 1 A 73 T & 98 a2 2 Fr =7 Ay (social) 3T
THIAIfEF T34 (economic democracy) 74 AFF F F0A9 FI, IAE T4
a9 9z 1 %7 f7ar 741 § f¥ crzaz #frzfesw (private Capitalism)
F1 FE 27 gAY SEAfaE fawzn (economic system) za awF M
AM34 £ | % Tarswa (Resolution) sres gfegar F199 T4 &1 a1 5y
7 fagia =ae fFar gt 17 oF g F98 FE ofe sagEw g,
RIS AR AT 59 gIIW & Fo A¥a719 IAX o007 41 ITAEN A
fe § 3% g3 @@ =@ faeat & av% & s@E T seFr A
femstar sga § ot § Fgar Avgen g fF 37 agHt F 7 gu st adr fo
* g 39 g b adfgaa ok FHaET & IS fama et & fr & @@
fa® #1 (support) ¥ 7%, 39fF g7 A1 (public) F AHA T FQ@ §
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IR R TS F A P gy FA AW & AG ;T ag FEE A
T 3FaET report of the Economic Programme Committee of the
*ALCC, fa® @ ® u% 7 Quotations sTa% HTHA TEAT ITFATE |

‘“Industries should be promoted on non-profit lines.”
“No state aid should he given to an individual except through his co-operative society.”

Industries & a2 & 3q FaT A L 95 § -

"‘New undertakings in defence, key and public utility industries should be started under
public ownership. New undertakings which are in the nature of monopolies or in view of
their scale of operations serve the country as a whole or cover more than one province should
»e run on the basis of public ownership.”

An Honourable Member: Read out the remaining sentence as well.

Shri Mohan Lal Gautam:

“This is subject to the limit of the Stat¥s resources and capacity at the time and the
need of the nation to enlarge production and speed up development.”

The reply to my Honourable friend is given in the same report itself. I
would draw the attention of Honourable Members who are interested, to the
following paragraph in the report:

“‘All resources available for investment should be subject to the control and direction of the

State. The State should set up Finance Corporations for financing industries. Banking and
Insurance should be nationalised.”

Dr. B. Pattabhi Sitaramayya: May I know from where the Honourable
Member is quoting?

Shri Mohan Lal Gautam: It is from the report of the Economic Programme
Committee of the A.I.C.C. under the leadership of Pandit Jawaharlal Nehru.

Dr. B, Pattabhi Sitaramayya: May T know if it has been considered by any-
body clse?

Shri Mohan Lal Gautam: Tt is only a report and it has been considered
at least by Pandit Jawaharlal Nehru.

The Honourable Shri N. V. Gadgil: He may have been in a minor'ty. I

am not quite sure.
Shri Mohan Lal Gautam: I car assure my Honoursble friend that he has

signed it without a minute of dissent. .
%Y Fo FATAN : FT Go FATZT T Ags Prime Minister Y fgua
LN

A Mgaz@ Maw ¢ AL C, . Ft A F afeq s Wi q5m
Prime Minister #t 3faqa & 72 &, ag geatan arae &1 qre@ 17 71653
1T Agd ®1 AeA & arn fe AL L C. C %1 dger g maedE 9%
arfedin (binding) g X gaR F9Y srrse (carry out) M q=aT
T T A FW A1 T @A A1 Fesrga (resign) AT g7 |

Decontrol & @13 # oq& g8 ot #7g f6 q3 wavw< F F7
FW 2 ST nafadi @ ad gd g wrd ot A wwaar a1 f5 decontrol
gt =1fgd, ar decontrol # g& ® g, 3fFw ywzfear FHg A
F HHS F qATEH TH TAARE FT 9w best judgement F fgTw
HTAT TT |
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Fhe Honourable Shri N. V. Gadgil: It is not yes the report of the All-Indiu
Congress Committee,

Shri Mohan Lal Gautam: Tt is only a report of a sub-committee o the
A1C.C

Dr. B. Pattabhi Sitaramayya: May 1 point out that this ‘s not a Congress -
¢ Uovernment?

Mr. Speaker: We need not enter into that question now. May 1 kuow
whether the report has been adopted by the A.I.C.C.?

An Honourable Member: The A.T.C.C. has not even considered it.
Shri Mohan Lal Gautam: Pandit Jowaharlal Nehrn has signed ib.
An Honourable Member: He has signed co many other things.

Mr. Speaker: That is not the point under discussion now. The Haonourable
Meimnber may proceed.

Y HIEASTE AW AA imﬁ‘/ﬁ F21 i AL C, C.7 37 797
7 fomm 209 oY 57 @ g 3 7@ £ 5 s o oxwdifewsy
(expediency) #1 far 7 g& <7 #1awE (Support) F@ & &
It FmAeTEdeA (nationalisation ) #t g T 9T A& v =AlEHd

F o FAT AT For ifed sameTere AgE o 97 37 adT@T A
@ F FI st faFazTa §, ag ag O wew & AiAd 9w e 8
T 92 W qFF & ATHA AT IHT § WY AT (opposition)
gal &, A ®T w19F ATed § | gafed & IT qREATT F 704 T E S
ag mmEma ¥ F 3z 5@ qAaRer A faAeal 31 rar anad ¢, afread
ifeq waET 7@ qZE F

a8 fri £ 51 = RAT A qe F1 g A AL L C. C, & | dmgi
¥ g aza § zAfE% a7 R swaAa o= 6 Ay gries g1 9w E )
zw F#7 7q A Al (afzge argasy(Critical times) g |\ @A g9

A gZE AT gd T o) OF AMIT FW ® § A Q% A #iT
o amrET ®1 A1 v F< 29 gfAa F F7d @ F F gw F 1 |asy -
foir =mfEy | zW zewma afadedy (Election manifesto) & amar
Fed 3 mEvafEal F avy 41430 A AT 2 ATE FT IHAAE (e
{economic system) a=rAr FgH § Ar TTE AvE & @Al # W A
Fdyaforer frezn (Capitalist system) 1 97 wgT #7471 T34 2 |
Tz WA AR AT § LA GAST FLA X AX A T TR AT
FFAIT 97 MY foar st awar g
% 7E AT AT TAAT ATEAT 7 T T AT FT G FLAT AT
fiF 9 FIGAT (Corporation) ¥ THAT #1T HIAET 77 T fofar T
fieh, & uot F% 731 § R R oF w0 w1 g, I gaw A1 fon
# ot7 3% warfas S A 407 5T 13T A ATA IAF AN (Support)
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FET T AT (oppose) FEI, WX 4T G 7 frepy For am W §
fF sraTF W gfAar & AIAT 9g Fg9 A § A A A agt o @ E
ag g9 I9% faoTs o1 @ &, § 48 99 & 91gan g fr ag Fm wmasa
2139 & qTAA & a917 39 & FF g7 Fqefocz fazzw (Capitalist System)
F FAN FT AT 0 g0 (Economy) F1 FTAR FI il Awerfeez
(Socialist) T 97 9% 31T g0 IAFT FS RIAGT F79 O ® 3| AG@
q7g ¥ IR (Arguments) 9 fFd 77 §, w07 A 399 3@ 939 AR
S AEAT £ | A% gF A M AgA & AT a1 qH g |

TF AT S GO A9 § oF IF TEY90E £ 2E W 4T ATHA AT
AT £ | Az ag & Fr star fF wnifas weAe AT (Hon'ble the
Finance Minister) 978d 13 9gd & &1 7 #el € & 307 Tras/ &1
ZNT a3 =12 oe Treiaey (Board of Directors) ¥ g # #rmr forg &
% 3123929 (directors) TATHE T ATE § i 31T ¢ wigae  aqfows
(Private Capitalists) a1 51T 177 (Share holders) #1 7% & 14T |
7 § 59 919 (Clause) 1 3@aT g {797 NS o 15924 (Board of
Directors) 1 f= & &t A&t g #ropw gvan § i waviwde fF aew § faw
AT Treiaed (Directors) B AT A g dw a1 aww & @ ww
qa1e 75 gl ¢ f food 4% #1 9% & S eiFT  (Directors) 21
F1 98 TaTRE F 153FET (Directors) & FFd § | F aq & g1 fF
7, #4ifw foord % & A1 9w Srgiaed AN 7 € i g Fax Qe
FAATER G, T FREITTRT (Coustitution)s® & fF @ 7 ¢ T
(Governor 1T 1 fE&l m@AT (Deputy Governor) g SfF A1 wre
Tigi T (Board of Directors) #1 fawifewr g% wawz | diez
(Nominate) FXM MY 3 3meHT a1 Y fFHS39 (Recommen-
dations) % #W1HZ (Nominate) &R ag F1F g, 37 qA1 %1 fagTaH
T IS FY FFONAA (Composition) F 3T I qY Fg @1 W 37
W & FATSE EH SIfE wrede aamwzax (Private Subscriber) ar
Fqafaez (Capitalists) § #1T MT T@adHe & qTh & &M, 299 ¢
ey gl Sfed oF fad arg @ ™ & FF " G oA
g odt A oI ¥ rERAT & ¥ 99 §7 faerwe ¢ AT, 3 Ay foad
&% fogdee (Recommend) F3ITT IqHT @FAT AW SN HX g ff
feegard & srewy g

T qeF § A% AT AEF & R ot wde F awat § ag femae
(Retire) g & a1z fit T7e@da® F799 (Industrial concerns) &
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AT T FT A7, 9g g7 @ NI § T g g A ¥
@ g e 77 & fF w1 srateew (Directors) It frod &% & -
¥ 3 @ 3T TE AR F ored fd o ww § wiE gl Ao
F & fon 7 frzraw (rotire) €T a% 3 @Ml & qorfwwd #7
BT Z, @1 7 A7 A ot 3AF  TAGICH  (influence) § aATgT AR
g, 3f%7 2z 51 w0 & 5 9g wd & A @ @ A
aFd & o &1z 480 g 1 w21 Az 9w & fF aamees (nationalise)
g 1 g A feasiem (Declaration) & =fzv g, sfF 9=
(nationalisation) ZIT &Y uFeffso=ft (expediency) 1% ¥ @1 sq
A1 9g 9 qrw G 2 fF Fa1 A4 A AT F a7 wdw G w70
TEEE | A A A 7 & fF g9A As@eTzaad (nationalisation )
T &1 %A frar § At 7g 0% 199 4w (Pious wish) # #YT
TH AT (Corporation) FT FeIT 1 919 T4 a7z & & 9 o1 3
A fF Y-ty srma & 27 Ay 2, TATHTAT T3 2, TqFT AT I
72 £ f& 97 e (Share holders) F1 #WTET (majority) gWY
T AME FgT 41 qmER EW, TWF e FAR FaEifEa
(Cooperative) & aT% & WY ¥ AW g A7 waw A& fF AW I
WY ATEHT FG AT FAILET (Cooperative) F I AT AT 9T
ATEAT TTINTEA (Private Enterprise) 131 & & & @i | zafow
e Il §oam AR (minority) W HITET
(majority) 7T &Y 1

a9 919 Fgd & 5 0F vwadfes A (Executive Committee)
grr 31 #=gre (Control) ==& grw & Zwm AYH THFI T ST
T AR SR qasAl feomr wgar § e gad maee AniAes
(Nominated) st 787 g1 | #ifr sas fo 7z & fir d=fom sTeiwex
(Managing Director)adsiz #1 7% & gwr afeq &1y Afwes
(Nominated) & & gV %17 21 g3%27 (elected) & & g7z a15 (Central
Board) &1 17 & o4 | gAF N SIS FT AAST £ A2 N TAF FA
fored 1% & st g 1 Avz= 1S a7 & frard &% (Central Board of
the Reserve Bank) & st 5 guarmes gt ag A2z (Nominated)
21 w153 | ““Two Directors nominated by the Central Board of
Reserve Bank™ ¥ g 7} wey a%ar | & g waw@r g fF ag T9RS
(Elected) g 1 snaa ot ez avsfde (Nominated) war § S8
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TR WENTE S 7 e TR ag o dw & e
i g (Nominated Member) Fg=Tii | t{ﬂﬁ:‘l&q FHAY (Executive
Committee) & smasr fag Fafm srzigev (Managing Director) grm
AT AT AT 0/ g SfE SEae EEOMES (Private Enterprise)
TR A A AN N #frzforz (Capitalist) 81 F waw 3 s
FA1 g B 1 a2 $21 9141 2 5 399 e 7 F2 1% (Control) Fr1T %
TE AL AR AFATF ag 7 A AT gz T AT F Ffyzfoc
(Capitalist) & F=1& (Control) # =1 w&TT | 797 A%E § zgw
fomst 219 & ag7 Afacd § w9 fomr 21 o9 FdvET TaTHT
F7 3147 (Share) 319 § Sq7aT 72 H=AT g 11 9gi T+ sy (Share)
fad: oo sfaam &, 9 smar 78 v 1 7 s S (Share T wameT
g A T AmE A amw = (Board of Directors) ¥ #feay
(Majority) § | 917 7 uFsa®fza ¥921 (Executive Committee) & srq
FAfo =rETEET (Managing Director) 3 faar %7 D T8 &1 aFq
Zisafodea o d 39 saoe= (Important) #23 (Matter) #
I F gTRA @ F1 7A%e 48 & fF 1 wr2dz seTEe (Private
Enterprises) a1% & a8 a1 gz (Profit) & SI1a | Sff g9 9 99T
IH G RN T€E g % a0 AT (Industries) 3t fe®= (Defence)
FT &S T6@A gT, &, FIE F w1hopy (planning) T 91fg7 s zee-
€19 (Industries) ¥ | 377 g Hfqefoe (Capitalist) # gra & ot
SRt | & gE faw wifee (Profit) wifew (Motive) & g, sreee T
(Industries) #Y 7T FT A& EWIT | T0 977 TE<T T AT ¢ fr
g% fe% (Defence) 3% @ i st #92 M avway &1 T
3T Q’r‘ﬂg'ﬁ’ (Industries) #1 FgMET arfer fom TE & 9 faw =t
g9 & qr7T T3ET T § W A S A T

F ATTTHE (Argument) fa@r-mar a1 fs zway 930 FUAT 94T
3 fre qzendt e €, fgm & # s ATTIHZ (Argument) F1
FTE TG | I FET & g <o aw w9t dmm g i
@5 R 3 T (Renew) fm o amwm & 5 it et 23 4 a8
TR TG g T o 2 s dfar dw (Saving Bank) #7
Ecrmw"réaﬂtﬁ'ag”fﬁﬁ#%f‘aﬁ'ﬁang%ara'r w17 (Tata Plan)
% =0 a1 F1 faege qo0 79 @ faay myT Ot & arfes & sy
TTF T FG FT T4 9T qGF7 € |
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= Wvge I1e waw)
gafa Tifas @ Afas faee (Mint) 1 30T 337 98 SA7 Afed
g T HEG TENE
srifas At G dto d3fite : a2 €21EF (Strike) Y &Y wFAT T

St WEzT @e Waw : qg AT FZEF  (Strike) I IR T AHA
v 781 & i agt 1 o A1 § Az FF q A gawt arela fafafee
R AT FET | wEfEaa @ ag € fF agt # £7sT (Strike) F AT T
dz% F1 giar 1 gfewe 2 A 4 gafe IEAT £212F (Strike) F1 47
FA # O Ao 7, T w7 o ¥R § 1 ag e A @
# g3 # ¢ AT qg FHT arfefaas  (official) 17 FrTsnfefaas
(non-official) ¥ =T FF agl F1E #31s% (Strike) 7 &1 1

wg etw # AW ST F OF awefas ®waT 9 S AFIERE
(argument) f&a 4 f¥ ‘a2 qi7#Z (Share Market) 37 19 firzar
o7 7ar & A% fa9q (Business) @A AW GTE° A AA ¥ T
E qrenT 81 gAT | FIE ITFT AT 97 THAT (Policy) & #T H®
(Creed)? 1T ag a8 @wad 3 6 o1 49y g2 (Vested Interests)
$ gaw! 4737 (maiotain) FO1 gAfe 3 @1 FAT wrwadeEE
(hackneyed arguments) ¥ | gafon & IaF AL F A adt
§ owF @ e FE el % wex 7T g A At § oo
aw Aqa@EFed  (Nationalisation) #T T FET AT AT 4 g
w27 3 5 az fad 7% Tmafsr (Pious wish) & THHT &9 9w
# adt @1 @wa o ® $=Frr g’ fF s oY gg AOF F AT ATT
qer F1AE S ST TE § g AGY @ATAM § T w9 feat &1
T (mt.erast) afr & o7 F & &8I I A A
JISET AT FIE @I AT IART A zad FIZ FTATE qal | 37 TE T
gatfis faen (Economic System) ST &7 WM& & A1 IAFT a1 4g
Fraar Ay f5 S A geEit A oY g AT T A @ e &A@
aT FFT% FY 47 1

T FEA A9 § 7g AT F@T § M wizag fafre=s qgE

§ o TH aHA EITH agaqmrha-q'ﬂgm wﬁtmgna’ﬁa‘?

maAde F afeEr (Policy) feme1a< (Declare) # % & I TTAT
mﬂgt{ 75 34 faw #1199 & F 1 &, 19, =17 faw & fou a9a 3 F T

Tq a7g A S qSE AT EF§ gAY e | gEa ud+e (amend)




' INDUSTRIAL FINANCE CORPORATION BILL 533

Fw& fEzam 7 ) gmd feawa ag € & 97 oF 7o fqar fafRee &

UF & FE a4 o1 AT & A 29 IW F FFeH=eaT (Fundamentals) |
. F e feoTs agd A& o1 AFF £ | &, ¥ O A fRAr aE

e faw fafames aga 792 3 994 £ 5 oY G929 (Amendments)

™ oAE & Yo fr W & fe @ oF =z (State) FAEAA

(Cerporation) AT 231 I 38F1 #AZ F7F TATI 0F 7797 (really)

27 @A (State Concern) I FY AZTAM! FI | Jg T FEALE |

{ English translation of the above speech.;

Shri Mohan Lal Gautam (U. P.: General): Mr. Speaker, Sir, 1 would uot
have stood up to speal on this Bill had there been no luent implications
which make me feel rather relnetant to support it. I cunnot congratulate the
Honourable the Finanee Minister for having introduced this Bill. beeause the
annoumeement regarding the nutionalisation of the Reserve Bank of Indiu and
the Imperinl Bank of ludin rarked a fundamental prineiple which both  the
Government and the political parties had accepted and according to which it
wie agreed thar the Banking Indusiry would he nationalised. I it is true
that the Reserve DBank and the Imperial Bank are going to be nationalised, T
do vat want to enter into this discussion at this stage nor do I want to dilate
on the difficulties it will entail and how much money we will have to pay. I
do not desire to debate this poiut nor do T want to go into details of this issue.
3ut L oiealise that now when we have got rid of the voke of the British and
when we are cut o organise o wnion on altogether new lines, it is high time
that we state clearly the prineiples we ave going to adopt and the lines we we
going to follow in future,

A friend has referred to the Eleetion Manifesto; he bas drawn our attention
to one difficulty in this connection, viz., that it is not possible for us to pro-
ceed ulong these lines. May be, when we formulated this Election Manifesto,
we did not lmow that we shall have to shoulder this responsibility. Put I
want to place before you later things, things of today, things that happened
after the 15th August, at o time when the present administrators had assumed
churges of their offieed and when the Dritish rule in India had come to an ond.
A mecting of the Congress Committee was held at that time and the Al
Indin Congress Conmuitiee passed n Resolution on the 17th November [
want to draw xour attention to this Resolution which was put forth L thie
Sub-committer appointed by the All Tndia Congress Committee and whicl
Resolution i now bhefore this conntry, Tt is wot  u  report  prepared by
agitators or revolutionarics.  The Prime Minister of our Goverument had a
hand in its making and thic report was prepared under his leadership. There-
fore those Members who are not sharing the responsibilities of the Government
and who are not as mueh acquainted with the difficultics of the Government
as our Prime Minister is, and as he should be . . .

If it hus been stated in the report submitted by the Committee with the
Prime Minister as its head, that on this basis the union of this ecountry and of
this nation will be organised. T do not think it ia proper for any privafe indivi-
dunl or any member of this House who is not properly acquainted with the
hardships of the Government to say that present circumstances demand that
we should proceed slowly.

T would submit, Sir, that responsible men of this Government and of thia
country, when they attended the meeting of the All India Congress Committec,
zave to the nation a principle according to which they Gesire to organisc the
mnion of this country and along the lines of which they want to proeeed. The
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House will excuse me if 1 tuke a bit of their time in reading out to them an
extract or two from this Resolution. The Resolution which was paseed by the
All India Congress Committee runs as follows:

“Political independence having been achieved the Congress must addrese iteelf to the
Dext great task, namely, tbe cetablishment of real democracv in the country, & society based
on social justice and equality. Such a society must provide every man and woman with
equnlit.glof‘ppporbunity and freedom to work for the unfettered development of his or her
personality.

I sclicit yvour attention, Mr. Speaker, to these lines:

“This can only be realised when ‘democracy extends from political to the social and
economic spueres.’

Yutt ng aside everything else of this Resolution, I want to quote one sentence
from this Resclution:

“Such a social structure cun provide an a’ternative to the acquisitive economy of Private
cupitalism,

Instend of ‘private capitalism’ we want to have in this country another
form of economic system, The Committee ireluded men like Pandit Jawahar-
lal Nebru, Maulima Azad and a good many members of this House and not a
few responsible Congressmen. The report was drafted by this Committee after
the month of Novembor. It was a finie qui‘e different from that when the
Election Munifesto wag ‘ssued and when people could talk in an irresponsible
manner. Our leaders fully realised their obl.gations to the public when they
submitted this report. On the basis of this report 1 want to bring home to
Fou, and it is elear, that we want to change the svetem of capitalism. Tt is
unanimously held that we want to change this systern of Private enterprise.

The Assembly then adjourned for Lunch till Half-Past Two of the Clock.

e

sie Assemaly then adjourned for Lunch il Haif-Past Two of the ¢lock.
-Mr. Spealar (The Honourable Mr. G. V. Mavalankar) in the (hair.

8hri Mohan Lal @autam: Sir, 1 was saving that the strongest of all the
arguments that huve been put forth agninst nationalication was that expediency
demande that the industry should not he natiovalised at this time. 1 stated
that the men who are at the helm of affuirs at present and on whom rests the
responsibility of steering the ship of the Government know best what expedi-
ency demands.  There are’ some men today who are ciinply members of this
Arsembly nnd arc utterly unacquainted with the nside of the Government.
Theee men do not know what difficulties confront the Cavernment and what
they desire to achicve. It was for this reason that T had stated that I want
to draw vour sttention to the decisions which were ronched by our present
Prime Minister, Pandit Jawaharlal Nehru, Maulara Azad and some members
of this House. These decisions were taken not when the Flection Manifesto
was issued and when we were nnfettered hv resnons bilities like the present,
but thev were taken aftcr the 15th of August when we were alive to our
responsibilities and also to our difficulties.

I stated that in their Resolution of the 17th Novembher, the All India_
Congress Committee had clearly mentioned this thine. T «ill read out to you
one or two quotations from this Resolution. Tt save explicitly that wigw whe
‘political independence’ has heen schieved. the great task which remains to
he done is tn establish in this country ‘sncial’ and ‘eronomic  démocracy’.
Along with this it has also been stated that we want tn renlace our present
svetem of ‘private capitglism’ bv another form of ‘econamic svatem’. Thia
Resolution was passed by the All Indin Conerens Committan and ita principle
was accepted. A sub-committee was constituted. Pandit Jawaharlal Nehru,
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Maulana Azad and some members of this House served on this ‘sub-committee’,
and a report was submitted by it. Sir, 1 beseach your attention to some parti-
culur points in this Report and to say that in the face of these principles and
this Report it is difficult for me as a Congressman to support this Bill because
I fail to understand why we cannot put into practice those princ ples wh.ch
we told the public we would adopt. I like to give you a few extracts from the
Report of the Economic Programme t'ommittee of the All India Congress
Commnittee:

“Industries_should be promoted on non-profii lines”

“No state aid should be given to an individnal except through hiz co-operative rociety.”

Following is the report of this Committee on Industries.

“New undertaking in defence, key and public utilily industries should be started onder

public ywuership. New undertakings which ave in the nature of monopolies or in view of
their scale of operations serve the country as a whole or vover more than on: province should

he run on the basis of public ownership.”
An Honourab'e Member: Read out the remaining sentence as well.

Shri Mohan Lal Gautam:

*“This is subject to the limit of the Btate’
of the nation to enlarge production and spes

The reply to my Honourable friend ie given in the same report itself. I
would draw the attention of Honourable Members who are interested to the
following parsgraph in the report:

QL reso + available for investment should be subject to the control and direction of the
State. The State should set up Finince Corporations for financing industries. Baking and
Insarance should be nationalised.' .

Dr. B. Pattabhi Sitaramayya: May I know from what the Honourable
Memntwer is quoting? _

Shri Mohan Lal Gautam: It is from the report of the Economic Programme
Cotamitte v of the ALC.C. under the leadership of Pandit Jawaharlal Nehru.

Dr. B. Pattabhi Sitaramayya: May [ know if it has been considered by sry-
ioniy else

Shri Mohan Lal Gautam: It is only a report and it has been considered at
least by Pandit Jawaharlal Nehru,

The Honourable Shri N, V. Gadgil (Minister for Works, Mines and Power):
He may have been in a minority, I am not quite sure.

ssources znd capacity at the time and the need
up development.’

-

Shri Mohan Lal Gautam: I can assure my Honourable friend that he has
gigned it without s minute of dissent.

Shri K. Santhanam: Was Pandit Jawnharlal Nehru then in the position
of the Prine Minister?

Shri Mohan Lal Gautam: sShri Sunthanam may know that Pandit Jawahar-
lal Nehru was not on this committee in the capacity of Prime Minister. He
might be knowing that the decisions taken by the A.I.C.C. are bind ng on this
UGovernment and that the latter arc expected to carry these out, and if it is not
done the present ministers will have to resign their posts. May I say that in
eonneciion with the deocentrol of commodities, I have had occasion of tnki
to o few officers of the Government. None of them opined that controla shouln}
be abolished; pone of them favoured the idea. Bui according to the d-vision
taken hy the A.I.C.C. the present ministry had to go against the best judgment
of their (fovernment. . '

The Honourable Shri N. V, + It is not yet the i
Congrens ¢ iy Gadgil not y report of the __All India
A ‘I's(ljué Mohan Lal Gaotam: Tt is only a report of a sub-committee to the
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Dr. B. Pattabhi Sitaramayya: Muay L point out that this is not a Congress
Govermnent.

Mr. Speaker: We uecd not enter into that question now. May 1 know
whether the report has been adopted by the ALC.C.

" An Honourable Member: T'he A.1.C.C. has not even considered it.

Sri Mohan Lal Gautam: “undit Jawabarlal Nebru has signed it.

An ‘Honourable Member: He has signed so many other things.

Mr. Speaker: That is not the point under discussion now. The Hououruble

Member may procecd, .
. Sri Mohan Lal Gautam: [ never said that the A.LC.C. has aceepted it.
What | am sayviug is about those persons who support it on the basis of
“expedieney’, who do not advocate complete nationalisation. 1 like to submif
that this Report has come to the public-from Pandit Jawaharlal Nehru who
sioulders the greatest responsibility of the Government. This Report is before
us now. The opposition to the Report is also not unkuown to ns. Therefore
1 aan wnswering those persons who think that they realise better than Pandit
Jawabarlal Nehru what obstacles and difficulties beset the Government. This
is the report thut las been submitted by the ‘sub-committee’ and which is
going to be presented to the A.L.C.C. | had to enter into this discussion beeause
the present is the ost critical time after the dawn of Independence.

We have been giving promises to the public from time to time: keeping
these promises before us, we have been telling the world that we want Indepen-
dence for this purpose; we mude promises in the Kleetion Manifesto and eame
into the Asscinblies. The question which confronts us at this time is whether
we meant to establish this kind of ‘economic systems’ when we made our pro-
mises or whether these ure just excuses by which we only want to stre
the present capitalist system. This question is before us. Only after deciding
this issue can we go into its merits or demerits.

This is what I place before you. We should deeide whether we ought to
go into the pros and cons of this Corporation. I am saying that I am a
Congressman. 1 respect the orders from the Congress and I shall support or
oppose the various issues arising in this House according te these very
behests. But I experience one difficulty. Upto this time we have been givink
the people certain promises; but all things that are being brought before us
are quite contrary to that. This Bill is before the House. Instead of weakening
this “capitalist system’ and replacing it by an ‘economic system' on the lines
of socialism, we are, only strengthening the ‘capitalist system’. A’ variety of
arguments have been given—I do not want to go into them—and many friends
have also spoken in favour of this Bill. i

T want to place before you one thing which I have not been able to under-
stand. It is this, The Honourable the Minister for Finance, and many friends.
have said that the management of this corporation will be in the hands of s
Board of Directors which will consist of six representing the Government and
six private capitalists or the share-holders. When I read this clause sbout ‘the
Board of Directors, I find that the Government will have only three Directors
and two will be from the Reserte Bank. The guestion arises whethor the
Directors representing the Reserve Bank can be representatives of the Govern-
ment. With respect, 8ir, T will say ‘no’, because the Directors of the Board
of Directors of the Reserve Bank of India are there by virtue of 5 majority;
they will be representing the share-holders. The Constitution of thig corpora-
tion is as follows: '

There shall be a Govemnor ‘and two Deputy Governors who will be nori-
nated by the Government on the recommendation of the Board of Directors:
In-other words three men will be nominsted on the recemmendations of the



‘ INDUSTRIAL FINANCE CORPORATION BILL 537
Board of Divectors; who will be these three nominees? ’lf we examine tho
constitution of the Board after taking out these three nominees, the remaining
three Directors will also be representatives of the private subscribers or the
;:apito.!ists; four shall be unowminated by the 'Govemment‘ The Board shall
have eight directors but now only seven remuin because Rangoon has gone out
of it. These seven and four from the Government of Indin make a total of
eleven. The three nominess of the Rescrve Bank of Indin will be scceptable
to the Government and these three shall also be representatives of the share
holders.

It is not binding upon the Government employees in this country not te
take up appoiutinents in Industrial concerns after they retire from service
under the ffovernment. This is important. The practice in  other countries
ig different. Tha difficulty is that the four Government nominees on the Board
of Directors of the . B. I. are liable to be subjected to temptations. beeause
by pleasing others ther can secure sineeure posts in big industrial concerns.
These four men, therefore, will not be immune from the influence of their
colleagues. 1 mu not prepared to accept that these four men will be represen-
tatives of the Government. What is said is that it will be a nationalization.
So at leagt the Jeelaration snvs, But when we have natfonalisation, I eannot
suy expedieney may rise again. T do not know what other things mayx wmise
again like the Kashmir war, Tt would be a ‘Pious wish’ if the Government
declared today that they have deeided to nationalise the industries, You
should look upon this pieture as it exists today and not as it ean be in the
future. It would be a mistake if we did that. The picture as I see it today
is that the share-holders will have a majority and the Government representa-
lives will be in a substantial minoritv, Besides, there shall he two represen-
tatives from the Co-operative Socicty. T do not know whether these twn men
will he Governnent jersons or represcntatives of the private enterprise. The
Government therefore will be in a minovity and not in anajority on the Board
of Dircetors, ) ’

It is said that there shall be an executive commiittee which shall control
this institution. 1 like to point out to you, Sir, that no nominees of the Govern-
ment will be there on this committee.  The Managing Dieetor  shall be
appainted by the Government but there will be iwo nominated members and
two shall be elected to this Committes by the Central Board. The person
-:l]fégie;lrgy the Central Board of Reserve Bank of India will beecme nominate

It says: “"Two Directors noniinatec by the Central Board of Reserve Bank’".

I cannot understand this. 1 take it that these men will be elected. The
word ‘nominated’ as it stands, and as I read it, does not clearly indicate that
these members will be called the nominees of the Reserve Bank. The Managing
Director will be the only Government nominee on the Executive Committee
and other four members will be representative of the private enterprise and
they will be capitalists. I submit, respectfully thas I cannot follow, how wﬂ!
jhe Government be able to control it. Easily the capitalists will be controlling
jt. The makers and writers of this constitution have very cleverly worded it
I do not think the Government will have more than fifty per ceut, shares in
fhis corporation. As a matter of fact it is only 20 per cent. and will not be
more in any case. Neither the Government have a bigger share nor have they
any majority in the Board of Directors and nor will they have on the executive
committee any representative, other than the only one Mauaging Director. My
object of placing this impertaut point before the House, therefore, is that the
lion’s share in the profit of the cancern shsll accrue to the private enterprise.
But what we need at this time is that, keeping in view all the industries and
the defence of our country, we should plan our food and clothing problems in
such & way ss can enable the industries to run on uneffected. If the industry
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into the hands of the capitalists its-only motive will be profit making upd

not the establishment of industry. The present times demand that industries

should be organised with a view to meet in an improved way the country’s

demands, for defence, food and clothing. 1 have doubrs about this Bill as it
has been presented to the House.

An agreement was put forth for earmurking & sum of Rs. 150 crores.  Shri
Pattabhi is a vencrable man. He is wise and erudite. I cunnov rcfute his
argument. He has stated that our national debt stands at 92 crores of rupees.
I think this can be renewed and we need not hasten to pay it off just now.
We can afford to wait. We have got money in our exchequer-and have also
money in the savings fund. I am' prepared to say thst in the Tatu Plan it was
1ot altoge ther rejected that we cannot do this work by issuing currencey minted
.6 Nasik. It is not necessary for us to think that the Nusik Mint is bad.

Honourable Shri N. V. Gadgil: There can also be a strike there.

® Shri Mohan Lal Gautam: If there is a strike in the mint there, 1 do not
know how will we be able to carry on our work here, The Houourulie Miulster
will have to think over that. The fact is that if there is a strike it might become
difficult for us to nleet here. I have, therefore, full hopes that efforts will be
made to avoid any chances of « strike there; morenver my Hounourable friend
belongs to the Province of which this district forms a part and I hope bhe will
use hig influence both official and non-official, for preventing a strike there.

In fact, I am not the least surprised at the argument given by « Muslim
League friend, viz., that the share market is slumping down and business is
being adverscly affected. It is Lecause this is their policy und creed and they
have firm faith in it and they will maintain all the vested interests. These
are, therefore, hackneyed arguments. ] have thercfore nothing to say about
them. 1 am amazed at my fellow congressmen, when they say that this is not
the time for nationalisat'on and think that this is mierely wn impracticable
‘pious wish’. T affirm that the present policy of the Government is fraught with
dangers and so ig the path along which we are leading our nation. This does
not serve any body's interest; at least it does not help those soldiers who
fought the basle of Independence. If you want to give them this kind of
economic 8ystem they will have to pause and think over again whether they
contributed their efforts for getting only such things or whether those  efforts
have been in vain,

With these words I request the Honourable Finunce Minister to consider
the views expressed by a big number of the members of this House and keeping
in view the declared policy of the Government to withdraw the Bill for a fow
days for amending it in the light of recommendations made here and for
presenting it again to the House. Our difficulty is that once a Bill is presented

:’ﬁ’a: %Ijll?istér it is not advisable for us to go much against the fundumentals of

If, however, the Honourable Minister finds it difficult to do this, he may

accept the amendments suggested here for making this corporation a real
state concern.

Shri C. Subrahmanyam (Madras: General): Mr. Bpoenker, Sir, the points ab
issue before the House have been pointedly put before us Ly my Honourable
friend Mr. Santhanam in his able. speech. The first point we have to bear in .
mind is that this Corporation ig not an industrial concern by itself. Tt ig only
2 banking concern for the purpose of helping other industrial concerns. The
second point we have to bear in mind is that this Corporation is not intended
to finance industries started by the state. Tt is primarily, and only, intended
for the purpose of helping private enterprise. If that is so, the question arisés
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whether private enterprise has got any place in our national economy. If we
decide once for all that there shall be no private enterprise, then cervuinly we
have got to oppose this Bill. So this House as a body, responsible for the
governance of this country has got to decide now whether there is vowy to ve
nationalisation in its eutirety or we are going to give some scope for private
enterprisc. Before we decide that we should also decide the immediate
objective before us. 1 have no doubt that if we want to build up a strong Indis,
an India which would withstand the evil forces which are ranging agaiast her
both inside and outside the borders, industrialisation to the maxinum extent
possible and at the maximum speed is essential. That is the urgency of the
situation; that is the necessity of the situation in which we are placed. If that
be so, our pol.cy should be modelled in such a way that the development of
industry will not be hampered in any way. We have got to answer the-question
whether the Btate as it is constituted now, is in a position to take up the
3P entire industrial development of the country. Sir, the answer can
* 7 only be that the State is not in a condit.ou in which it will be able
to undertaks the entire industrialisation of the countrv. $So in order to find
out a formula for the purpose of the development of the industries in this
country, a conference was culied, and the second resolution adopted in this
conference ran as follows:

INDUSTRIAL FINANCE CORPORATION BILL

‘(1) The need for an equitable distril-ution of the country's wealth and production leading
to rapid improvement of the standard of living and comfort of the masses of the Indian people,
based on social justice.

(2) The need for the fullest utilisation of the country’s resources without allowing wealth
to accumulate in the hands of a section of the people.

(3) The need for central planning, co-ordination and direction so as to obtain maximum
efficiency and output, a fair and reasonable distribution of the industries throughout the
country in relation to the potentialities of each area, and also to determine a fair basis of
wages and profit.

(4) The division of industires in three broad categories :

(a) Industries which should be under State ownership and management.

(b) Industries which may be jointly owned and managed by the State and private enter-
prise, i
(¢) Industries owned and managed by private enterprise.”

So the resolution contemplated three categories: (1) Industries which would
be under State ownership and management; (2) Industries ‘n which the State
will participate; and (3) Industries which will be completely left for private
enterprise. This resolution was adopted to which the Government was a party
and I think Government have accepted it.

Now, B8ir, the Economic Committee’s report has been cited by a previous
spesker as saying that it is for complete nationalisation and that as Congress-
men we cannot accept the principles of this Bill. It is not so. I am prepared
to stand by that committee’s report. If we go shrough it, it no doubt 88ys
that as far as new undertakings in defence, key and public utility concerns
are conocrned, and also industries which serve more than one proviuce, they
should be public owned. ' This is subject -to- the limit of the State’s resources
and capacity at the time and the need of the nation to enlarge production and
speed up development. It is that nced of the present situation and the. resources
and capacity, that we have got to take into consideration in coming to & con-
clusion whether we are going to give any-place to private enterprise or not,

Shri K. Bmlhmim:.;PDBIicly ovned’ does not necessarily mean compietely
state-owned. .
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Shri C. Subrahmanyam: I am much indebted to my Honourable friend,
Mr. Santhanam who says ‘public owned' does not necessarily msan com-
pletely statc-owned. Further, Sir, it is not as if private enterprise is com-
pletely shut out. Even in this long term plan a place is given to private
enterprise.  Otherwise I do not see the necessity for the following paragraph:

“In private industry the existing system of mapaging agency should e alwlished ax fz:n'ly
as possible. Private industry will be subject to regulations and control in the interest of
national policy in industrial development.™
Phis economic prograunme which has been chalked out by the <ub-comumittee
eontemplates private industry to a eertain extent. Thercfore it is not us if
this Sub-Comtnittee’s veport says there will be complete nationalisation and
there is absolutely no place for private industry. Sir, private enterprise has
cot to be there at least for a lunited period if we want to industrialise our
';‘1ountr_\' to the maximum extent possible and with the maximumn speed. 1t is

only for that purpose *his Corporation comes into existence. Certain industries
have got to bhe started whether they are profitable or not.  They ave essential
for the cconomy of our country, They are basic industries or kev indusivies.
If the State is not able to start those indnstries, certainly private enterprise
should be indneed to start those industres.  Bul they may he industries in
which immediate profit may not be available.  Therefore private enterprise
may hesitate to take up those industries immediately. It is only to induce
private indusirislists to take up those industries which are essential but may
not vield inmediate returns that this Corporation eomes into oxistence, and in
the preamble to the resolution it is eclearly stated ‘it is particularly in cuses
where capital issue methods are not practicable this Corporation wil come to
the aid of the industry’. So it is only for the purpose of aiding thosce industrics
which are essential for our country but which may not be started Ly private
industrialists because they may not vield immediate results, that this Corpora-
tion is coming into existence. T do not see any objection therefore. as a
Congressinan or otherwise, 1o the principles embodied in this Pill.

There is one other point which T would like to mention before resuming my
seat.  Some objection was taken to the taxation proposals in respect of state-
owned corporations. As far as this corporation is concerned, there are certain
private individuals also owning shares. They would be eaming profits and
there is nothing imporper in taxing those incomes. But as far as the taxing of
public-owned industries is concerned, as a layman I find it is merely @ book
adjustment,, Here is a railway concern which is owned by the Government.
Here is the Finance Department. The Railway Department earns vay 12 crores
of rupees as profit. You say ‘Out of this 12 crores. transfer 2 crores as tax
o the Finance Department. That is all. If the Railway loses, the Finance
Minister will have to make some provision to make up that loss. 8o I do not
see anything objectionable in taxing the state-owned concern. Perhaps I might
say in respect of the State-owned concerns that they should be run on business
lines. If we tax, it is only to test the efficiency of the concern. That is all,
nothing more thdan that.” There are private-owned concerns whlch are hoing
taxed; still they are able to'show profits. It is only for the purpose of finding
out whether the state-owned concerns are working cfficiently or not we take
out from their profits a certain gmount as tax and if even then they are ublc to
show the same returns as a privale industry, then we may be quiic surs these
state-owned concerns also are run as efficiently as any private enterprise. 1
am unable to understand the other implications of it because I am not a
financial expert. I hope it is only in that light that the Honourable the
Finance Minister suggested that state-owned concerns also should he taxed and
it was not intended as & counter-blast to the proposal for nationalisation as it

was um:erstood by some of my Honourable friends. With these words, T resurae
my seat. :
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(English {ranslation of the cbove speech.]

Shri Bamnarayan Singh (Bihar: Genersl): Mr. Bpeaker, we have to
face similar circumstances here as o snake would face should it catch a mole
mistaking it for u rat as deseribed Ly Shri Tulsidas in Ramaysn. In that case
if the snake lets the mole go it loses its eye sight and if it swallows the mole i
dies 4 certain death. In that position the snuke has to decide whether it should
prefer death or blindness. Similarly we the Uongress Members find  ourselves
in the same position here. On the onc hund we have « regard for our Govern-
ment and we find that this draft has been presented by our old friend the
Honourable Shri Rhanmukham Chetty; while on the other, we kiww that this
draft. was prepared when India wus under the rule of the British whose poliey
is 50 very well known to us.  Bills which were pussed by the Assewnbly at that
time were all pussed under the influence of White-hall from England. That wus
a forein Government, and their poliey which was upplied to Indiu was based
on social ba I ean ey had this draft Leen presented by the British Govern-
ment we wiotld have obviously raised a loud voice against it; we would have
found » thousand defects in the drafr: and we would huve tried our le\“el beat
that is should not be passed. But today it is u different vase: it is our Govern-
ment and it i~ cne of our friends who has presented the draft. It las therefore
become very difficult for us to say snything: we can neither reject it nor pass
1t

We wre discussing the Bill and a considerable time is being  spent on it
When some important Bill is introduced the Honourable Member while present-
ing the Bill has to explain the advantages and disadvantages of that Bill. T
do not Lknow if owr friend the Honourable Shri Shanmukhain Chetty  has ex-
plained the difficulties which would result if this Bill is not passed or the ad-
vantages that would accrue if the Bill is passed.

It was set cu in our election manifesto that we would not encourase private
enterprises but would follow the principles of nationalisation. The Honourable
Finance Minister should think over it and say what has to be done in this
matter? It will not do in the present changed times if lengthy legislatian or
unwieldy corporations are brought in to suppert individual enterprise. Tt is &
matter for conrideration. T am much troubled when I hear that such aiv! such
industry or trade or land would be nationalised. I really fail to windi :-tand
why it should be done. Nationalisation should take place in the countr. «.nh
when the minds of the people have been nationalised, when they have a 1 :t'onal
cheracter,  through which every individual in the country rhould
think that he would live not for his own sake but for the snke
of his country. If you look saround in the country you will find
that the present atmosphere is so full of selfishness and a desire
for individual gain that even a word on nationalisation is not welcomed.
But it doosinot mean that T am-here to oppose nationalisation. I =#m not a
capijalist who would be affected by it. On the contrary if vationalisation
comes in I am definitely go'ng to gain sgimething by it. But as has been evplan-
ed it is not proper time for it. Our Government is a national bedy. The Central
Government and the Provincial Governments are supposed to be working on
national basis but one could not say that everything is being done for nationsl
welfare. Doubts have been arising and it has got to be said that the
people have not built a national character so far. Therefore. before the ques-
tion of nationalisation of trade, wealth or land arises, T would submit that the
movers should place the national interest asbove their own; since sn long as
the ides of selfishness pervades it is fufile to talk of nationalisat'on. Now wheu
we see gnd hear that no speciul advantage will result from this Bill, I do not
think we should go nguinst our declared principles. I, therefore. along with my
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friends request the Honourable Finsnee Minister that the Bill may be with-
drawn, Wiile admitting that the Bill was drafted under the aegis of the
foreign Giovernment the Honourable Finance Minister has stated thas mant
changes inve been made in it by the Select Committee. | quite agree with
that. but I st suy that it is after all the swne piece ol lemslition. Tt will,
therefore, be better if no compulsion is exercised and the Bill is withdrawn forth-
n:n.h. 1§ any necessity for such n measure arises in the futwre, it will then be
time to consider it. The discussion which is at present going on is ahsolutely
useless, wnd toe Bill may therefore be withdrawn.

Shrimati G. Durgabai (Madras: General).  Siv,  the qiiestion iy now
he put:

Mr. Speaker: The question is:

“That the guestion be now put.”

The motien was adopted,

The Honourable Shri R. K. Shanmukham Chetty: Sir, I do not think f is
necessary for me at this kite hoor to detain the House with any long  speceh.
The main discussion on the motion has practically centred yound the guestion
whether the proposed Corporution should he o completely Stute-owned Corpori-
tion or whether the capital strueture should be in the forin in which the Scleet
Comunittec has intended it to be. .

Some Henoorable Members have raised the wider question of the policy of
nationslisatim. 1 do not think, Sir, that this is the approprinte woment 1o
call upon e House to give a verdict on that widey policy. The Honouravle
Member Mr. Korvinmddin went to the extent of saving that o vote i favour
of this poliey as it is will be  considered as & vole  against ~ the poiiey  of
pationalisation, T have oo doubt  that e Honse  will not saree with
this point of view of the Honvurable Member. The Government of Indis have
not vet forurdated the policy of industrial wnd economic developinent of the
country, eg; Iy with reference to the policy of nationalisation. | have no
doubt that e Government., when they ccnsider this qusetion, will iake into
aceount the desire expressed both in this House und outside, the Resclutions
of the Indusaies Conference and also the Report of the Feonomic Sub-Com-
mittee of the A 1.C.C". 1 do not know i it is the intention of that Sub-Com-
mittee’s Itepoit whether the State shonld straighiaway Jamweh on o poliey of
complete nationalisation of all  the means  of production  and  distribution.
Honourable Members have pluced different interpretations on that Jocument.
Reading that doeument. myself, T interpret it to mean that the policy of nationa-
lisation is recommended ns the nltimate ain: to be achioved and that the pace
and the progress of nationalisation slould be determined by the uceds of the
.eountry, and more especially of the resources of the Government. 1f my inter-
pretation of that document is correct, then whitever conerete shape a more
-definite crumeiation of that policy might take, T fecl that there would be seupe
dor private enterprise ' certain fields and so Jong as that scope exist for enter-
prise, the newd for a Corporation of this kind is clear.

The more practical guestion which this House should take into considera-
‘tion is whether in the present circumstunces it is advissble to have » Corpore-
‘tion completely owned by the State. The most cogent and eonvincing answer
4o that question was given by my Honourable friend, Dr. Pattabhi. Te him-
self at one stuge of the discussion in the Belect Committee strongly advoeated
the considerstion of the question whether we should not have s completely
Btate-owned Corporation and after the consideration of the various points of
view, he and the majority of the Belect Committee came to the definite con-
clusion that, for the present, the structure of the Corporstion as they have
#volved 18 the most suitable under the eircumstances. ’

Prof. XK. T. 8hah (Bihar: General): On a poini of ovder, 8ir. T think
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that what happened in the Select Committee is not to be mentioned herc, because
so far us my recollection goes the statement made by the Honourable the
Finance Minister is not quite accurate.

, Mr. Speager: What the Honourable Member had understood about the
point of order is correct, but 1 see a distinetion in what the ordinary rule ix and
what the Honourable the Finance Minisver is at present saying. His enly
point is that the prineiple of nationalisation as against encouragement of private-
enterprise wes discussed in the Select Committee. He is not going to mention..
nor has he wentioned, as to who said what.

Prof. K. T. Shah: \lay I point out, Sir, that he said just now thut the
Hounourable Member Dr. Pattabhai Sitaramayya agreed in the Select Com-
mittee?! T wish to submit that that is not quite accurate.

Mr, Speaker: e only said that this point was discussed in the Select
Committece.

An Hou vrable Member: But he said that even Dr. Pattabhai meutioned
it.

Mr. Speaker: All the same, the previous convention stand<. The Honoura-
ble Minister vy procecd.

The Honourable Shri R, K. Shanmukham Chetty: Sir, having sat in this
House at wuny places. | wn fully alive to the propricty of what ought to  be-
mentioned and what vught not to be mentioned. It was not my intention......

Mr, Speaker: I iy add not only having sat but having sat in the Chair,

The Honourable Shri R. K. Shanmukham Chetty: Thank you, Sir.

After all, when you come to analyse the various Clauses of the Bill, the House
will be convieed that the control exercized on thig Corporation is indeed ver)
rigid and thore will not be the slightest scope for any group of private indivi-
duuls to munipulute the operations of this Corporation to the individual advan-
tage of any one person or a group of persous. 40 per cent. of the shares will be
beld by the Government and the Reserve Bank. The Co-operative Banks will
hold 10 per cout of the shares, and ns soun as we nationalise the Tmperial Bunk
the shareholding of the Government will probubly become 51 or 52 per cent.
altogether, including the shareholding of the Reserve Bank. The balance in the
Board is such that Government can exercise very effective coptrel.
Over and above this, we have made a provision that Government would be
cntitled to issue, from time to time. divectives to the Board on the question of
policy and that Government will be the sole judge us to \\'}1.-.11' are q:uestions of
policy and what are not. With regard to the payment of dividents, it bhas been
provided that vntil the Reserve Fund becomes equal to the share capital and
until all subventions granted by*the Govermment in virtue of their guaranter
are repuid, e dividend declared shall uct exceed the guaranteed rate of the
Government dividend, which really wmeans. Sir, asswming that the gl‘lumnteed
rate is somewhere round about the market rate of Government securities, t_hu
dividend cunnei exceed that rate for at least ten years to come, and even after:
that period, the maximum divident permissible is 5 per cent. I put it to you,

* Sir, whether anyone has ressonable apprehensions that inspite of these rigid
controls thar: is any chance of this Corporation being manipulated to the ad-
vantage of private individuals or Groups. 1 have no doubt in my mind on this
point. .

Toking all factors into consideration and more especially the p!_‘eﬁent re-

sources of 1the Government, T feel, Sir, that to set up a Co}-pom{.lop on the
basis of the Bill that is now before the House would be the wisest thing to do-
and I hope therefore that the House will accept this measure.

Mz. Bpeaker: The question is: )

“That the Bill to establish the Industrial Finance Corporation of India, as reported by ths

Belect Committes, be taken into consideration.”
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The 'notion was adopted. '

Mr, Speaker: We may now take the Bill clause by clause.

Mr. Naziruddin Abmad: 8ir, I move:

“That in part {c) of clause 2 of the Bill, for the words ‘the Legislature’, ibe words ‘the
Lentral Legisiature' be suustituted.” .

The word ' Legislature’” is not clear; in order to make the clause absulutcly
clear 1 suggest the inclusion of the word ‘‘the Central Legslature.'

The Honoarable Shri R. K. Shanmukham Chetty: The Honourable Mem-
ber will oe nullirying the object Le bas i mund by tne inciusion of the words
“‘the Central Legislature.”

Mr, Speaker: Is the position clear to the Honourable Member? s the

' co-operative societies are governed by provine.al legislation, if we are ‘o rouke
the change suggested by hin, .t will pince the soc.eties In an wnomalous poeit on.

Mr, nazirnddin Ahmad: There appears to huve been some misunderstand-
ing on my puut. 1 do not, thereiore, wanl to press thes amendinent.

Mr. Speaker: But what is the necess.ty of the article '"the’ befor. ™ Le-
gislature. © But 1 thik it is betler to lewve thus over for the third reading.
The draftsmon r.uy be consulted on the po.nt i the meanwhile.

Mr. Naziraddin Ahmad: Sir, I beg to move:

“That in part (¢} of clauze 2 of the bili, for the words ‘goods, nnning', the worae ‘goods
or in muning’ be substituted.”

1'his is only a verbal change in the text.

The Honourable Shri R, X, Shanmukham Chetty: I uccept that amend-
IiEnt.,

Mr. Cpeaker: The question is:

“That in part (c) of clau~e 2 of tne pill, for the words ‘goods, mnuni’, the woris ‘vooda
or in mining” be substituted.”

The wotion was adopted,

Mr. Nazirnddin Ahmad: Sir, I beg t0 move:

“That in part {c) of clause 2 of the Fili, tor tne words ‘the generation’, the words ‘n the
.generation’ be substituted.”

This also is in the nature of a verbal ckange.

The Honomable Shri R. K. Shanmusham Oaetty: 1 accept the amendment.

Mr. Speaker: The question is: .

“That in part (c) of clause 2 of the Bill, for the words ‘the generation’, the words ‘in the
.generation’ be substituted.” .

The motion was adopted.

Prof. K. T. Bhah: BSir, I beg to move-

*“That in part {c) of clause 2 of the Bill. af:er the word ‘zocds’, the following be added :

‘including material, instruments or vehicles necessary for equipping and working indus-
tries, serviees or utilities’."

Sir, I conzider that it is neceseary to edd these words, not only tu clear up
the meaning ot the expression "‘goods™, but also to amp'ify more fully the
utilities wlich ar: included Tt is. in mv opinion, not auite fair to select only
one of the several public uti'ities eommon'v regarded as auch and ignore
the rest, or by implication suggest as though the benefite of this corporatiom
would be confined only to one form of utiities, namely, the generation und
.dietribution cf electric power. As regards the meaning of the word '‘guods™
some help may be obtained in this connection from such legialation ag the Bale
of Goods Act. From a reading of the sub-clause it would appear as _thcuﬁ:
only one of the utilities, namely electric'ty, has been -melected ~and’ "o
omitted. I fsel that unless this is cleared up, it mav go by default and there-
fore it is in my opinion necessary to add the words I have suggested. Sir. T°

move.
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Mr, dpeaker: Awendment moved:

‘“That in part {c) of clause 2 of the Bill, after the word ‘goods’, the following be added :
‘inciuding material, instruments or vehicles necessary for equipping and working indus-

. tries, services or utilities'.”’

The Honourable Shri R. K. Shanmukham Chetty: Sr, I don’t exactly

understand wbut the Honourable Member has in mud in moving this amend-

ment. If 1t i» hus intention is to include any industry engaged in che manu-

facture cf uny of the instruments or vehicles necessary for equipping or work-

ing industries, serviccs or utiities, if this Iis what is in his mind, then it

is covered by thé general word '‘goods’’:

-

‘Goods’ inciude every article that is manufacture of whatever character iv
might be. But if it is his lutention that this Corporation should be in a posi-
tion to finance v shipping concern, then definitely 1 do not agree with his
object. For example, u <hipping concern in so far as it builds ships it certain-
ly wiil have the benefit of this Corporasion because it is covered by the word
‘goods’, bul ii merely « shipp.ng company is running a service, this Corpora-
tior s not allowed to do that. If really the Honourable Member wants to
inciude goods like ships and other development, I submit that it is already
covered by the word ‘goods’.

Prof. K, T, Shah: Sir, in the licht of this explanation, 1 would like to
withdraw this amendment..

Mr. Speaker.  Has the Honourable Member leave of the House to withdraw
his amenanen”

The amendiment was by leave of the Assembly withdrawn.

Mr. K. Santhanam: Sir, I beg to move:

“That in part (c) of clause 2 of tlg Bill, after the word ‘electricity’, the words ‘or amy
other form of power’ be added.

In tabling this amendment, I had specifically in mind the Gas Companies in
Calcutta and in course of time we might have atomic' power also and therefore
it is not confined to electricity and we have included ‘or any other form of
power’.

The Honourable S8hri R. K. Shanmukham Chetty: I accept the amendment
Mr, £peaker: The question is:

“That in part (c) of clause 2 of the Bill. after the word ‘electricity’, the words ‘or amy
other form of power’ be added.

The motion was adopted.
Mr. Naziraddic Ahmad: Sir, I beg to move:

“That in part (g) of clause 2 of the Bill, for the word ‘stock’, the word ‘stocks’ be
eubstituted.””

The other words in this connection are in the plural while this is in the
singular. This is perhaps a clerical error. .

The Honouzruble Shri R, K. Shanmukham Chetty: Sir, I accept the amend-
ment.

Mr. Speaker: The question is:

“That in part (g) of clause 2 of the Bill, for the word ‘stock’, the word ‘stocks’ be
-gubstituted.”

‘The motion was adopted.

Shrf K. Santhanam: 8ir, I beg to move:
"“'Thet in part (g) of clause 2 of the Bill, the words ‘of the amount’ be omitted.™
I think the words there do not read well and do not mesn anything.

.The Romoursble Shri R. K. Shanmukham Ohetty: I accept the amend-
ment. - o



548 CONSTITUENT ASSEMBLY OF INDiA (LEGISLATIVE;  [l0au FEp, "3
Mr. opeaker: The question is:

“That in part (g} of cluvse 2 of the Hill, the words ‘of the amouut’ be omitted,"”

The motion was adopted.

Mr. Speaker: The question is:

*“That clause 2, as amended, stand part of the Bill.”

The motion was adopted.

Clause 2, us amended, was added to the Bill.

Mr, Nazrruddin Ahmad: Sir, I beg to move:

“That in sub-clause (1) of clause 3 of the Bill, the words ‘of India’ be umitied

Sir, th's is ulso a verbal change. The nume of the Corporation should be “The
Tndustrial Finanee Corporation” I think if we give it this name, it will be quite
enough. The words "of Indin’ appear in many previous enactments with regard
to many nmues.  The reason secwns to be that in that time we were ander the
British Crowr. and they wanted to distinguish the various colonial laws from
one another and that is why the name ‘of Indin’ was inserted. The word
‘Indian’ was necessary in the ‘Indian Penal Code’ in thet context. DBut today
we have ro connection with any other country. 1f we say ‘Industrial finance
Corporation” 1hut would be quite enough. Tn the loli%‘ title in the name of the
Bill also ‘Industrinl Finance Corporation’ is mentioned. The.words “'of lndia™
are no longer necessury.

Mr. Speaker: _\mendment moved:

“That in sub-clause (1) of clause 3 of the Bill. the words ‘of Tndia” he vmitted.”

Shri M. Ananthasayanam Ayyangar: My Honourable lriend must have seen
that various Provinees are finaneing sivnlar industries.  They are also contem-
plating var Corporations.  Thns we will have the Industrial Finaiee Cor-
poration, Madres. the Industrial Finance Corpmention, Bombay, in which ease
vou must give this Corporation "of Tudia’ und the other Province-wise.

Mr. Speaiter: The question is:

“That in sal-claufe (1) of clavse 3 of the Bill the words “of fudia’. be vnitied.”

The motion was negatived.

Mr. Speaker: The question is:

“That clause 3 stand part of the Bill.”

The mation was adopted.

Cluuge 8 was added to the Bill

Prof, K, T. Shah: Sir, [ beg to move:

“That for clause 4 of Lhe Bill. the folluwing be substiluted :

4, (1) {a) The initial capital of the Corporation shull conaist of such sharcs, or stock, uob
exceeding twenty crores of rupecs to start with. as may leemed necessary by the Central
Government in consultation with the Reserve Bank of ln

{b) The Central Government may, after five years from the vatublishment of the Corpora-
tion, increase this capital from time to time as nnd when deemed necessary, in eonsultation
with the Rescrve Bank of India. 1 b

i Inere - inibd sapils f 1

(c) Whenever the Central Government decides to incicise lh.__uulml capital o
Corporation, the additional capital increased in pursuance of Ith:n, decizion, shall 'bc :]Lgtrﬂmt:eg
as between the Central, Provincial and State Governments in the same proportions in whic
each Government holds the shares or stock om the date of the additional issue :

Provided that if any portion of the additional capital issued is uwot taken up by any
Provincial Government or by the Government of any Indian State that portion shall be taken
up by the Central Government.

(2) In eddition to the initial capital, and during the period of five years from the
eatabli t of the Cerporation, the initial capital of the Corporation may ‘be inereased”
sach Bonds or Debentures, not exceeding, in their aggregaie, twice the amount of the iniﬁbl{
capital on its own sectrity. ‘Buch Bonds and Debentaros may be declared by the Centest

. to be negoti instraments under the law relating to such Instraments in force
for the time being in Tadia.
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(3) (a) The initial capital of the Corporation shall be provided by or through the Uenured
sand Provincial Government or by the Government of uny Indian State in such amounts oF
proportions, as the Central Government, in consultation with the Reserve Bank of India, may
consider appropriate :

Piovided that the Central Government shall at any time have not less than 51 per cent. of
the total initial capital of the Corporation : :

Provided further that no State or Provincial Government shall be entitled to own more
than 10 per cent. of the initial capital of the Corporation.

(6) The shares or stock, comstituting the capital of the Corporation, shall net bLe
transferable’.” .

In submitting this amendment to the House I should like to make a few
preliminary remarks to dispel some misapprehensions that seem to have been
created by some speeches in connection with the general proposition to take
the Bill into consideration. It is clear from the wording of this amendment
that it joins issue definitely on principle about the ownership’ of the Corpora-
tion. And here by this amendment I seek to substitute for part ownership
of the State, as provided for in the Bill a complete ownership by the State,
whether represented by the Central Government, the provincial Governments,
or such State Governments as join for this purpose. In fact it s an infegral
part of the amendment, as I have suggested, that the provincial and State:
Governments should be assoclated, so that not only should our unity be formal
and political, but also real, economnic and material in all that concerns the
dailv life of the people. Those artificial barmiers, those distinctions. which
were created by accidents of history, by the existence of separate States, or
by the necessity of administrative convenience by the creation of provinces
which were hardly more than ad-hoc blocks, will, 1 hope, disappear vers
shortly. And npothing will mark the disappearance of those barriers, which
have kept us separate from one another rather than united so far so much as
the promotion of a truly uniform, harmonious, consolidated national economy-

It is for this purpose, Sir, that I am trying to make this key of all key
industries, this provider of the life-blood of the economic system, particularly
on the industrial side, a truly national concern. It is, if I may say so, a
matter of very little difference hetween myself and those who do me the
honour to support this view, and those on the other side who stand for the
proposals as contained in the Bill. The difference is a mere matter of degree.
1 gathered from some speeches, for instance,—it ‘s certainly evident from
the example like that of the Reserve Bunk,—that even those who would pro-
pose partial ownership now for this Corporation would b® prepared within a
measurable future—say five years—to admit that this Corporation should be
wholly nationalised in ownership, in control and in management. If it is a
matter which can be very well done five yeurs hence, T for one fail to sce
why it should not be done now. Tf a thing is good to be done hereafter I
think it may as well be done now. ZWEg firegf g;u‘fa There is  some
force in the old saying: ?

*‘Shubhasya Shighram Kuryat” -
4 p.ym and as such I for one would weicome and support the idea that it
should be made now.

‘At this stage Mr. Speaker vacated the Chair, achich was then occupied by
Pandit Thakur Das Bhargeva (one of the panel of Chairmen).] ’

The only argument that®seems to have influenced people is the argument
of .my ‘very highly respected and honourable friend, Dr. Pattabhi Sitaramayva.
who suggested the line of expediency as against the force of idealism. Amoﬁgst
the many outstand'ng leaders of .India today of Indian thought and public
life, there are few for whom T have so much regard for the clarity of thinking,
for conciseness in expression, and for relevancy of remarks, ns for the honour-
able Doctor. And yet in this instance T am bound to.say that he does nof
rise to the heights to which, in my imagination, in my expetrience T had placed
bim. Tt is not from leaders of this eminence that we should be taught to make
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of Expediency a fetish, and follow Ixpediency when it conflicts with ideals.
It is, as I have thought, the task of leaders, of statesmen, to make expedi-
ency conform to the ideal and not wice versa. If leaders are there only to
bend before difficulties, if leaders are there only to bow to expediency, if
leaders are there only just to follow the populer will, or the fashionable fad
of the moment or the mighty stream of numerical vote, then I for one would
feel that it is not really doing the duty, carrying out the Dharma of true
leadership.

Leadership in a country like this, which has just come into possession of
its “independence, and sovereign authority, should always be pointing high
and ever forward and not suggesting to us that we should bow before expedi-
ency, that we must accept the gods of the market place, and regard that only
as worth doing which is practicable.

In a beautiful series of alliterate expressions, Dr. Pattabhi spoke of »
sense of proportion, of perspective, and of propriety. I wondered, even when
T heard those alliterative expressions. whether they were applicable more to
him or to me. or thosc of us who take the view that Expediency is not the god
that the Hououruble Doctor almost implied it ought to be.

Dr. B. Pattabhi Sitaramayya: To neither of us. It is a matter of policy.

Pro?. K. T. Shah: Take the sense of proportion, for instance, Le mentioned:
Tt is true ihat o sense of proportion makes a distinction between the
geed and the tree. T think he gave that illustration. 1 for my part um
poking to this Corporation as a seed, which is going to germinate, flower and,
slossom and vield fruit of nationwide importance. I agree that there is a
difference in proportion between the seed and the tree. But while if T dc
pot misunderstand him, the Honourable Doctor regarded the tree to be more
important than the seed. 1 beg to submit to this House that the seed is no
less important—in fact™it is even more important. That is why we pay much
more attention to the education of the youth of this country for instance tham
perhaps looking after fogies like mysélf: and therefore it is even ab the risk
of being looked upon as a lunatic lacking in a sense of proportion, because I
think of the sced more than the tree, or the blossom or the fruit, that I
advocate immediote attention to planting this seed properly. We cannot
devote too much time, too much attention, too much thought to this matter
before we straighten it out, and see to it that even if our.ideals are high-soar-
ing, even if we are talking of something—may T say too idealistic to. be worldly
—Jet us have the misfortune if you like, let us make the mistake if you like.
of pursuing the ideals. Let them like practical men emulate the worldly and
the worth while. I personally would suggest that even at the risk of being
considered unpractical it is worth while our fixing our gaze upon thie ideal
and striving to attain .it as immediately as possible and not postpone it.

Similarly, coming to his second alliterate phrase of perspective. There
again there seems to be a basic difference. Whereas the perspective is seer,
if the term is used in the artistic sense, most clearly given an avenue or dis-
tance, the Honourable Doctor seems to suggest as though the immediate was
the true perspective. If you really desire to have proper _erspective'then I
beg you to see, s little ahead, rather than merely the immediate necessity, the
immediate possibility, the immediate fruitfulness of this institution. Think
of the times to come. Think of what this may be a key to. And if you only
see ib in its proper perspective, I venture to submit if you only see-far ahead :
sufficiently far ahead and_not too far ahead—I am certain you will be able to
see that the force of arghment, the force of artistry, the force of persuasion,
nay the benefit of this countrv, lies with me rather than with those who
orrnze this amendment or the principle contained in this amendmens.
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Last is the mention of propriety. 1 dail to see wherein one is sinning
8ganst propriety by suggesting that the Corporation shouid be wholly owned,
eontrolled and managed by the State. 1 tor iy part do not think that pro-
priety iu politics, propriety in legislation meuns the same thing as mere practi-
cability. And because 1 do not think that propriety means the same thing
as practicability, 1 venture to submit that, in 1o sense have I offended or has
anyone oftiended who has taken this view, who thinks that, in sheer necessity,
snd therefore in utter propriety, we must accept this from -the beginning to be
a Corporation owned, managed and controlled by the State in the public
terest.

1t must be in the commou ownership ol all the citizens of this country.
Aud even though it is confined for the time being only to financing of indus-
trics, let me put it to you, Sir, that ‘‘Iudustvies’ s a conglomerate term in
which can be included many things. 1f you were very meticulous you would
not like it to be said, as a great leader oi our country once remarked that
“Agriculture is the greatest and most important industry of this country’
Merely because we for convenience sake make a division between agriculture
and industry, we must not lkeep agriculture out of sight, or ignore forestry.
Mining has been included here by an amendment; but the original proposition
would have confined it only to the findncing of manufactured goods industries.
That I submit would have beem a very narrow and misleading idea. I know
that you will have—and I think on an earlier occasion the Honourable Finance
Minister had indicated—other similar proposals before the House to deal with
other sectors of our economy. 8o far so good. But 1 suggest, that if you
create u number of paralleled, co-ordinate, equal institutions with meticulously
marked out fields, each for itself, you will not be really helping planned pro-
gress, to co-ordinate the activity of this nation's development. You must
integrate them all; and for that purpose it would be necessary to centralise,
to co-ordinate aud work as from a common centre, so that the distribution of
the benefit or the advantage that a corporation like this is intended to give
will be uniformly and evenly distributed. It should not be made into com-
partments.

The business of financing the productive enterprises of this country should
not be compartmentalised. For therein lies the danger of not only mutual
conflicts and rivalries of certain interests against others, but also the danger
of lopsided development as between the several regions, .and not a uniform
planned development such as I for one have been pleading all the_se years.
We have had in the past history of this country many examples in which
interests of one province or group of provinces were set off against another
for the benefit of the foreigner amongst us and we have lived to rule the day.
There was, for instance, the question of the ratio of the rupee to the pound
sterling in which the inferesfs of the more industrialised and cqm.mercmhsed
provinces was alleged o be in conflich with that of the more agricultural pro-
vinces. I oan quote many other insfances in which the collective interests
of this country had to be sacrificed, simply because our people of the several
provinces fell into the trap of thinking in compariments rather than es a
unified nation, as one solid people. .

‘For these ressons I feel that it is not necessary for us to bow down to the
argumet of expediency, all the more so, because vy_e‘ha.ve been assured that
in course of time, in a very short distance of time, it is [_)oss1ble that this Cor-
poration like the Reserve Bank may be nationalised in the sense I mean.
The Reserve Bank, when it was first started, was also suggested by peopls
Nke myself, should have been from the very start a nationalised mst:tu_tlon in
every sense of the term. Then it was urged th_at because the power m.thﬂ
dav was in foreigners’ hands. we might be playing the game of the foreignes
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it we insisted upon the Reserve Bauk becoming from the very stari s uationa-
lised corporation in the seuse 1 mean. I was not convinced by such wrgu-
ments even in those days. Nevertheless the interests concerned were suffi-
eiently vocal, sufficiently powerful, and sufficiently mobilised to be able to
influence votes, make it a sharcholders’ Bank, and so levy upon us for 14 years
a tax for the benefiv of the private proprietors of that national institution,
entrusted with one of the most important and vital of services to the country
currency and credit, commerce and industry. If that institution has not done
more mischief in private hands than it has, it is & matter for congratulation
to those who have conducted it. If it had been a truly nationalised institu-
Jion, it would have worked for the much greater advancement of our industry,
agriculture, commerce and utilities. Thig i a proposition which I am pre-
pared to maintain by facts and figures from actual experience. 1 would sug-
gest, therefore, that we should be wiser by the lessons of the pust, by what
i happening before us; we should avail ourselves of the promises already
made as to what is intended by Government themselves in the matter of these
important institutions, viz, the Reserve Bank and the Imperiul Bank. Why
should we not at the very start have this new financing institution
nationalised?

-

The argument was put forward by some, and endorsed by the greut autho-
rity of the Honourable the Finance Ministér that the resources ut our dis-
posal may not. suffice. 1 feel sceptic about that "argument to say the least.
The long list of publications, the long lis# of lisbilities placed before us I grant
is verv formidable. 13ut on the other side the assets the resources have not
been mentioned at all. A glance at the financial columns of any paper om
a Thursday or Friday would suffice to tell you what large deposits remain in
the scheduled banks, cash deposits, call money. Even if that may not be
suitable for utilisation in a corporation like this; even if that may not be
atilissihie for the long range credit ‘in which this Corporation is intended to
specialise, there are something lke 200 or 300 crores in fixed deposits in these
institutions—scheduled banks run by private enterprise. These remain idle,
because there is not sufficient industry, sufficiently profitable field for invest-
ment in which these funds can be utilised, employed or invested. It would
be the function of the Government, when they are freed from the present pre-
occupations, to prepare and carry out a truly National Plan for an all round
national development in every sphere of our national life and economy, where-
in all this money which is lving idle, unused and unemployed; and which is
becoming almost a burden and a risk, would be very fruitfully and productively
employed.

Here, Sir, is a proposal, for starting a nucleus, establishing a channel, mak-
ing a conduit pipe through which those idle, immobilised funds would be
utilised, and passed on to the nourishing fruitful fields of productive industry
or enterprise, in every manufacturing process, in every kind of development
of our inherent national resources, and of every kind of service and utility im
which this country is still so very backward. Ib iz for this purpose that I
should suggest that the bogey (I am sorry to use this word) placed before us,
viz.. lack of resources and lack of funds, ought not to frighten these leaders
of India, these makers of modern India as it is going to be hereafter. If
modern India is going to be frightened by such thip.gu as lack of resources;
if we are going to hold our hand in the matter of nations) development, merely
hecause we are not shle to obtain what is called “capital’” for these purposes,
1 for one would feel great doubt aboub the future of this country. Let me
add at once that T have no doubb about the future poseibilities, the real poten-
tialities of this great and ancient land. We were and we shall soon be the
workshop of the world: we were and shall again be the market of the world,
Bhe carrier of the world, and the banker of the world, too, God willing. In
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that bope, in thut belief 1 would nov udmit even u siugle mention of doubt,
suspicion, or fear, that ths country way not have the resources, huwan or
waterial, with which to attain ow objective. Those who give you the couusel
of wait aud watch, or go ahead slowly, those who preach the doctrine of
practicabilivy, the ground of expediency und wisdom of walting, let me teil
you, are uot the best friends of shis country. We are ouly waiting for the
unexpected daugers that now confront and preoccupy our Government. OUnce
they are over, we must uot be found lacking 1n the programmes of our all round
development.

For that pprpose, therefore, there is no lack, 1 repeas, of resources. KEven
uow they are readily available. You way question, indeed, what are the
needs of this country for whick the resources nust suffice. No oue has
clearly estimuated how wmuch we shall need for our full industrial development
in the shupe of what is called fixed or initial snd workng “capital”.  All esti-
mates are sheer guess. We huve no data, no plaus, we can, therefore, hardl
say that the estimutes now prepared, by whowsoever it may be, are likely
to be mwintained when our programmes come actually to be executed. The
so-called Bombay Plun made an estimate of something like 10,000 croves of
rupees for luvestment in au ali round plan of national development.

1 bave my own idea as o what we sball need. But L do not stand for
my idea ady more than for obler estimutes,” simply because, 1 repeat, we
bave notv gov the datu, we have pog the nccessary informution. We have nos
oven tried to find out yet what will be our stages of progress in these directions.
Oune thing, however, is clear. Whatever the amount you estimate—be it
swall or large—you will Lot weed it all av onee. That is « thing that people
seem to forget, namely, thut these big figures like Rs. 3,000 croves, for example,
needed for the industrial development would not all be wanted here and now.
You need not employ the Nasik security press or the Bombay or the Calcutta
mint or—I do not know if there is & mint here—the Delhi mint. We need
not create money uor borrow money, if only we properly mobilise available
resources and really go ahead in a measured, planved and co-ordinated manner.
That must necessarily take time, and while it is taking time we shall need
only s fraction of what may be the aggregate requirements of the country in
this regard. It must be added in the same breath that here is almost a
bottomless pit. 1t is an expanding economy that we are thinking of. We are
not going to be content with a more or less static position, and think after five
years that heaven has descended on earth’ merely because we have accom-
plished our goal of a five vears programme. The five years will hardly suffice
to lay the foundation for the next stage forward, and in that stage we shall
require more. It is the very nature of planned development and controlled .
progress, that every stage you attain, every problem you solve, every diffi-
culty you overcome will lead you into new ones; and will make you think of
new directions in which you must develop further. There are the actions and
the reactions, so that the more you develop, the more and more and still more
you would need to develop, till the goal becomes further and further removed;
and endeavour and effort will become a sort of permanent sentence:upon all
of us. This is not to say that we should never think of the stage within con-
trollable distances. For that purpose some working estimates can easily be
made. But in making those estimates we must never forget that the figuves
are bub mere guess work; and that in any case the n.eed is elastic. and that we
shall have to provide also elastic or expanding supplies.

In applying this argument to the issue before us the amount of capitel
neoessargp]'myusgto be dgilslemﬁned. The original Bill provided only for Rs. §
crores. The Seleot Committee made it Rs. 10 crores. T am suggesting Rs. 2
crores. Bub if vou follow what I have been saving you would realize tha
neither ten nor twenty nor even 100 crores would be enough to achieve our
objective of developing this country in all the phases of its national economy,
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in auvthe _sides of its national life, to the exteunt that alone could jusiily our
claming whis to be a really great country, of which we may call ourselves
but humble citizens and servants. The programme, as 1 euvisage it, will
need, even in the initial stages, far more shan the paltry sum of the teh or
twenty crores that we are thinking of providing. But 1 um full of hope and
that hope is not mierely an idle dream, I cun asswe you that we shall find
all that we need. We have got it with us. 1t only requires to be drawn out
from the hoards und places where it is lying coficealed for this or that reason
into which I need not go.

1 am, therefore, not saying that this Rs. 20 crores 1 have sugyested in the
amendment is the last word in the amount of finance we shall need to carry
out the objective before us. That objective also has yet to be detined authori-
tatively. 1 for one, however, would submit this for your consideration, namely,
that we should have before us this aim that India should be able to produce,
to manufacture and to work up all the natural resources with which she is
gifted, those which are known and those which are not exploited and which
may hereafter come to be exploited; so that in the pursuit of our ideal of
national self-sufticiency and real independence—econcmic as well as political—
we may have with us all the wealth whergwith to provide a fairly decent
standard of living for our people.* The “‘Standurd of living™ itself is an elastic
term. No one has defined it. The National Planning Committee under the
presidency of Pandit Jawaharlal Nehru had given some thought to the matter,
and given some objective, some eriteria, by which you may judge the progress
of national development, and the improvement in the standard of living of ihu
people. It is not enough, in fact it is utterly misleading, to think only in
terms of money. Money is but a tool and a medium of working the national
economy, or for the matter of that, international economy. Let it not become
the master us it has threatened to be to those who think only of expediency,
and forget. in the array of charts and figures the real things that these charts
and figures stand for. I suggest that The standard of living will itself go on
progressively expanding, so that what is deemed to be quite reasonable today,
or what is supposed.to be liberal today, may seem to be utterly unacceptable,
not to our children, but even to those who come five years hence. That which
we think today is a great piece of legislation because we fix some sort of mini-
mum wage for certain categories of workers may be regarded as hardly worth
mentioning in—may I use the word without offence—the proper perspective
of national development, let us say, in a period of twenty or thirty years, the
lifetime of but one generation.

With these objectives before me, I naturally feel that the figures that I
have suggested have no relation whatever to reality. But I had to suggest
some. If I were to suggest something much bigger, if T were to suggest =
-capital of Rs. 200 crores, I should be exposed to the charge—and it will be
%00 charitable a term to be used—of “being a lunatic, qualifying myself for &
junatic asylum, by those very rational, very serious, very ‘‘practicsl’’ people,
who advise us to submit to expediency, fo recognize what is practicable and
not what is ideal, to think of the immediate and not of the distanf. I have
no ambition to qualify to be an inmate of a lunstic asylum just now. And so
T am suggesting what I think is a very modest and a very reasonable figure,
which there. ought to be no difficulty in realising from our immediate resources
without even a moment’s delay, and without going either to Nasik.or, for the
matter of that, to New York. It is here and we can pet if. H there is only
the will, the wav will be found. That is all T have to say on the general
‘character of my amendment.

T am not frightened, indeed T am somewhat amsazed, if T may say so, by
-gome of the obiter dicta T have heard in this House. An Hononrable Member

war going info the definition of what is & nationalised coficern.
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‘nationalised’, [ admit, is somewhat confusing, especially in the setting of our
recent past and our present environment. But one of the Honourable Mem-
bers, I am sure, said this as regards the definition. I have taken it down
myself. He said “every concemn is nationalised if the Legislature has supreme
control’’. This is & proposition which will apply to every concern in the coun-
try even as it is. Then there is no necessity whatsoever to make elaborate
legislation for nationalising either the Railways or the Bank or anything if this
doctrine that every coucern over which this Legislature has sovereign and
supreme control is nationalised. .

Shri K. Santhanam: May I point out that this was one of the conditions
mentioned by me? There were two other conditions also. All of them put
together was the definition 1 gave to which he is referring.

Prof. K. T. Shah: I am much obliged to the Honourable Member for the
correction. But he also admits that this was one of them. The three together
do not alter this one. This remains and I am referring only to this one. The
Honourable Member need not therefore get upset if I refer to this as one of
the most precious gems that I culled from his speech. Then another honour-
able gentleman mentioned something more fundamental as regards the very
object of this corporation. The object, it was stated, is to encourage private
enterprise or private industry. I confess I do not see it in that light at all.
The object is, as 1 conceive it, to have a quite adequate financial corporation
which will develop all industries which come under the definition in clause 2.
‘T am not quite satisfied with that definition; but I have accepted it. Taking
it as such, I for the moment am unable to say that it shows the intention of
only aesistng private enterprise. In fact it is my objection to the whole of
this Bill, that it thinks only of industry and enterprise being in private hands
and the corporation we propose assisting them only. It is because the inten-
tion is so, it is because the objective is so0, it is because the author of the Bill
has throughout been thinking in this line, that many provisions, sbout which
T have given notice of amendment, have been framed as they are. It is how-
aver, in my humble opinion, utterly misleading to think or to put forward
that this is a machinery which should assist only private industry. Let me
point out also the injustice of this machinery. The injustice lies in this, that
every industry which may be weak at the start, every industry which is
nervous, every industry which is in need of some form of assistance or heln,
would come to vou: but the moment it gets on its feet, the moment it succeed:
in the world of commercial economy, that moment it will part company, and
swallow or take for itself all the profits and surpluses. Whereas at the initial
stage at which if was being built up, it required the whole community to con-
tribute to its success. It drops the collect've aid crutches when it begins to earn
profit. T say this is very unjust. That you should help an industry to stand on
its own legs, and when it comes to a successful stage you leave it entirely tor
private proprietors to take whatever premium they can get out of it, is very un-
fair to the community, to the country as & whole. That may or may not be the

. intent'on of the author. But I submit that if that is so, it is unfair to the country
apd T take thig inference from the provigion of another section of this Bill where-
in it is laid down that the corporation shall not hold the shares of anv other
enterprises; and that if by chance . . . . ’

Shri K. Santhanam: On a point of order, Siv. Are we considering alavse
4 or the entire Bill?

Mr. Chairman: The reference to other clauses is perfectly releYant as sqc“
reference supports one of the arguments the Honourable Mover is advancing
in support of the amendment he has moved.

Prof. K. T. S8hah: T was just pointing out that the amendment ‘s necex-
sary, because. unless you have the full right of ownership for this inetitution. .
you will be led into snares like this. That is what T am point'ng out. That
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is the fundumental idea underlying it. We are all looking upou the utility
and service of a corporation like this. We must see to it that a corporation
like this not merely brings out the baby, but it nurses it during its mfancy,
protects it during its adolescence, educates it, trains it and develops it, buf
does not. get the benefit ‘of it when it has reached the highest stage of its full
growth. 1 do not think that would be just to the community—that we should
take all the risks, that we should take all the responsibility, that we should
bear all the losses, and every time the fruits. that como should be taken by
somebody else. He may be % nationalist of this country. What of that.
After all it is a class. He is not the whole country. Those who are able to
subscribe to the industries which are uassisted by the Corporation will after
all be a relatively small class; and that is the reason why I want that from the
start onwards this corporation. should be state-owned, state-managed and
state-controlled in the public interest of the country as a whole.

I shall say nothing more, Sir, now on the exact figure which I have pro-
posed for the initial capital of this corporation. You will note, Bir, how
modest I am in the amendment 1 have suggested. 1 pay homuge to all the
gods of this commercial world, including the Reserve Bank of India as I have
suggested that the Government’ should determine the amount of the capital
“in consultation with the Reserve Bank of India””. Banks as banks deal in
other people’s money, and, therefore, are in my opinion parasites, class I,
particularly when they are privately owned and privately operated. As bankers,
however respectable they may be in the City, they are not to my liking.
However, these parasites are with us. We must accept them, and the best
of them, or at least the least harmful of them, the Reserve Bank of India,
might as well be given the special function wh'ch has been given to it by law,
of being the adviser, the consultant, the guide for the Tentral Government.

But remember it is the Central Government alone which has the initiative
and which has the final voice in deciding. It may consult them, but are” not
bound to follow that advice. That is why I have provided what is said in
the amendment ‘in consultation’, and if this figure is not enough, then I
suggest that it should be expanded. It should be expanded by means of
bonds and debentures. It should be on the security of the Corporation itself.
What will be the security of the Corporation? The assets of all the indus-
tries which it will help to finance. That ought to be a very substantial sum.
T do not think that it will be necessary to give any guarantee such as is pro-
posed in this Bill. Money assistance will be easily forthcoming the moment
it is known that this Corporation is handling all industries, or assisting those
industries which are calculated to come to the front within a measurable
time of five or seven years; or whatever the term mayv be: that we are only
waiting till it matures in a proper manner, and then we shall be entitled to
have the full henefit. Those of vou who know the historv of one of the great-
est enterprises of this countrv. namely the Tata Tron and Steel Company, will
know for how long a period the shareholders did not see a red pie of the
dividends or profits of that corporation. And even when the profits began
to come in, thanks to the first world war, these were. only d'stributed—may
T say dissipated—among the proprietors instead of being used to build up
the industry. The benefit to the country was a very stunted size of growth
of -that industry, which, soon after the War, required very intense protection
to enuble it to keep its place in ithe world market. In this way what we
receive by one hand we have in thiz economy to pay back by the other; and,
therefore. °t is that T suggest that the proprietary right, whether given by
means of the initial capial or hy means of honds and debentures should, as
far as possible, be under State control.
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I am particularly referring to the latter. The bonds and debentures, I
further submit, should be declared negotiable instruments and thereby such
money as is lying idle in the country may be easily tapped and acquired for
productive purposes through this institution. Incidentally, I think it will
‘solve the problem of the spiral of inflation, which very often threatens to out-
run all controls of the Finance Department, or for that matter even of the
Reserve Bank, such as it is. The spiral must be checked. And here is au
automatic means by which you will be able to do it, if you have on tap all
savings made available for investment in the bonds and debentures of this
Corporation, which will be secured by the total assets and possibilities of the
industries which are financed by it. After all these are long term invest-
ments, and there ought to be no fear of their not proving attractive to the
ordinary investor.

Sir, I recognise a slight inconsistency in what I have been saying so far,
and the actual terms of my amendment; and that is that I have actually
suggested a limit, a proportion, to which these bonds and debentures may be
issued. This again is an indication of my homage, of my falling on my knees
‘before the gods of the commercial world, to recognise the virtue of—shall I
say modesty—in going slow in these matters. Technically, theoretically, I
do pot think it is necessary that you should have any such limit or restriction_
but I am quite prepared to admit that for the time being at any rate let us
have some restriction. After all, as my Honourable friend who just recently
corrected me pointed out, we have the supreme authority over this matter.
The National Government can always raise it by a vote of this House at-any
time we think necessary, so that there is no need to insist on a parbicular
limit being set. !

That being said, the next stage of the Amendment is the association of
the Provincial and States Governments in this concern. I submit that it is
highly necessary. This is one of the constructive items in this Amendment.
Sir, we should not suggest, even by implication, that there is anything like
-divergence of interests between the country as a whole and any part thereof.
The Provinces and the States, who form the Union of India, must in every
-one of the acts of the Government of India feel that the Government of India
is they and they are the Government of India; the people of Indiu are the
Government of India and the Government of India are the people. When
this Government speaks it speaks for the whole country. But it can do so
only if all the component constituent parts of this vast land are closely and
solidly associated in all such matters—which are not matters of words or
verbal homage only, but which are matters of material importance to the
-every day life of the ordinary citizen. I suggest, Sir, that for this purpose
we must have in this Corporation from the start the closest association of the
-component parts of this Union. We must not leave it to them to form their
-own separate corporations for assisting what we call the national industries.

I do make the distinction between national industries and industries of a
somewhat smaller scale or of local importance. There the local Governmenis)
—the Provincial or State Governments—may make their own arrangements
though even there I should wish, in order not to dissipate the national resouc-
ces, that in every such activity this Corporation should first be approached
and only if and when this Corporation is unable to assist or show the ways
and means of assisting, should the Provincial or State Government make its
own separate arrangements.

Sir, in so far, however, as the existing industries are concerned I take it
that they would not necessarily require assistance from this Corporation, parti-
cularly if the instructions, which we are assured will be issued to the Manage-
ment of this Corporation, are couched in the spirit and worded in the letter
that we hope they will be. If these instructions are such that the capitalist
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proprietor will not be able to make more than a reasonable profit, up to what
18 called the prevailing rate in the Market; if the instructions are such as to
sce that in the industries assisted by this Corporation labeur gets its due and:
full due, that-modern conditions of employment are provided for labour, then:
I do not think that the existing industries would necessarily come to seek.
assistance, at least not those of them who have already made of themselves.
a commercial success. Those, of course, who are on the rocks already may.
come and ask for assistance. But woe betide you to go to the rescue of
these people who by their own fault, by their own folly, by their own specula-
tiveness have come to such a pass.

+ I trust that this warning will be utterly unnecessary. But I do think that
in the financing of industries which we are going to take up through this insti-
tution, a fair and square deal will be given to labour; otherwise it would be
missing the bus completely. I for one ‘would never fail to raise my voice of
protest against any industry which would give something like a step-motherly
treatment to them; even if my Amendment is not accepted, I say that a
public Corporatién of this kind should never countenance anything like a left-
handed treatment to labour employed.

If the rules and instructions are of the type that I have suggested and are
such as will see that the Corporation will be interested not merely in the com-
mercial success of the venture assisted by it, but that it will see to it that it
contributes really and substantially to the economy of the nation, to the deve-
lopment of the country, then I take it, Sir, that the figures he has suggested
are not of absolute importance. I hope that my amendment seeking to
associate from the start the component parts of the Union in the capitalizing
of this Corporation would be taken heed of. Sir, there also the limits have
been laid down as to how much shall be held by any Provincial or State Gov-
ernment and how much by the Centre. I do believe that the absolute control
of the Centre should be there for reasons into which I need not go now as I
have already taken a long time of the House. But I do say this, that I stand
for maintaining the Central control in the last analysis and therefore have pro-
vided that 51 per cent. of the Stock of this Corporation should be held by the
Centre and should be non-transferable. I think at the same time that the
component parts should also be associated and associated from the start as
intrinsic, equal partners—equal I mean in the sense of co-ordinated units in
this venture. If they are so associated, if you have got their support, if you
meet the needs of every possible corner of this land, the possibility of rapid
development of this country into its full potentialities may be achieved. Then
this Corporation may not only be well-born in this country but the Honourable
the Finance Minister may well deserve every compliment that a grateful
couuntry may shower on him.

Sir, I would not take more of your time in further elaborating this amend-
ment. The several parts of these amendments I have tried to explain in
general terms. If you scrutinise each letter, perhaps here and there you
might find a happier phrase or a happier word than I have suggested. That
would not affect the essence of my proposition. That would not affect the
nature or the spirit of the amendment that I am putting forward. I trust the
House will realise that it is not merely in verbal pyrotechnics that we should
have a debate like this. I hope the House will realise that it would not be
by merely changing a figure here or & figure there that we could affect the
spirit of this Bill, and what is more, the ultimate objective this Bill seeks to
attain. In that hope and in that belief, in the faith that here is an instru-
meént we are forging today, in the very first year of this country’s independent
netional existence, which holds out a promise, of a great potentiality on a wide
and intensive scale for the national development of all our resources, and all
our material and humen resourcea,‘so that, within a measurable distance of
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"ﬁvme, this country may not only take its nominal place along with the le?d-
ing nations of the world, but also an effective place as one of them, that Sir,
1 move.

© Mr. Chairman: Amendment moved:

“That for clause 4 of the Bill, the following be substituted :

‘4. (1) (a) The initial capital of the Corporation shall consist of such shares, or slpc‘k, ned
exceeding twenty crores of rupees to start with, as may be deemed necessary by the Central
Government, in consultation with the Reserve Bank of India.

(b) The Central Government may, after five years from the establishment of the Co‘l:po_m-
tion, increase this capital from time to time as and when d d Y, ation
with the Reserve Bank of India. .

(c) Whenever the Central Government decides to increase the initial capital of the
Corporation, the additional capital increased in pur of that d , shall be dl_stnhut_cd
as between the Central, Provincial and State Governments in the same proportions in which
each Government holds the shares or stock on the date of the additional issue :

Provided that if any portion of the additional capital issued is not taken up by any
Provincial Government or by.the Government of any Indian State that portion shall be taken
up by the Central Government.

(2{ In addition to the initial capital, and during thc® period of five years from the
establishment of the Corporation, the initial capital of the Corporation may be increased 1
such Bonds or Debentures, not exceeding, in their aggregate, twice the amount of the initial
capital on its own security. Such Bonds and Debentures may be declared by the Central
Government to be negotiable instruments under the law relating to such Instruments in foroe
for the time being in India.

(3) () The initial capital of the Corporation shall be provided by or through the Central
and Provincial Government or by the Government of any Indian State in such amounts or
proportions, as the Central Government, in consultation with the Reserve Bank of India, may
consider appropriate : .

Provided that the Central Government shall at any time have not less than 51 per cent. of
the total initial capital of the Corporation :

Provided further that no State or Provincial Government shall be entitled to own more
than 10 per cent. of the initial capital of the Corporation.

(b) The shares or stock, constituting the Capital of the Corporation, shall not be
trarsferable’.” ’

Shri T. A. Ramalingam Ohettiar (Madras: General): Mr. Chairman, Sir.
I am one with Professor Shah in his objective of attuining our industrial deve-
lopment as soon as possible and also in the largest measure, but he seems to
have read into this Bill very much more than what it purports to be. After
all, it does not provide for all the industrial development in the country. 1t
does not say that it is going to help every type of wdustry that will be taken '
up both by the Government and by the pecple. All ihat it purports to do is
mentioned in the Preamble, namely, that it is going ‘‘to make medium end
long-term credits more readily available to industrial concerns in circumstan-
ces where normal banking accommodation is inappropriate or recourse to
capital issue methods is impracticable’’. It is only in those cases where help
is necessary and it cannot be found Alsewhere that this Corporation is going to
render aid.

And then, Sir, the main thing is this. We are all thinking of nationalising
industries and by nationalising, Mr. Shah and others admit that there are
only two ways according to our election manifesto also, in which industries
can be nationalised. One is by State ownership and the .other iz by State
control. Now, so far as State ownership is concerned, that is financed by
the State independently. The State is going to find all the money that is
necessary for State ownership. As far as State control is eoncerned, even
there there will be State participation. The State is going to take 51 per cent.
of shares, or it may be less, or it may be more. In all those cases, the State
has to find money independently of this Corporation. All that the State i
going to do by way of subscribing for capital either wholly or partly for indum-
trial development is outside the scope of this Corporation. They are to be
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found in addition to whatever help may be rendered by this Corporation.
There is only the third cluss of cases, namely, those private agencies with
which the Government does not want to concern itself. Those are the only
ones which would require help from this Corporation. Even in thay, Sir, it
is not all the concerns that are going to seek the help of this Corporation. For
inspance, there are big institutions like those promoted by Tatas or Birlas.
They will certainly be able to find money in the open muarket. They are not
going to come to the Corporation and probably, even if they come, the Cor-
poration would wot be prepared to lend any aid to those big institutions. It
is only those other institutions which cannot find funds from the public with
the credit they have got or those concerns which, not being familiar to people
here, will not be able to get the financial support that is necessary from the
public,—it is only those two classes of people who will come to this Corpora-
tion for help. It is that help that is going to be given by the Corporation and
it is for that purpose that the resources of the Corporation will be provided.
Taking that limited sphere, Sir, the provision that is made, numely, Rs. 10
crores with the possibility of raising five times that amount by issuing deben-
tures and also getting Res. 10 crores by deposits,—all this money will not pro-
bably be required in the first two or three years. Therefore, Sir, 1o say that
the vast development of industry required for the country would need very
much more than Rs. 10 crores etc. etc. is speaking w thout really understand-
ing the scope of the Bill and the Corporation’s sphere of activity. I think
that, ordinarily speaking, the demand that will be imnade on this Corporation
will take at least four or five years before the amount of capital that is going
to be subscribed will be exhausted. and in addition tc that, as I said just now,
they can raise five times the capital by debentures and another Rs. 10 crores
by deposits.

An Honourable Member: It is not Rs. 10 crores deposits. It has not been
raised. It is still Rs. 10 crores.

Shri T. A. Ramalingam Chettiar: Oh! I am sorry. Then, Sir, two other
difficulties were mentioned by the Honourable Member Professor Shah. One
of them was that he did not want that the shares or bonds of private com-
panies taken by this Corporation should be sold within seven years and that
they may be held by the Corporation itself. I have practically answered this
.question in the earlier part of my speech, namely, that wherever the Govern-
ment thinks that it ought to participate either wholly or partly in the capital
©f an enterprise, that is excluded from this Bill. All that money is going to
be found independently by the Government. They are not going to come to
this Corporation for the money. So, Sir, the question relates only to those
companies in which the Government does not want to participate and the
ghares which they do not want to keep. They cannot get the funds of this
Corporation locked up in a concern like that in which they do not wanf per-

manently to hold shares. That is the reason, Sir. why a provision is
5 p.m made that within seven years the shares or bonds that may be
purchased by this Company on account of the advance they mad-

should be sold in the market.

The third point raised by Prof. Shah was that the Provinces and the States
should participate from the very beginning. Sir, the position of the Provinces
_and T do not know very much about the States—does not help in this
matter at all. What happens is that the Provinces haye got their own iden.
thev want funds for their own development in so many ways and they have
got uo money to invest in a Corporation like this. On the other hand, I have
been hearing from my Province that they do mot know how to raise money
for all their needs and it will be. very much hetter for the province if the
Centre can raise the funds necessary and loan to the Provinces. In that state
of affairs, I do not know whether it will be fair . . . .
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Suri H, V. Kamath: Mr. Chairman, may | draw your attention to the
clock?
" Mr. Ohairman: Let the Honourable Member finish this point.

Shri T. A. Ramalingam Chettiar: So, Sir, the Provinces will not bi: in a
position to take shares in a concern like this for want of funds.

Mr. Chairman: [ hope the Honoursble Member will not take long.

Shri T. A, Ramalingam OChettiar: Oue or two minutes, Sir. So the three
points that huve been raised by my ITonourable friend Prof. Shab are things
which do not require very much consideration and are raised on account of
his misconception about the functions of this Corporation. He is  thinking
that it is going to finance all the development activities of the country and
that is why he has brought this amendment. So 1 beg to submit the amend-
went should not be accepted by this House.

Mr, Chairman: .I may infonnn Honoursble Members that the remaining
ugeuds of today will be taken up after the non-official business of tomorrow is
over.

The Assembly then adjourned till Eleven of the Clock on Wednesday, the
Lith February, 1948.
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